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LOK SABHA

Tuesday, 22nd August, 1961/Sravana
31, 1883 (Saka).

The Lok Sabha met at Eleven of the
Clock.,

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Availability of Data obtained from
Space Flights

+
783 Shri Shree Narayan Das:
"\ Shri Radha Raman:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether the Government of
U.S.S.R. and the U.S.A. have made
available to the World's Scientific
Community the important data obtain-
ed through space flights undertaken
by these two countries;

(b) if so, whether India has been
able to obtain the same;

(c) whether Indian Scientists have
analysed such data; and

(d) if so, the result of such an ana-
1ysis?

The Minister of Scientific Rrsearch
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir.

(c) and (d). Analysis of such data
takes a long period of time. Some
analysis has been initiated by the
Indian scientists and important con-
clusions have been arrived at con-
cerning density and temperature of
‘the high atmosphere.

" Shri Shree Narayan Das: May I
know whether these scientists have
947(Ai) LSD—I1.
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gone to these countries to study these
data at first hand? If so, what is their
number and to which country have
they gone?

Shri Humayup Kabir: Whenever
there are conferences of this type and
any of our scientists are invited, they
go. 1 cannot give the exact number
of the scientists at the moment, but
many of our scientists have visited
USA, USSR and many other countries.

Shri Shree Narayan Das: May I
know whether any special organisation
or wing has been set up for the ana-
lysis of this data? If so, what is its
strength and size?

Shri Humayun Kabir: Pending the
formation of a permanent space
committee, the Indian National Com-
mission for the IGY has been asked
to serve provisionally as the National
Space Committee for India. It is
associated with, what is called, the
COSPAR, that is, the international
organisation Its Chairman was
Dr. Krishna, who recently died and
the Secretary is Dr, A. P. Mitra, who
is also working with the interna-
tional committee since 1939.

Shri Hem Barua: May 1 know
whether the Governments of the
USSR and the USA have made avail-
able to us the data concerning the
physcho-physiological  responses of
man in terrestrial environment and,
if so, whether an analysis is made on
that?

Shri Humayun Kabir: Both the
USSR and the USA are making avall-
able the scicntific results of rockets
and satellite programmes to the world
scientific community by depositing
their data in the world data centres
and also by mutual exchange. “{ith
regard to the particular physiological
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effects, they are themselves studying
.. .nd are perhaps not in a positiu,
to give the data till they have satis-
fled themselves.

Shri Radha Raman: Hag the Gov-
ernment of India obtained any infor-
mation with regard to the latest flight
made by Major Titov of USSR and,
if so, what are its particulars?

Shri Humayun Kabir: I am not
aware of the particulars of Major
Titov's flight. I suppose that data
is being examined. They do not give
any data to any one country. They
make the data available to the world
community of sciences, to COSPAR.
Then, if any country asks for any
data, they also give it subject to their
own conditions.

Participation of Students in Political
Demonstrations

+
*784 Shri Ram Krishan Gupta:
' Shri D. C, Sharma:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1317 on the 5th
April, 1961 and state the decision
taken, if any. on the question of pro-
hibiting students from pharticipating
in political demonstrations?

The Minister of Education (Dr. K.
L. Shrimali): The matter is being
taken up with the State Governments.

Shri Ram Krishan Gupta: In reply
to a previous question it was reveal-
ed that efforts were being made to
persuade political parties. May I
know as to what their reaction is and
whether they have agreed to put such
restraints?

Dr. K L. Shrimall: This matter
has becn examined in the Ministry.
We have come to the conclusion that
it will be wrong to cxercise any kind
of prohibition in this matter because
in education a negative approach
cannot pay. It would be more
desirable to adopt a more cons-
tructive approach. It is certainly not
a good thing that students should par-
ticipate in demonstrations and that
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voung children should go about with
flags. But instead of making it ille-
gal, it is much more desirable to adopt
a more constructive attitude and dis-
courage the boys from taking part mr
these demonstrations.

Some Hon. Memb>rs rose—

Mr. Speaker: I will only appeal
to hon, Members to think if they
would send their childrep to political
parties before they are ripe to be-
come ministers. During the impres-
sionable age should you destroy them?
They should think about this before
asking a question to the hon. Minis-
ter. He is asked to decide that for all
of us. But let us think: Am 1 pre-
pared to send my boy?

Shri Vajpayee:
versity students?

What about uni-

Some Hon. Members: Yes.

Shri Braj Raj Singh: The hon.
Minister said that he was persuading
the political parties not to utilise the
boys for political purposes.

Mr,  Speaker: A question reclating
to human relations is asked. KEach
hon. Member will feel whether he is
prepared to send is boy and make him
absolutely useless when he can take
charge of the country. Whenever I
stand up on the stage can I give this
advice, in which I myself would not
participate, to those people who hear
me? 1 am appealing to the Principal
of one college. He must be more
anxious about it. Personally, I would
like that no boy ought to enter into
polities. .. ..... (Interruption). Next
question.

Shri Tyagi: There are many other
issues. What about communal ten-
dencies and participation into the
communal type of organisations?

Shri S, M. Banerjse: Should they
not take part in national integration?

Mr. Speaker: Is it not political?

Shri S. M. Banerjee: That is poli-
tical.
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S8hri Vajpayee: The term ‘political
demonstrations’ should be defined.

Mr. Speaker: I will allow all hon.
Members opportunity to express what
they think about political integration
and about emotional integration re-
garding children in the Plan debate.
They may create a new ministry for
that, say, the Boys Ministry, and whe-
ther boys may enter into politics. Next
question.

Shri Tyagi: A question had been
asked by me and the hon. Minister
was replying to it.

Dr. K. L. Shrimali: Whether it is
communal or political, whatever kind
of activity it may be, it is undesirable
to take these children for these de-
monstrations. As you have rightly
pointed out, that is a responsibility
of all the political leaders,

Mr. Speaker: 1 look to all the
parents and political parties to see
that these boys are not dragged into
this. Let them wait till they are 21
years of age when they may become
the Prime Miinster of India.

Shri Tyagi: What about teachers?
Mr. Speaker: Next question.

Estimates of Refineries

+
[ Shri Achar:
*785. { Shri Ram Krishan Gupta:
{_Shri Morarka:

Will the Minister of Steel, Mines
and Fusl be pleased to refer to the
reply given to Starred Question
No. 1345 on the 5th April 1961 and
state:

(a) whether the cost estimates in
respect of Nunmati and Barauni re-
fineries have since been finalised; and

(b) if so, the main features there-
of?

The Minister of Mines and Ofl (S8hri
K. D Malaviya); (a) Yes, Sir, for
the Nunmati refinery only.

(b) A statement is laid on the
Table of the House. [See Appendix
II1, annexure No. 1].
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Shri Achar: From the statement 1
find that the total amount required
is Rs. 17 crores and odd. May 1 know
the foreign exchange part of it and
whether that has been provided for?

Shri K. D. Malaviya: The foreign
exchange element had been provided
for against a credit from the Ruma-
nians who are erecting this refinery
for us. Foreign exchange is involved
in the cost of plant and equipment,
some miscellaneous ancillary work
and some wages and salaries that are
paid to foreigners.

Mr. Speaker: 1 have not yet made
up my mind whether to allow a num-
ber of suppiementary questions about
foreign cxchange for every industry.
Do you want the industry or not? If
you want it, foreign exchangc ought
not to stand in its way. If you do not
want the industry, apart from the
foreign exchange you do not allow it.
It 1s a means to an end. If T want
to go to my house, how are you wor-
ried as to how I go? 1 will a walk
if nothing is available. Any question
asked herc must lead to something
more which would throw light upon
whether we should accept the indus-
try or not. If the industry is by it-
self good, any amount of forcign ex-
change can be given

Shri Achar: It does not mean that
we do not want it. But we want to
know .

Mr. Speaker: I am not criticising
My difficulty is whether I should allow
such questions, Shall I allow ques-
tions like that almost every day with
respect to every industry, namely,
what is the amount of foreign ex-
change, as if the hon. Member iz go-
ing to supply in case it is not there?
It is the duty of the Government to
provide foreign exchange. When it is
a critical situation, 1 would allow
such questions but not ordinarily on
every question.

Some Hon. Members roie—

Mr Speaker: By this time I have
settled in my mind as to who are the
experts and in which subject. I will
give them an opportunity. Shri Hem

Barua.
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Shri Hem Barua: In view of the
fact that the original estimates for the
Nunmati refinery were rejected by the
Rumanian experts, may I know whe-
ther these new estimates about the
Nunmati refinery are in concurrence
with what the Rumanians wanted?

Shri K. D. Malaviya: The final
estimates arc not exactly in concur-
rence with the first estimates which
were very early made while the Indiar
delegation visited Rumania. That
delegation did not take into considera-
tion many aspects which they would
have to face in constructing a refinery
in Assam like transport charges, erec-
tion charges, land cost, arrangement
for watcr and all that. Now that
everything has been done, the finsl
estimates have been broughit down
from Rs. 20 crores to Rs. 17 crores.
We now think that it will Le round
about Rs. 17 crores which would be
finally spent on this project.

Shri Achar: May I know how much
time it will take to put up tnis plant
and for the refinery to go into pro-
duction?

Shri K. D. Malaviya: It .s practi-
cally ready. Next December, the
refinery will start production. As 2
matter of fact, after a coupl of
months, we arc going to stat trial
production.

Mr. Speaker: In Decembeor?
Shrl K, D. Malaviya: Yos O, st
January, we are thinking ol celebrat-

ing the first opening.

Shri P. C. Borooah: May 1 know
whether the target of production has
been increased along with the increase
1n cstimates?

Shri K. D. Malaviya: The target
of production stands as it was origi-
nally at .75 million tons. What hap-
pened at that time was, many factors
were not taken into account. Now,
they have been taken into account and
the revision has bzen made,

Shri T. B. Vittal Rao: A sum of
Rs. 1 crove or a little more has been
provided under the hcad miscella-
neous ancillarv works. May I know
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the nature of these ancillary works?
A.so, the Minister said that it is go-
ing into trial production. May I
know when the pipe lines will be com-
pleted?

Shri K. D. Malaviya: Pipe line is
being done by Oil India Ltd., a sepa-
rate organisation. They have come
quite near Nunmati. I cannot exactly
specify the miles—25 or 20 miles more
have to be done. Because of very
heavy rains, the programme of build-
ing pipe lines before December or
November is not being kept up. So,
we are making some alternative
arrangement to transport crude oil
from the point where the transport
pipe line has reached to Nunmati re-
finery. We hope by February—a few
days this way or that wey—-lae pipe
line will be completed.

Shri Hem Barua: Ma I know whe-
ther it is a fact that the Nunmati re-
finery would suffer ceriain losses in
financial terms during the initial three
vears and if so whether that has been
computed also? There is some report
that during the first three years, the
refinery would not be able to make
any profit. Therefore I want to know
whether that has also been computed
in financial terms?

Shri K D. Malaviya: I have not
yvet come across any estimates or fore-
cast that the refinery would not make
any profit in the first three vears, It
is a question of the size of the pro-
it that you may be making in the carly
stages and thereafter increasing the
profits. I do not think the refinery
will not make any profit, especially
Nunmati.

Shri T. B. Vittal Rao: May I know
whether firm arrangements have been
made with the Railway for transport
of crude oil like tank wagons and
other things so that we may not be
faced with a situation that we are fac-
ing with regard to the transport of
coal?

Shri K. D. Malaviya: They are tak-
ing every step that is possible for
them to contemplate just now. There
will be no discontinuity in the supply
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of crude oil as alternatively we have
got schemes. The pipe line will be
ready sometime by February. Before
that, we think we shall be able to
supply crude oil to the refinery.

Shri P. C. Borooah; May I know
whether there is going to be another
production pipe line for transport of
finished products of the Numnati re-
finery?

Shri K. D. Malaviya: That schceme
is under examination.

Mr. Speaker: Shri Hem Raj.
Shri Hem Raj: No. 786.

Shri P. C. Borooah:
No. 798 may also be taken up.

Question

Mr. Speaker: Is the hon. Minister
willing to answer?

Shri K. D. Malaviya: Yes, Sir.

Qil Exploration

..’.
rShri Hem Raj:
| Shri Ram Krishan Gupta.
| Shri Indrajit Gupta:
| Shri Kodiyan:
Shri Subbiah Ambalam:
Shri Narayanankutty
Mecnon:
| Shri Punnoos-:
| Shri Damani:
! Shri Bishwanath Roy:
Shri D. C. Sharma:
( Shri Morarka:

*786. i

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the re-
ply given to Starred Question No. 1346
on the 5th April, 1961 and state fur-
ther progress made in the negotiations
with foreign interests regarding ex-
ploration and exploitation of otl in
our country?

The Minister of Mines and Oil (Shrl
K D. Malaviya): As a result of nego-
tiations with the¢ Burmah Oil Com-
pany. a supplemental agreement was
signed on the 27th July, 1961, modi-
fymny the existing Oil India Limited
agreement. Ncgotiations with other
foreign companies are in progress.

SRAVANA 31, 1883 (SAKA)

Oral Answers 3828

Exploration of Oil

+

( Shri P. C, Borooah:
Shri Ajit Singh Sarhadi:
Shri Aurobindo Ghosal:
Shri Bahadur Singh:
Shri Nek Ram Negi:
*798. { Dr. Ram Subbag Singh:
| Shri P. G, Deb:
Maharajkumar Vijaya

Ananda:
| Shri Ram Krishan Gupta:
( Shri Chuni Lal:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether an  agreement  has
since been reached between the Gov-
ernment of India and ESSO Stand-
ard. an American Oil Company for
exploration of oil in India, as a re-
sult of the negotiations which had
of late been going on;

(b) if so, what are terms of the
agreement; and

(¢) what is the scheme of explora-
tion c¢nvisaged  under  the agree-
ment?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) No, Sir.,

(b) and (¢). Do not arise,

Shri Hem Raj: May I know which
are the forcign  companies  with
which negotiations are proceeding?

Shri K. D, Malaviya: Necgotiations
arec proceeding with an  Amcrican
Co.. and the EN.I. and also proposals
made by Shell are under examina-
tion.

Shri Hem Barua: In view of the
fact that negotiations are procceding
with certain foreign countries  for
0il cxploration in this country,—
countrics like France, Italy and
America—, do the Government pro-
pose to enter into agreement with
them as we have entered into agree-
ment with  the Burma Oi] Co.—on
the same lines?

Shri K. D. Malaviya: No, Sir. Nego-
tiations with the companies arc being

conducted somewhat on different
lines, hased on the proposals which
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have emanated from those count-
ries, but certainly circumscribed by
our own policy. I do not think all
the agreements will be similar.

Shri Bishwanath Roy: May I know
in which area they—Burma Oil Co.
—will operate?

Shri K. D. Malaviya: The agree-
ment with the Burma Oil Co. has
been made for work in Assam near
about the areas where they already
hold some lease. This arrangement
is not for any areas outside Assam.

Shri Ajit Singh Sarhadi: May I
know whether these negotiaiions are
on the basis of having collaboration
or they would be for giving licence?
What are the bases of negotiations?

Mr, Speaker: Is it participation or
merce technical know-how?

Shri K. D. Malaviya.: Certain wes-
tern companies are desirous of gelting
jease from us. Certain companies
want partnership. There are  some
Italian and French interests which
have offered straightforward  credit
and technical assistance to do eX-
ploration

Shri Damani: May 1 know whe-
ther exploration of Jaisalmer arca
has begun and if not, when it is
likely to begin? What outlay is esti-
mated for that?

Shri K. D, Malaviya: Exploration
in Jaisalmer has already been under-
taken by the Oil and Natural Gas
Commission. Its tempo has slowed
down in the near past. Recently, we
have entered into some  agreement
with the French Petroleum Institute
who will help us in carrying out ex-
ploration work in Jaisalmer area.

Shri P. C. Borooah: May I know
whether any negotiations were en-
tered into with ESSO and if so, with
what result?

Shri K. D. Malaviya: Yes In ans-
wer to Question No. 798, I have said
that negotiations did take place, but
unfortunately they broke down and
there was no agreement reached.
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Shri Hem Raj: May I know whe-
ther any foreign interests are ready
to take up work in Jwalamukhi?

Shri K, D. Malaviya: No,

Shri Damani: My question was,
when exploration work in Jaisalmer
area will begin and what estimate
has been made for the outlay.

. Shri K, D. Malaviya: Exploration
1s a word used for a large number
of search processes. As I said, this
work has already started. In that
area, the drilling aspect and final
stages of exploration will be tackled
in collaboration with a French party
which is giving assistance. The total
financial involvemen! as at present
envisaged is Rs. 3 to 4 crores in ex-
ploration work alone

Shri Tangamani: May 1 know whe-
ther Government are going to utilise
the technical skill of these foreign
oil companies like the Esso Stand-
ards or whether they are going to
allow the lands on lease to these com-
panies?

Shri K, D. Malaviya: I have said
that the negotiations with Esso Stand-
ards have broken down; there is no
question of negotiations with  the
Esso Standards now being taken up.
As for that area, the French Pet-
roleum Institute, a Government-
sponsored body, has already agreed
to help us for carrying out work in
the Jaisalmer arca,

Shri Hem Barua: May I know whe-
ther when we are having our nego-
tiations with these foreign companies,
the Oil and Natural Gas Commission
is also going to collaborate with them
tn actual exploration work, or whe-
ther these foreign firms are going to
carry on exploration work them-
selves, as the Stanvacs did in West
Bengal?

Shri K. D. Malaviya: We prefer
the former suggestion offered by the
hon. Member.

Shri T. B. Vittal Rao: May I know
whether it is a fact that the Ministry
in charge of oil had entered into an
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agreement with the Jtalian irm which
is in the public sector, but subse-
quently it was vetoed by the Finance
Minister?

Shri K, D. Malaviya: It is not at
all a fact,

Shri Hem Barua: There was some
report to that effect.

Mr Speaker: He denies it; he says
that it is wrong.

Import of Lubricating Oiis

_+.
787 J’ Shri Ram Krishan Gupta:
"\ Shri Nek Ram Negi:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply  given to Starred  Question
No. 739 on the 10th March, 1961 and
state:

(a) whether an agreement has been
entered into between  State owned
oil company and Yugoslavia for
supplv of 15000 tons of lubricating
oil: and

(b) if so, the details thereof?

The Minister of Mines and Oil
(Shri K. D, Malaviya): The matter is
still under negotiation.

Shri Ram Krishan Gupta: May I
know the exact offer received from
the Yogoslav Government?

Shri K. D. Malaviya: The offers
from the Yugoslav commercial organi-
sations have been made under the
trade plan of 1961, to supply lubricat-
ing oil, payment for which will be in
non-convertible rupees. The quantity
of lubricating oil indicated is worth
Rs. 50 lakhs.

Shri Kasliwal: May I know by how
much quantity our country is short
in respect of lubricating oil, and what
steps are being taken to reach self-
sufficiency in this matter?

8hri K. D. Malaviya: Except a very
small quantity that is being manu-
factured by the Digboi Oil Refinery.
we are stiil not manufacturing any
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quantity of lubricating oil. The total
sums involved in the import of lubri-
cating oil are of the order of
Rs. 18 crores. We are now preparing
to manufacture lubricating oil both in
the public and the private sectors, and
I hope that during the Third Plan pe-
riod we shall have started production
in substantial quantities.

Iron Ore in Mohindergarh

+
rShrl Ram Krishan Gupta:
*788. { Sardar Igbal Singh:
LShrl Nek Ram Negi:

Will the Minister of Steel, Mines
and Fuel be plcased to refer to the
reply given 1o Starred Question
No, 1753 op the 26th April, 1961 and
state:

(a) whether the suitability, of iron
ore deposits in Mohindergarh District,
Punjab has becn examined at the
National Mectallurgical l.aboratory;

(b) if so, the result thereof;

(¢) details of the proposal received
from the Punjab Government or from
a private party for the utilisation of
the iron orc in a Low Shaft Furnace
to be set up in District Mohindergarh;

(d) whether it has been examined;
and
(¢) if so, the result thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) The National Metallurgical Labo-
ratory which is conducting smelting
trials of Mohindergarh iron ore has
not yet completed the work.

(¢) to (¢). No proposal has been
received from the Punjab Government
for the establishment of a Low Shaft
Furnace in Mohindergarh District. An
application has, however, been re-
ceived from a Private party for the
grant of licence to set up a pig iron
plant at Narnaul, Mohindergarh Dis-
trict. The application is under con-
sideration,

Shri Ram Krishan Gupta: May [
know whether the quantity of iron
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ore deposits in this area
fully assessed, and if not,
more survey will take place?

has been
whether

Sardar Swaran Singh: Some assess-
ment has been made, and according
to present estimates, the deposits are
not large; they are of the order of
about two million tons.

Shri Ram Krishan Gupta: May I
know whether in view of the fact
that this arca is under-dcveloped and
backward, there is any proposal to
set up any furance in the public
sector?

Sardar Swaran Singh: With all the
sympathy that one may have for any
under-developed arca, a furance can
be established only at a place where
the necessary raw material is
available, and the proposition is an
economic one,

Shri Chintamoni Panigrahi: May 1
know whether this ore is of more than
60 per cent Fe content, or it is of
lower grade?

Sardar Swaran Singh: It varics from
60 to 65 per cent Fe content, but un-
fortunately, the phosphorus content
also is a little high,

People’s Friendship University, Moscow

+
Shri Subodh Hansda:
{Shri S. C. Samanta:

Shri Nek Ram Negi:
Shri Ram Krishan Gupta:
Shri Indrajit Gupta:

Shri Kodiyan.
Shri Khushwaqt Rai:
Shri Kunhan:
Shri Narayanankutty

Menon:

Sardar Igbal Singh:
L Shri Supakar:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 1603 on the 18th April,
1961 and state:

789, ﬁ

(a) whether the final selection has
since been made of candidates for
People’s Friendship University. Mos-
cow;
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(b) if so, the manner in which this
selection has been made; and

(c) the number and details of the
candidates selected and the subjects
for which they have been selected?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The same procedure was fol-
lowed as in the case of other Foreign
Scholarship Schemes,

(c) A statement is  laid on the
Table of the House, [See Appendix
171, annexure No, 2].

Shri S. C. Samanta: From the
statement I find that only 30 students
have been seclected. May 1 know
whether in the advertisement that was
published in the newspapers, any
figure was indicated in regard to the
number of students that would be sent?

Shri Humayun Kabir: Wc¢ had been
offcred, and we accepted 30 places. 1
am not aware, and I cannot say at
the moment whether in the advertise-
ment this fact was mentioned or not.

Shri §. C. Samanta: May I know
the number of applicants that appcar-
cd before the selection committee, and
also the constitution of the selection
committee?

Shri Humayup Kabir: 117 candi-
dates were invited for interview. The
constitution of the selection committee
was as follows: Prof. Thacker was
the chairman; the other members
were: a representative of the  Soviet
Embassy, a representative of the
Ministry of External Affairs the Direc-
tor of the Indian Agricultural Re-
scarch Institute, the Principal of the
Delhi Polytechnic, a  professor of
medicine in the Tndian Institute of
Medical Science and formerly Princi-
pal. Amritsar, Medical College, and an
«Mcer of the Ministry as secretary.

Shri C. D. Pande: May 1 know
whether these students have been
selected for technic:! eduention or for
<ociological and ideological training?
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Shri Humayun Kabir: In the ad-
vertisement, it was made clear, and if
the hon, Member had looked at the
statement, he would have found that
we have selected students only  for
agriculture, engineering and medicine.

Shri Kunhan: May I know whether
any reservation has been made for
Scheduled Castes and other backward
communities for these scholarships?

Shri Humayun Kabir: For foreign
scholarships, we do not 'make any
such reservations, but there are
scholarships for Scheduled Caste
students separately.

Shri B, K. Gaikwad: May I know
whether it is a fact that the People’s
Friendship University, Moscow, are
going to bear all the expenses of the
Indian students during the period
they get the People’s Friendship Uni-
versity education?

Shri Hlumayun Kabir: That is pre-
cisely the meaning of a full scholar-
ship.

Shri Tangamani: A report appeared
in the papers that! these courses had
started as early as lst October, 1960.
Mayv I know whether these  thivty
students had been sent in time  for
that course, or whether they  have
been sent only subscquently, and if
so, the reason for the delay?

Shri Humayun Kabir: I do not
think that they have gone yet. They
are expected to go by about the
25th August this year, and they will
join the course, But I do not think
that they have lost anything. 1 have
visited the university. The  proper
course will only start this year.

Shri Ram Krishan Gupta: May 1
kriow the duration of the courses?

Shri Humayun Kabir: The dura-
tion is generally four years, but in the
case of the Medical course, it is five
Years,
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Espionage Casey

+
790 f Shri Hem Barua: .
"\ Shri Vidya Charan Shukla:

Will the Minister of Home Affairs
be plcased to refer to the reply given
to Starred Question No, 84 on the
17th February, 1961 and state:

(a) whether the cases of those arres-
ted in connection  with  espionage
activities have been completed; and

(b) if so, what action has been taken.
against those found guilty?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Yes.

(b) In three cases, five persons were
detained under the Preventive Deten-
tion Act. The detention of one pcrson
was, however, not confirmed
by  the Advisory Board and
he was released on May 23, 1961.

One case in which three
were involved, is sub-judice,

porsons

Shri Hem Barua: In relation to this
espionage jssuc, on a previous occas
sion. the hon Prime Minister was
pleased to state here that some six or
seven countrics were involved in
espionage work in this country. May
I know whether these six or seven
countries were contacted and warned
to stop cspionage work hcre?

The Prime Minister ang Minister of
External Affairs (Shri Jawaharlal
Nehru): What 1 said was that from
time to time, not all at the same time,
we have come in contact with some
such activities by a number of foreign
missiong here,  Naturally, whenever
tiiz has occurred, we have taken it
up with them: sometimes, the persons
concerned were junior people. and
they were withdrawn or taken away
from India Normally, these cascs
were not of very great importance:
gometimes, the matters were taken to
the courts too.
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Shri Hem Barua: May I know
whether this particular fact of espion-
age was brought to the notice of those
ene or two foreign countries that
were involved in this matter, and if
so, what is their reaction or response
to our protest?

.Mr. Speaker: He answered it just
now.

Shri Hem Barua: ] am referring
to these two countries which were
involved in thig particular espionage.
The number might be one or two; in
the newspapers, it was mentioned as
two. Whatever that might he, my
question is whether these two coun-
tries, whosc officials were indulging
in espionage work in this country,
were sufficiently warned and a protest
lounched with them? 1f so, what was
the'r reaction or response?

Shri Jawaharlal Nehru: Consider-
ing that the persong against whom we
protested were withdrawn, it was not
merely a question of warning;  the
warning had effect, and action was
taken on it

Shri Hem Barua: It was said on the
previous occasion that one firm was
mvolved in the espionage work? May
1 know, whether that firm has its
headquarters here? If so, what
action has been taken against it?

Mr. Speaker: Is it a foreign firm?

Shri Hem Barua: Mcntion was made
of a firm. Whether it was foreign or
Indian, I do not know. But my con-
jecture is that it must be a forecign
firm. Whatever it may be, ‘may I
know whether that firm was taken
to task for indulging in this espion-
age?

Mr. Speaker: Apart from the
officials of the Embassies, has any
action been taken against the firm
which is said to have got involved in
this matter?

Shri Jawaharlal Nehru: 1 do not

know about this question. I have not
peen following it.
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Shri Datar: I have not got informa-
tion on that point. The information
is realating to the prosecution and
detention.

Shri Hem Barua: On a previous
occasion, this was positively stated
on the floor of the House, and no in-
formation further than that camp up.
That is why I am interested in know-
ing what has happened to that firm.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I have no in-
formation on that point. I have seen
the previous reply given by the late
Home Minister and in that he has not
mentioned anything about any foreign
firm (Interruptions). 1 have got his
reply before me.

Shri Vajpayee: May I know whe-
ther criminal proceedings will be
taken against those who have been
detained?

Shri Lal Bahadur Shastri: At pre-
sent, they have been detained for
one year, There is no intention  at
present to start criminal proceedings
against them.

Shri Nath Pai: He has partially
answerced the question, But 1 have
to ask this Esp.onage 1s dealt with
normally by deterrent punishment. If
Government are in possession of
sufficient evidence, why are these
people being treated so leniently as
if they are guests in this country?
Instead of bringing them within the
scope of preventive detention, why
not institute proceedings against them
and see that the maximum deterrent
punishment is awarded?

Shri Jawaharlal Nehru: The hon.
Member should know that it is  not
always an easy matter to get convic-
tion in our courts, even when we are
convinced of the guilt of a  person,
specially in such cases where formal
evidence is very often lacking.

Shri Nath Pai: I entirely agree that
it is very difficult to bring about con-
viction. In that case, is it not possible
for those persons later on to go on
parading that they were just victimis-
ed and persecuted?
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Mr, Speaker: It is argument.

Shri Lal Bahadur Shastri: I can-
not say because there is an Advisory
Board and they have the right of
appeal and representation. So when
the Advisory Board after hearing
them decides that the detention is
justified, they certainly cannot com-
plain against ft.

Shri Vajpayee: Is it not a fact that
cvidence is  lacking  because  the
foreigners working in the foreign
Missions who were involved in these
cases have been allowed to go out of
the country?

Shri Lal Bahadur Shastri: I do not
think <o, The hon. Member  should
also rcalise that sometimes we have
to take very quick action and for that
qu.ck action 1t is essential that the
Preventive Detention Act should be
used.

Shri Hem Barua: May I draw the
attention of the present Home Minis-
ter to the statement made by the late
revered Pantji to the effect that these
foreigners involve in this  espionage
work were allowed to go out of the
country; they were no more here and
that was why evidence was lacking?
This reflects on the system of detec-
tion and punishment that the Govern-
ment has.

Shri Lal Bahadur Shastri: I shall
have to look into what the late Home
Minister had said. I have got with
me the last reply which he had given
on this occasion. In that reply, no-
thing like that has been said.

Shri Hem Barua: On one occasion,
it was the Prime Minister who replied;
on another, it was the late Home
Minister who replied. Therefore, I
would request the present Home
Minister to see both the replies and
then come to a conclusion.

Collection of Demograpic Data

*792. Shri Nath Pai: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that due to
recent exodus of displaced persons and
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the increasing internal migration of
people to newly urbanised areas, the
work of collecting demographic data
has become impossible; and

(b) it so, what steps have been
taken by Government to co-ordinate
the work of different Demographic Re-
search Centres started by Government
in India?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) and (b). No.
All census information has been quite
satisfactorily collected in all parts of
the country, including newly urbanis-
ed areas. A Demographic Advisory
Committee has, however, been consti-
tuteq to co-ordinate the work of De-
mographic Training and Research
Centres set up with financial assis-
tance from the Government.
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Shri §. M. Banerjee: The  hon.
Minister stated that certain  palaces
have been purchased by Government.
I want to know whether he is in pos-
session of the details as to what
amount has been spent on that.

Mr. Speaker: Total amount?

Shri S. M_ Banerjee: Total amount
of the purchase.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): We require
notice.

Shri S. M. Banerjee: This is strange.
They have purchased these palaces.
This question was tabled 20 days ago.
Still Government have no information,
Have they purchased these palaces
without paying any money?
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Shri Lal Bahadur Shastri: The
hon. Member is wrong. The question
is entirely different. It is not abcut
the purchase of palaces of the Maha-
rajas; it deals with the other matter.

Shri Chintamoni Panigrahi: We
could not follow him.

Shri Vajpayee: What about part
(a) of the question?

Shri S. M. Banerjee: Part (a) of
the question is whether Government
propose to purchase the palaces of
‘ex-rulers. He says centain palaces
have been purchased, and yet he does
not. give us the information.

Mr. Speaker:
to palaces.

Shri Lal Bahadur Shastri: Part (a)
of the question is whether Govern-
ment propose to purchase the palaces
of-ex-rulers; part (b) is whether it is
a fact that a national trust will be set
up for the purchase and maintenance
of the palaces. Therefore, it is re-
lated to the national trust. The ques-
tion is in regrad to the palaces which
we might purchase or which we might
propose to purchase in connection
with the setting up of a national truat.
therefore I am answering that.

Shri S. M. Banerje»: The answer o
part (a) is in the affirmative.

The question refers

Mr_ Speaker: Hc¢ says the crux of
this question is the national trust.

Shri S. M. Banerjee: After purchas-
ing the palaces.

Mr. Speaker: What can be done?
That is how the hon. Home Minister
understood it. Part (a) of the ques-
tion is related to part (b). Unless
there is a proposal to purchase these,
there is no meaning in establishing a
trust. Therefore, he thought the trust
wis the main thing, and the trust re-
lated to the palaces. He has answered
that. There is nothing escaping the
not'ce of this House. If the hon.
Member wants the amount spent so
far on the purchase of the pa'aces. he
can table another question. The hon.
Minist~r is not in possession of the in-
formation now.
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Security Measures against Espionage

+
Shri Harish Chandra
*794. Mathur:
| Shri Vajpayee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether, in the light of espion-
age cases ang infiltrations across the
border, Government have considered
the need for tightening security mea-
sures and revising security procedures
in the public services; and

(b) if so, what are the conclusions
of such examination, if any?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Appropriate measures have
been taken to ensure proper custody
and safety of secret papers and infor-
mation.

Shri Vajpayee: Sir, is this a pro-
per reply that appropriate measures
have been taken? What are the
appropriate measures?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): We cannot
give detailed information in, this re-
gard. It will not be advisable to tell
the House that these are the specific
steps which have been taken.

Shri Harish Chandra Mathur: This
question has to be properly under-
stood. There are two very vilal parts
of this question. One is the proce-
dureg in the public services which we
adopt. another is the security mea-
sures against infiltration. May I in-
vite the attention of the hon. Home
Minister to the fact that very recently
the Prime Minister of UK set up a
committee in the wake of the George
Black spy case, to examine the secu-
rity procedurcs in the public kervices?
So, the first part of my question relates
to security procedures, whether they
have cxamined the security proce-
dures <o that thev may be able to
tighten them, so that they may be
able to fix respongibilitv. Just now
the hon. Home Minister <aid that it
was not possible to fix re<ponsibility
and find evidence. Therefore, it is
necessary to revise these security
procedures, Secondly, my question
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deals with infiltrations and security
mcasures. I hope he will throw light
on the two vital parts.

Mr. Speaker: Has the Home Minis-
ter given it up, that it is impossible to
find out how these people can be
caught? Or are the loopholes being
tightened wherever they are, or has
any committee on the lines of the
committee in the UK been <et up to
find out how more effective measures
can be adopted? That is the question.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): This is constantly being done
here and in our foreign missions,
wherever it is, but however constantly
we may do it, sometimes there is
human failure. It is not a question
of the machinery. The human being
fails, for some odd reason or other.
In one case, for instance, a certain pcr-
son behaved in a most extraordinary
way,—a certain young man in the
foreign service. His head went off
suddenly. There is no cxcuse at all,
because he lost all his capacity for his
head to function. He did the most
foolish thing.

Mr. Speaker: In our foreign scr-
vice?

Shri Jawaharlal Nehru: Yes. It
was not a case of espionage. It was a
case of pure theft. It is inexplicable
why a man in his position should com-
mit theft of money belonging to the
mission. Immediately thereafter he
admitted it, there was no hiding it
either. There are human failures,
wherever it may be. whether it is an
office or an aircraft. In an aircraft
there was an accident, something hap-
pened to a human being. One has al-
ways tried to make it fool-proof in all
these things so far as one can.

Shri Hem Barua rose—

Mr. Speaker: I have allowed him a
number of questions.

Shri Hem Barua: Not on this.

Shri Vajpayee: In view of the fact
that important papers are reported to
have been recovered from the house
of these employees who are involved
in espionage cases, may I know whe-
ther Government have given thought
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to the suggestion that these employees
who are dealing with important and
confidential papers should not be
allowed to take papers or files tc their
houses?

Shri Jawaharlal Nehru: They are
not supposed to take them out. Of
course, that is an offence—taking any-
thing out.

Shri Vajpayee: It means that pro-
per check is not being maintained; and
in spite of the instructions, employces
are taking important files to their
houses.

Mr. Speaker: The hon. Member may
come to any conclusion. All that can
be elicited has been elicited.

Shri Ranga: In view of these ins-
tances multiplying themselves or in-
creasing in recent years, may the
House be assured that a special study
has been made by the concerned
Ministrics in order to prevent their
recurrence an:d also to  ensure that
these officers would be supervised and
controlled so that such things would
not be repeated?

Shri Jawaharlal Nehru: The hon.
Member’s advice would be remember-
ed.

Shri Ranga: May I know what
those special studies or special steps
are that Governmment have becn able
to take in order to see that these
things are prevented? It is easy to
say all possible steps are being taken.
In the light of these things, some
special study has got to be made in
order to prevent the recurrence
of this mischief,

Mr. Speaker: The hon. Prime
Minister just said that so far as the
rules and regulations are concerned,
there is no defect.

Shri Ranga: That is not enough.

Mr. Speaker: He added that some-
times there are human frailties.
However, constant watch is being
kept. I do not think there is any use
pursuing this question.

Shri Ranga: That may be all right
in regard to occasional lapses, but
these things have been happening
repeatedly.
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Mr. Speaker: We are converting
this into a resolution hour. Hon. Mem-
bers will constantly bear in mind
that the Question Hour can be used
only for the purpose of eliciting in-
formation. Occasionally I allow some
suggestions to be made, but they must
stop with them. They ought not to
force an assurance on the basis of the
suggestion. That should be done dur-
ing other periods. In the Question
Hour we can only elicit information.

Payment to Palai Bank Depositors

+
{ Shri T B. Vittal Rao:
‘796.J Shri D. C. Sharma:
] Sardar Igbal Singh:
[ Shri M. K. Kumaran:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1744 on the 26th
April, 1961 and state:

(a) whether the investigation into
the afTairs of the Palai Bank in rela-
tion to the conduct of Directors has
since been completed;

(b) if not, the reasons thereof;

(c) the number and the amount
paid to depositors by way of initial
preferential payment by the end of
July, 1961; and

(d) whether there is likelihooq of
depositors other than those who re-
ceived initial preferential pavment re-
ceiving any amount by the end of
July, 18617

The Deputy Minister of Finanoe
(S8hrimati Tarkeshwari Sinha): (a)
Yes. An application under Section 45
G of the Banking Companies Act was
filed in the Kerala High Court on the
17th August 1961.

(b) Does not arise.

(c) Upto the 30th July, 1961, the
liquidator has issued cheques to
50,268 depositors for a total sum of
Re. 62,09.501}-.

(d) No, but every effort is being
made to expedite the further pay-
ments.
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Shri T. B. Vittal Rao: Out of 88,0000
depositors who had to receive initial
preferential payment, may I know
why only 50,000 have got?

Shrimati Tarkeshwari Sinha: The
hon. Member knows that immediately
after the liquidation, a go-slow policy
was adopted by the staff. They also
went on a pen-down strike. There-
fore this whole matter was delayed.
The persons participating in the strike
were dismissed under the court's or-
der, and after that the work is being
expedited.

Shri T. B. Vittal Rao: May I know
if it is a fact that one of the directors
or his wife has drawn an advance
of Rs. 24 lakhs while the assets are
only Rs. 1 lakh?

Shrimati Tarkeshwari Sinha: The
whole matter is under examination,
and actually a report has been sub-
mitted to the Kerala High Court
dealing with all these questions. 1
think the hon. Member should wair.

Shri T. B. Vittal Rao: According to
the Banking Companies Act, the
Official liquidator has to furnish a
statement within six months from the
date of the order of winding up pass-
ed by the High Court. May I know
what the difficulty is in stating these
things?

Shrimati Tarkeshwari Sinha: As I
said, the Liquidator has already sub-
mitted a report to the Kerala High
Court, and the decision of the High
Court is still awaited. Orders of the
High Court on this application are
«till awaited, Therefore, I cannot
give anything now,

Shri T. B. Vittal Rao: Whatever
the High Court order may be, may
1 know if the report of the official
liquidator will be placed on the
Table of the House?

Shrimati Tarkeshwari Sinha: The
matter ig still before the High Court
and it is for the High Court to take
any suitable action. 1 cannot say
whether the report can be placed on
the Table of the House.



‘3849 Oral Answers

Mr. Speaker: It is not that all the
.reports published anywhere wil] be
‘placed on the Table of the House:
‘this applies only to reports for which
this Government is responsible by
iitself. If any hon. Member wants
other reports, 1 will ask the hon.
"Minister to get copies of that report
‘and place them in the Library. Only
those reports that can form part cf
the proceedings will be placed on the
"Table of the House.

Shri T. B. Vittal Rao: I want to
know whether the report of the offi-
cial liquidator will be placed in the
Library at least,

Mr, Speaker: We shall try. There
‘is a suggestion that a copy of that
‘report may be placed in the Libra-
Ty.

Shrimati Tarkeshwari Sinha: Per-
mission will have to be taken from
the High Court. You are a lawyer,
"Sir; you can understand that we
-cannot do so unless we take the
rpermission of the High Court.

The Minister of Law (Shri A K.
Sen): The hon, Deputy Minister is
correct. This is the subject matter
of proceedings in the High Court, The
‘liquidator is an official of the High
Court and he has furnished a certain
report under the Banking Campanices
Act. Apart from that, we can gain
respeet if we take the formal per-
mission from the High Court for the
purpose of laying it herc. It may
not be advisable to have any discus-
sion of these matters herc.

Mr, Speaker: No, no, It is not that.
Hon, Members are anxious from time
to iime to know what exactly is hap-
pening. I think that all proceedings
in a Court are public documents.
Any hon. Member can obtain a docu-

ment, particularly the Government.
The matter came up before this
House. What is the difficulty? A

copy of the document has to be
obtained.

Shri A. K. Sen: There is not difficulty
sexcepting that we shall inform the
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High Court that there has been such
a demand and after informing the
High Court, we shall seec.

Mr. Speaker: It is a public docu-
ment; anybody can get it.... (Inter-
ruptions). Order, order. I want to
know from the hon. Law Minister.
If T can obtain a copy of the plaint,
cannot I put it here?

Shri A. K. Sen: It is the subject-
matter of pending proceeding and
I do not think that we can put it
here.

Mr. Speaker: No discussion ought
to be allowed on a matter which is
sub judice. But to obtain informa-
tion regarding it—it is a rather
curious argument. The newspapers
will report what exactly the plaint
is what the written statement is and
what the proceedings in the court
are?

Shri A. X. Sen: We shall certainly
do so after sending information to
High Court.

Mr. Speaker: Whatever procedure
may be adopted, the House is inter-
ested in it and they want to follow
what is happening. 1 can certainly
assure the hon. Minister that so long
as the case is pending there no dis-
cusion on that matter will be allowed
in this house.

Diamond Deposits in Kurnool
District

+
Shri Kunhan:
Shri T. B, Vittal Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

797

(a) whether the dctailed investi-
gation of the diamond deposits in
Banganappalle in  Kurnool district
have since been undertaken by the
Geological  Survey of India and
Indian Bureau of Mines; and

tb) if so, what is the progress
made up-to-date?

‘fThe Minister of Mines and OHl
(Shri K. D, Malaviya): (a) and (b).
Preliminary reconnaissance survey of
the diamondiferous belt in Kurnool
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district was taken up by the Geologi-
cal Survey of India during 1960-61
with a view to plan out detailed map-
ping and investigation by drilling,
etc. during the III Five Year Plan
period, The Geological Survey of
India propose to undertake large
scale mapping with pitting, tren-
ching, drilling, sampling and washing
for diamonds in the diamondiferous
belts in the Kurnool, Mehaboobnagar,
Nalgonda, Guntur, Krishna and
Anantapur districts during the III
Five Year Plan period.

Shri Kunhan: In view of the
shortage of diamonds, will the Gov-
ernment propose to accelerate the
pace of survey?

Skr; X, D. Malaviya: Our pro-
grammes are all laid down. The re-
connaissance survey of the diamondi-
ferous belt in this area was taken
up last year and the officers of the
Geological Survey of India are at
present writing the report of those
investigations. For the next year,
the Geological Survey of India has
prepared its programme as also the
Indian Bureau of Mines. The next
year programme and the Third Plan
progzramme have all heen prepared in
detail and T hope that they will be
undertaken quickly.

By-products of oil Refineries

+
Shri Kodiyan:
Shri Indrajit Gupta:
*799.{ Sardar Iqbal Singh:
Shri Ram Krishan Gupia:
Shri Chua: La':

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Government have any
proposal under consideration to deve-
lop petro-chemical industries around
Nunmati (Gauhati) anq Barauni bas-
cd on refinery gases from the public
sector reflneries being built up at
these two places; and

tb) if so, the maijn details of the
proposal?
947 (Aiy LSD--2.
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The Minister of Mines ang Oll
(Shri K. D, Malaviya): (a) and (b).
There is at present no specific pro-
posal! under consideration by Gov-
ernment to develop petro-chemical
industries based on the refinery gases
from Nunmati and Barauni. The
Government of India has set up a
Petro-Chemical Committee to recom-
mend the pattern of development of
petrochemical industries. This Com-
mittee will also consider the utilisa-
tion of the refinery gases for deve-
lopment of petro-chemical industries.

Shri Kodiyan: .What is the esti-
mated quantity of gas thay will be
avai'able from the refineries at Nun-
mati end Barruni annually?

Shri K. D. Malaviya: T waste
gas available from Nunmati and
Barauni cannnt be estimated reason-
ably just now. We will have to wait
for some more tisme when the proicet
pattern is all finalised and it starte
production.

Shri Kodiyan: May I know whether
it is a fact that Government have a
proposal to utilise somc of the gas in
the beginning for producing liquid
petrolcum  gas for use as domestic
fuel as well as for industrial con-
sumption?

Shri K. D. Malavlya: Yes, Sir. The
scheme of producing liquid petroleum
gas is very much before us and we
are already considering such a scheme
but not other petro-chemical complex
which ars linked up to the refinerv.
In an isolated way some schemes are
being considered.

Shri Hem Barua: May I know whe-
ther it is a fact that the Government
of Assam has made certain sugges-
tions to the Government of India to-
wards the utilisation of the gas that
will be available in the Nunmati re-
finory and whether it is also a fact
that the Government of India has
come forward to take share in the
responsibility for utilising the gas in
some ancillary industries round about
Nunmati?
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Shri K. D. Malaviya: Thre are two
things; perhaps the hon. Member is
confusing. The Government of
Assam are suggesting certain schemes
based on the utilisation of natural gas
that is coming out along with oil.

Shri Hem Barua: That is Nahar-
kotiya.

Shri K. D Malaviya: In regard to
Nunmati refinery, I am not aware of
any proposal which has been sent by
the Assam Government, We have
ourselves appointed a small committee
and it is going to make certain re-
commendations for our consideration.
The utilisation of waste gas from
both these refineries will be consi-
dered at the appropriate time.

Mr, Speaker: Shri Arjun Sirngh
Bhadauria—absent. Shri Tangamani.

Shri Tangamani: Question No. 3800.
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The Minister of Law (Shri A K.
Sen): Since November, 1960, the Com-
mission has toured the following
States:—

. Gujarat.

. Andhra Pradesh.
. Part of Madras.
Maharashtra.
Part of Rajasthan.
West Bengal.

. Orissa.

It is at present touring the State
of Uttar Pradesh, It has also held
three sittings exclusively devoted to
the discussions on the issues brought
out in the evidence taken so far.

ot Wy R s Far e

Fgwrm AT F [/ IR
9 aF dg wod fod 2 am, o
T T A AF T F AT & &
qgs ag wuAT e & w7

st Wwo o AR : W aF I Adt

FaaTEar g o

Suri Tangamani: Even on a pre-
vious occasion, we were tolq that the
Commission was expected to submit
its report by the second half of 1961.
When this Commission was originally
set up we were told that the Com-
mission will take only six months but
the supplementary demand for an ad-
ditional six months was also before
us, We do not want to hurry them
but we would like to know whether
this report will be submitted to us
during this Parliament or it will have

to be held over to the next Parlia-
ment.

Shri A. K. Sen: Let us hope it will
be submitted during the currency of
this Parliament. They have askeq feor
an extension up to February next.
With regarq to such high-powered
Commissions, it is not possible to
keep on goading them in this work.
The matter is a rather responsible
piece of business and it is hardly

worth-while to goad them all the
time.
Mr. Speaker: 1 think the same

answer was given sometime ago, The
Minister said that they wanted more
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time and that it was granted. Further
consideration will come up in the next
Parliament, God willing.

Shri A. K. Sen: I may inform the
House that that is why I had given
notice for postponing the discussion
in the Select Committee of the Bill
which was pending, because we ex-
pected that this report would be
forthcoming. It is no use having that
Bill brought up before the House
without this report,

Mr. Speaker: Shri Panigrahi:

Shri Chintamoni Panigrahi: I only
wanted to know about the position of
the Bill to which the hon. Minister
referred now.

Mr,  Speaker: Has the hon. Minister
moved any motion about it?

Shri A. K. Sen: We will bring a
motion very soon.

Shri Tangamani: May 1 krow
whether this Commission has com-
pleted its tour of the various States
or whether it has still to tour some
States before it sits up and finalises
its report?

Shri A. K Sen: They are not fixing
the programme of their tour in con-
sultation with us, We are only in-
formed of it when we ask them
where they are touring. At the pre-
sent moment they are touring Uttar
Pradesh. Whether they want to tour
other Stateg or parts of other States
is more than I can say.

WRITTEN ANSWERS TO QUES-
TIONS

U.S. Steel Mission

( Shrimati lla Palchoudhuri:
*191. { Shri Morarka:
 Shri Aurobindo Ghosal:
Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starreq Question No.
338 on February 27, 1961 and state:

(a) whether the report of a two
Member U.S. Steel Mission which
came to Ihdia to assist the Hindustan
Steel Ltd,, in the establishment of an

overall training plan, has since been
received; and

(b) if so, details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

(b) A statement is placed on the
Table of the House. [See Appendix II1
annexure No, 3].

Scholarships for African Students

*795. Shri Indrajit Gupta: Will the
Minister of Education be pleased to
state:

(a) The number of scholarships
provided for 1961-62 for students
from African countries for study in
India;

(b) details of the same; and

(c) whether it is proposed to in-
crease the number of scholarships?

The Minister of Education (Dr.
K. L. Shrimali): (a) 115.

(b) A statement is placed on the
Table of the Lok Sabha. [See Ap-
pendix III, annexure No. 4]

(c) Yes, Sir.

Shifting of AF HQRS.

*801. Shri S. M. Banerjee: Will the
Minister of Defeénce be pleased to
state:

(a) whether the ARMED  Forces
head-quarters are being shifted out of
Delhi; and

(b) if so, when and to which place?

The Minister of Defence Shri
Krishna Menon): (a) No, Sir.

(b) Does not arise.

Coal in NEFA

*862. Shri Ajit Singh Sarhadi: Will
the Minister of Steel. Mines and Fuel
be pleased to state:

(a) whether the coal find in the
Subansiri Division in NEFA is of the



3857 Written Answers

kind and quality for commercial ex-
ploitation; and

(b) if so, the progress made for its
detailed investigation?

The Minister of Mines and Oil
(Shri K. D, Malaviya): (a) It is
premature to give a definite opinion
at the present stage.

(b) Does not arise.
Credit from Austria

Shri Pangarkar:

Shri Bibhuti Mishra:
Shri Ram Krishan Gupta:
Shri Chuni Lal:

*803.

Will the Minister of Finance be
pleased to ref:r to the reply given to
the Starreq Question No, 1068 on the
23rq March 1961 ang state:

(a) whether the negotiations for
the terms and conditions for the cre-
dit received from Austria have since
been concluded: and

(b) if so, the result thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
No, Sir. The negotiations have not
yet been concluded.

(b) Does not arisc.

Requirements of Kerosene and Diesel
Oi! in Thirq Plan Period

*804. Shri Subbiah Ambalam: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether assessment of our re-
quirements of kerosene and diesel oil
during the Third Five Year Plan pe-
riod has been made;

(b) if so the details thereof; and

(c) the quantity in each category
likely to be imported during the Third
Plan period?

The Minister of Mines and Ol (Shri
K. D. Malaviya); (a) Yes, Sir. This
ig tentative anq subject to revision.

(b) and (c). (1) Likely require-
ments during the Third Plan period:

Kerosenes—About 25
{fonnes per annum.

million

AUGUST 22. 1961

Written Answers 3858

Diesels—About 3.0
nes per annum.

million ton-

(2) Likely imports

during the
Third Plan period.

Kerosenes—About 1 million ton-
nes per annum.

Diesels—About 0.8 million tonnes
per annum.

Inter-Change of High Court Judges

*805. Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
3taried Question No. 503 on the 2nd
March, 1961 and state:

(a) whether any formal
nication has been recciveq by Gov-
ernment from the Bar Association,
Madras about the suggestiong con-
tained in its resolutions relating to
inter-change of High Court Judges
and holding a circuit session of the
Supreme Court in South India;

(by if so, whether Government
have considered these proposals; and

commu-

(¢) with what results?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(h) and (¢). Do not arise.

Kargali Washery

*806 Shri N. R, Muniswamy:
‘Y Shri Chintamoni Panigrahi:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that the
working of the Kargali Washery is
reported to be unsatisfactory;

(b) what is its capacity and its out-
put per month;

(¢) how much more is required for
efficient commissioning of the washery;
and

(d) what is the report of the techni-
cal investigation committee as to the
detailed working of this washery?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Against the nominal capa-
city of 1,35,000 tons of washed coal
per month, the average monthly pro-
duction at the Kargali washery has
been of the order of 72,000 tons per
month. The shortfall is mainly due
to certain defects in the washery
which have since becn set right by
the manufacturers and the washery
is expected to be given a trial run in
September, 1961.

(c) No additional expenditure is
expected to be incinred in the efficient
commissioning of the washery, as the
contractors have to satisfy National
Cnal!  Development Corporation by
running tests that the washery is in
a position to attain the full rated
capacity.

(d) The report details the extent to
which the washery conforms to the
epecifications mentioned in the con-
tract  with the manufacturers and
recommends  suitable measures  to
make good the deficicncies in the
specifications. The contractors have
sinca carried out modifications in the
light of these recommendations.

Educatior:al facilities to children of
Political Sufferers

*807. Shri D, C, Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of children who
will be benefited under the scheme of
grani of educational {facilities to
children of political sufferers during
1961-62; and

{b) how much has been allotted for
that purpose?

The Minister of Education (Dr.
K. L. Shrimaii): (a) Information will
be available after the expiry of the
current financial year and will be
pl'aced on the Table of the House.

(b) A budget provision of Rs. 3
lakhs has been made for 1961-62 for
the grant of educational facilities to
the children of political sufferers.

Collieries’ Voluntary Amalgamation
Committee

*808 Shri Aurobindoe Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the term of the Collie-
ricz’ Voluntary Amalgamation Com-
mittec has been extended; and

(b) if so, reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes. This extension was con-
sidered necessary in order to continue
our cfforts for voluniary amalgama-
tion of collieries.

Ankleshwar O‘lfield

*809. Shri Yadav Narayan Jadhav:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that
Ankleshwar oilfield is expected to go
intn production by the end of the
year 1961;

(b) what will be the electrical
power that will be necessary for the
vilfield; and

(c) what efforts are being made to
get the necessary power supply?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) About 450 K.W.

(c) The Gujerat Electric Supply
Board has agreed to supply the power.

West German Credit for Rourkela
Plant

*810. Shri Morarka: Will the
Minister of Finance be pleased to
state:

(a) whether West Germany has
agreed to increase the credit facilities
for the Rourkela plant; and

(b) it so, in what way and what
will be the rate of interest payable
on this credit?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a)
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and (b). Yes, Sir. A statement is
laid on the Table of the House. [See
Appendix III, annexure No. 5].
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Indian Institute of Technology, Kanpur

*813. Shri Kalika Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the scheme of the American
Massachusetts Institute of Technology
to organise a consortium of Univer-
sities to help the Indian Institute of
Technology at Kanpur;

(b) the combined dollar and rupee
contribution granted by the U.S.
Government  and  other American
sourccs so far for the Institute; and

(¢) the progress made so far in the
establishment of the Institute at
Kanpur?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) A consortium of nine
leading universities and institutions
of the U.S.A. including the Massachu-
seits Institute of Technology has been
formed to assist in the establishment
of the Indian Institute of Technolegy,
Kanpur.

(b) For the present, a sum of $3.38
million or Rs. 1.61 crores has been
granted.

(c) The Institute started function-
ing in temporary accommodation in
1960 and steps have been taken to
undertake the construction werk on
the permanent site.
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Stabilisation of Desert Sand for
Construction of Roads

*g15. Shri Jhulan Sinha: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the position as it stands now with
regard to the experiments on the
methods to stabilise desert sands for
construction of roads?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The work is in progress.

Oil Prices

816 Shri Warior:
*\ Shri Kodiyan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering the fixation
of oil price on the basis of the formula
import price minus certain discounts
instead of the formula of costs plus
reasonable profits;

(b) whether it is a fact that if the
import price minus discounts formula
is accepted, the prices of even indige-
nous products will be much higher
than in the other cases; and

(c) if so, to what extent?

The Minister of Mines and Oil (Shri
K. D, Malaviya): (a) to (c). The ques-
tion of fixation of the prices of petro-
leum products on the basis of a suit-
able formula will be governed by the
decisions that would be taken by
Government on the recommendations
of the Oil Price Enquiry Committee.

Central Institute for the Blind

*817. Dr. Sushila Nayar: Will the
Minister of Education be pleased to
state:

(a) how many blind men and
women have been trained in the
Central Institute for the Blind during
the Second Five Year Plan period and
how many of them have been
rehabilitated;

(b) what are the proposals for
expanding the facilities for the train-
ing and rehabilitation of the blind
during the Third Five Year Plan
period; and

(c) whether there is any scheme to
undertake programmes for the pre-
vention of blindness; and rehabilita-
tion of the semi-blind?

The Minister of Education (Dr.
K. L, Shrimali): (a) 304 blind men
and 23 blind women have been trained
during the 2nd Plan period by the
Training Centre for the Adult Blind,
Dehradun. From the information
received by Government so far, it
appears that 155 of them have been
rehabilitated. This figure does not
include those who have got themselves
rehabilitated on their own and have
not informed Government so far.

(b) A statement giving the requi-
site information is laid on the Table
of the Sabha. ([See Appendix III,
annexure No. 7].

(c) Schemes for the prevention of
blindness have been included in the
Third Five Year Plan. No specific
scheme for the rehabilitation of the
partially sighted has, however, been
included in the plan.
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Rourkela Steel Plant (c¢) if not, how long it will take to

*818, Shri Chintamoni Panigrahi: finalise the tests?
Will the Minister of Steel, Mines and The Minister of Steel, Mines and
Fuel be pleased to state: Fuel (Sardar Swaran Singh): (a)

(a) whether it is a fact that the Not yet. The East German experts
Government have decided to bring in have since revised the quantity
more and morc¢c West German techni- required for the test to 2,000 tons.
cians to work in the Rourkela Steel This quantily is expected to be sup-
Plant; plied towards the end of this year

when the mine goes into production.
(b) the number of West German

technicians who are being brought in (b) and (c¢). Do not arise.
from West Germany; and

Closure of Bank and Stores Ltd.,

(c) whether it is a fact that the Purnea
authorities are not able to operate * < . in t
this plant with Indian technicians? 820 Shn p G. Sen: Will the
Minister of Finance be pleased to
The Minister of Steel, Mines and state:

Fuel (Sardar Swaran Singh): (a) and
(b). Governmment  have agreed to
Hindustan Stiel Limited’'s proposal to
recruit upto 225 German technicians

(a) whether Government are aware
of the fact that the Bank and Stores
L.td., Purnea (Bihar) is closed;

for the operation and maintenance of (b) the amount of loss to the
the various unils of ithe Rourkela dcposans and‘ the number of such
Stecl Plant for periods upto 3 years. dupositors having accounts below one

thousand rupces and above,;
(¢) Hindustua Steel Limited have

also recruitcd and trained a large (¢) what steps Government contem-
T L plate to safeguard the interest of the

number of Indian technicians. How- ity depos~ilors?

ever, they still iack the experience petty depoaitors:

necessary to cpera.e  and maintain The Deputy Minister of Finance

successfully a complex steel plant like (Shrimati Tarkeshwari Sinha): (a)

the one at Rourkela. The German Yes.

technicians who are now being recruit- -

ed will help and guide Indian techni- y (b) The necessary particulars are

cians. Tt is cxpected that by the timel not readily available and will have to

Germans are - ready to leave the be compiled from th.e bank’s records.

Indian Staff of Rourkela will be fully} [EAs the total deposits of the bank

competent to run this plant. % amounted only to about seventy three

7 thousand rupees in June 1961, the loss
to the depositors, individually or in

Testing of Neyveli Lignite by East the aggregate, cannot however be very

German Experts

great.
819 Shri S, C. Samanta: (c) In order to preserve the remain-
' Shri Subodh Hansda: ing assets of the bank and to prevent

fraudulent or unauthorised payments,
an order of moratorium under Sec-
tion 46 of the Banking Companies Act

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) when the supply of 1000 tont has since been passed in relation to
of Neyveli Lignite to East German the bank. An officer of the Reserve
Experts was made for test: Bank has also t:ecn deputed to investi-
gare the affairs of the bank and the

(b) whether any result of tests has question of taking further action will
been received from them either be considered in the light of his

interim or final; and report.
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Thermal Power Station at Neyvel

«g21. Shri Tangamani: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the progress made in the insta!
lation of Thermal Power Station at
Neyvely;

(b) the time when the plant will
go into commission; and

(c) if there is delay, the reasons
fcr the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
All heavy items of equipment, such
as Boilers, Condensers, Stators and
Transformers, pertaining to the first
and second units have arrived at
Neyveli.  Erection of the first unit, as
also connected civil works are in pro-
gress. Parts of the third unit have
commenced arriving.

(b) and (c). The first units is
expected to be commissioned, as
targeted, towards the end of 1961 and
the entire Power Station by the
middle of 1963.

Scholarships to Students from U.S.S.R,

*822. Shrimati Renu Chakravartty:
Will the Minister of Education be
plceased to refer to the reply given to
Starred Question No, 186 on the 8th
August, 1961 and state:

(a) whether it is a fact that Gov-
ernment insist that the Universities
of the U.S.S.R. should centralise all
stipends, scholarships, admissions to
Indian students through the Govern-
ment; and

(b) since many U.S.A. and UK.
university admissions and scholarships
are enjoyed by Indians without the
permission of Government or by going
through them why this is insisted
upon in the case of students going
to USSR. to study in Moscow
Friendship University?

The Minister of Education (Dr.
K. L. Shrimal): (a) and (b). Regard-
less of the country making an offer,
whenever scholarships are offered by

foreign governments or organisations
abroad through diplomatic channels,
the Government of India insists that
selections should be made by the
Government in this country.

In the case of the Moscow Friend-
ship  University, applications for
admission to the University together
with scholarships to all students were

originally invited by the Soviet
Embassy in India. In keeping with
the Government's policy, and in

agreement with the Soviet authorities
concerned, applications for the
scholarships at the University were
invited and selections made by the
Governmen{ in the normal way.

Incidence of Indirect Taxation

“823. Shri Ram Krishan Gupta:
Will  the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1159 on the 28th
March, 1961 and state the result of
examination of incidence of indirect
taxation for 1958-59?

The Depuly Minister of Finance
(Shrimati Tarkeshwari Sinha): The
report on the study of incidence of
indirect taxes for 1958-59 is being
finaiised. An advance summary of
the main findings is laid on the Table
of the House, [Placed in Library, See
No. LT-3144/61].

Sports Inquiry Committee Report

Shri T. B, Vittal Rao:
Shri Ram Krishan Gupta:
Shri Kodiyan:

Shri Hem Raj:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1319 on 5th
April, 1861 and state:

“824,

(a) whether the Committee appoint.
ed to review and report upon the
participation of Indian contingents in
International meets with special
reference to the last Olympic games
has since submitted its report;

(b) if so, the details thereof, and

(c) the nature of action to be
initiated for implementing those
recommendations?
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The Minister of Education (Dr,
K. L. Shrimali): (a) No, Sir.

(b) and (c¢). Do not arise.

Durgapur Steel Plant

Shri Nek Ram Negi:
‘825{ Shri Ram Krishan Gupta:
LShrl Sarju Pandey:

Will the Minister of Steel, Mines
and Fuel be plcased to refer to the
reply given to Starred Question
No. 746 on the 10th March, 1961 and
state:

(a) whether a final decision has
been taken on the findings of the
Committce appointed to investigate
into the matter of defective pile
foundations put up at Durgapur Steel
Plant; and

(b) if so, nature of the decision
taken?

The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). The Committee of Manage-
ment of Hindustan Steel Limited have
accepted all the recommendations of
the invesiuigation committee on defec-
tive pile foundations at the Durgapur
Steel Plant and have noted the action
taken so far.

The Consultants have advised
Hindustan Steel that all piling work
including the remedial measures that
have been taken at Durgapur are
proving satisfactory. In a number of
cases pile foundations have already
been subjected to full working load
like blast furnace No. 1 with stoves,
slag bridges, etc., and no trouble
dependent on foundations has been
experienced so far. Readings on check
levels are being taken periodically as
recommended by the investigation
committee. From the examination of
the data on performance of the foun-
dations so far it is safe to assume that
the foundations are functioning satis-
factorily. In the meantime, the agree-
ment to be executed with ISCON for
extending the guarantee period stipu-
lated in the contract by ten years in
respect of portions of works founded
on bored piles is being finalised.
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Bhilai Steel Plant
*826. Shri Nath Pai: Will the

‘Miinster of Steel, Mines and Fuel be

pleased to state:

(a) whether it is a fact that a’large
number of unskilled workers have
been victims of inadequate supply of
safety protections and safety
consciousness in the constructional
work at Bhilai: and

(b) if so. what steps have been
taken by Government to put a stop
to these accidents and create safety

consciousness among the workers at
Bhilai?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). On analysing the causes of
accidants at Bhilai, it has been found
that the accidents were not due to
inadequate supply of safety protec-
tions but due to lack of precaution
taken by the workers.

The Safety Engineering Depart-
ment, the Electrical Inspector and the
Crane Engineer have been carrying
out inspections of all construction and
other works in the project. Safety
appliances have been supplied to
workers. The safety organisation
functions as an independent entity
and points out defective works and
unsafe practices, if any, and suggests
improvements in the safety standards
of the project. Arrangements for dis-
play of posters, screening of safety
films, relay of short talks on safety
are being made to promote safety
consciousness amongst the workers.
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Medium of Instructions in Universities

Shri Harish Chandra Mathur:
Shi Bhakt Darshan:

Will the Minister of Education be
pleased to state:

g28. J
1

(a) whether Government have re-
considered or propose to reconsider
the question of medium of instruc-
tions in Universities;

(b) what is the reaction of various
State Governments and Central Advi-
sory Board of Education; and

(c) when Central Advisory Board
of Education will reconsider the
matter?

The Minister of Education (Dr.
K. L, Shrimali): (a) to (). A state-
ment is laid on the Table of the Sabha.
[See Appendix III, annexure No, 8].

Post Matric Scholarships for Backward
Class Students

*829. Shri Kodiyan: Will the
Minister of Education be pleased to
state:

(a) whether Government have
studied the effects of decentralisation
of the scheme for awarding scholar-

ships for Post-Matric Studies to stu-
dents belonging to the Scheduled
Castes, Scheduled Tribes and other
Backward classes; and

(b) if so, the results thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
scheme was decentralised only two
years ago. it is, therefore, too early
to assess the results thereof. The
effect of decentralisation, as reported
by the State Governments, is that
payments of scholarships are generally
made sooner than in the past.

Tagore Centenary Celebrations

Shri S. M, Banerjee:
*830,{ Shri Kunhan:
LShrin‘latl Renu Chakravartty:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether invitations were
received from almost all foreign
countries to send Indian delegates to
attend Tagore Centenary Cclebrations;

(b) if so, the number of those who
were s<cnt abroad; and

(c) the
were sent?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir; invitationg were
received from a number of countries,

(b) and (c¢). None, but the Secre-
tary of the Rabindranath Tagore
Centenary Committee who went to
London on an invitation from the
School of Oriental and African
Studics, University of London also
visited Italy, U.A.R., Bulgaria, Greece,
France and U.S.S.R.

countries to which they

Payments to Laxmi Bank Depositors
o831 Sardar Iqgbal Singh:
Shri 8. M. Banerjee:
Will the Minister of Finance be
pleased to state:
(a) whether payments have been
made to all depositors of Laxmij Bank;



3873 Written Answers

(b) if so, the total number of de-
positors paid; and

(c) amount so far paid?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a) to
(c). No. The official liquidator of the
Laxmi Bank has started making pre-
ferential payments ol Rs. 250|- or the
balances at credit, whichever may be
less, to the savings bank depositors
from the 2nd August 1961. He has
issued cheques or money orders to
1,664 savings bank depositors for an
aggregate a mount of Rs. 2,81,941.93
upto the 10th August 1961.
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Regional Colleges for Multi-Purpose
School Teachers

Shri Ajit Singh Sarhadi:

Shri Ram Krishan Gupta:
" ) Shri Pangarkar:

Shri Bibhuti Mishra:

*832

Will the Minister of Edacation be
pleased to refer to the reply given to
Starred Question No. 1079 on the 23rd
March, 1961 and state:

(a) how far thc scheme to have four
regional colleges for teachers’ training
for multi-purpose schools has progres-
sed; and
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(b) the location of the colleges and
estimated expenditure?

The Minister of Education (Dr.
K. L, Shrimali): (a) and (b). A
scheme estimated to cost Rs. 3:60
crores nas been worked out, Site; for
the location of the colleges are being
surveyed.

Retrenchment of Indians in  Foreign
0il Companies

*834, Shri Subbiah Ambalam: Will
the Minister of Steel, Mines and Fuel
he pieased to state:

(a) whether large-scale retrench-
mvite, of Indians employed in the
three foreign oil ccmpanies in India
have taken place recently;

(b) if so, the reazons for the same;
and

(¢) tace number of people affected
thereby?

The Minister of Mines and Oil (Shri
K. D, fialvyia): (a) No, Sir.

(b) and (c). Do not arise.
Dearc....on of Houses by Military In
Calcutta Area

335. “hri Indrajit Gupta: Wil the
Min'ster of Defence be pleased tu
siate:

(a) whether it ig a fact that Army
bull-dozers were employed on  the
i2th Wlay, 1961 to demolish several
houses in the colounics of displaced per-
sons at Snahpur and Durgapur in the
New Al.pore area of Calcutia,;

(b) if so, the reasons for such
action;

(¢) whether any previous notice
or warning was given to the occu-
panis of the demolished houses;

(a) whether the military authorities
had secured the approval of the West
Bengal Government for such demoli-
tion; and

(e) whether the persons evicted
from the demolished houses have been
provided with any compensation or
alternative accommodation?

The Deputy Minister of Defence

Sardar Majithia): (a) to (e). It was
found necessary on grounds of public
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health to shift certain families of dis-
placed persons in unauthorised occu-
pation of old military hutments at
Shahpur Camp (a Portion of which
they have named Durgapur Camp) as
they were using the adjoining area as
latrine and dumping ground. The
question of shifting was discussed with
the persons involved and their nomi-
nated representatives and the persons
agreed to shift to a site about 40 yards
away se'ected by themselves within
the Camp. The shifting was done in
an atmosphere of complete cordiality
and in the presence of an officer of
the West Bengal Government. All
possible facilities for shifting were
afforded including voluntary contribu-
tion by the troops towards petty ex-
pense . A bull-dozer was used to
~lear the refuse and level the ground
after the families had shifted.

Expeunditure on Indian Troops in
Congo

J Shrimati Ila Palchoudhuri:
\_ Shri Indarjit Gupta:

Will the Minister of Defence be
pleased to state:

“836

(a) the total annuai cxpenditure
which India is likely to bear on ac-
count of gending her troops to the
Congo; and

(b) the nature of arrangemcents
made to fill the vacuum in India?

The Minister of Defence (Shri
Krishna Menon): (a) India has to
bear the expenditure on account of
normal pay and allowances of Armed
Forces personnel sent to Congo. This
comes to approximately Rs. 93 lakhs
per year. The cost of such replace-
ments as have to be affected are
agreed to be borne by the United
Nations.

(b) The troops and most of the units
sent to Congo are being replaced by
an equivalent number in Inda.

Alr Space Violations by Chinese

*837. S:ri Vidya Charan Sukla; W'II
the Minister of Defence be pleased to

refer to the reply given to Starred
Question No. 93 on the 17th February
1961 regarding violation of air space
by Chinese aeroplanes and state what
reply, if any, has been received from
the Government of China to the pro-
tests lodged with them?

—-—

The Minister of Defence Shri
Krishna ™-~-on): The Chinese Gov-
ernment has denied the viclations,

Terniinology in Indian Languages

(Shri D. C. Sharma;
*838. { Sardar Igbal Singh:
Shri K, B. Malviya:

Will the Minister of Fducatlon be
Pleased to refer te the reply given to
Starred Question. No. 236 on the 22nd
February, 1961 and state:

(a) the nature of progress made by
the Standing Commission for Scienti-
fic and Techn'cal Terminology for the
rvolution of terminology in Indian
languages; and

(b) when this work is likely to be
completed?

The Minister of Education (Dr. K.
I.. Shrimali): (a) and (b). The per-
<onne] of the Commission has been
announced only recently and the mem-
bers are expected to join shortly when
they will commence their work. The
Commission has been cntrusted with
(i) the review of the work done so
far in the fleld of scientific and tech-
nical terminology, (ii) formulation of
p-inc'ples regarding the coordination
and evolut'on of scientific and techni-
cal terminology, (iii) coordination of
work done by d fferent agencies in the
States in the field of scientific and
technical terminology and (iv) the pre-
paration and translation of standard
scientific and technical books. The
work ‘s thus of a continuing character
and the question of its completion, as
cuch, within a specified period dnex
not arise. The bulk of the terminolo-
gical work however, is l'kely to be
completed by the Commission within
a period of three to four years.
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Merit Promotion for Scientists

Shri Aurobindo Ghosal:
Dr. Ram Subhag Singh:

*839. { Shri P. G, Deb:
Maharajkumar Vijaya
Ananda:

Will the Minister of Finance be
pleased to state:

(a) whether the principle of ‘merit’
promotion’ for scientists has been ac-
cepled by Government; and

(b) if so, what are the details?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes.

(b) A note giving the details of the
scheme of ‘merit promotions’ is placed
on the Table of the House. [See Ap-
pendix III, annexure No. 9].

Cost of Sea-borne Coal

*840, Shri P, C, Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a), whether the cost of sea-borne
coal hag been brought on the same
level as the rail-borne coal by the
levy of a surcharge; and

(b) if so, what is the rate of sur-
charge levied?

The Minister of Steel, Mines and
Fue! (Sardar Swaran Singh): (a) A
schame of subsidy has been introduced
with cffect from May 1. 1861. Under
the scheme, the consumer of coal
getting his supplies by the sea route
will get these at almost the same cost
ag if movement had been by the all-
rail route.

(b) The expenditure on payment of
the subsidy is met by levying an addi-
tional excise duty of 80 naye paise
per ton on coaljsoft coke and of
Rs. 1.20 per ton on hard coke.
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Orissa Mining Corporation

*842, Shri Chintamoni Panigrahi:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) wheher it is a fact that the
present ownership of the Orissa Min-
ing Corporation has been changed;

(b) whether it is a fact that the
shares of the Orissa Mining Corpora-
tion owned by the Central Govern-
ment have been fully bought over by
the Orissa Government;

(¢) why this dec’sion has been
taken; and
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(d) the nature of the schemes which
the Orissa Government has formulated
for development of minerals in Orissa
through this Mining Corporaticn?

The Minister of Mines and Oil (Shri
K. D. Malavlya): (a) to (¢). The Gov-
ernment of Orissa have indicated that
they would like Orissa Mining Corpo-
ration to be fully State Government
owned and State operated concern.
The Central Government have agreed
to allow the State Government to
acquire the interests of the Centre.
Action is being taken to give effect to
this decision.

(d) The Corporation is at present
working three mines for iron ore
namely, Mahrajpur and Khandadera
in Mayurbhanj District and Sakradihi
in Keonjhar District. The Corpora-
tion has secured mining Ilcases'pros-
pecting licences over additional areas
for iron ore. maganese and chromite.
A programme of development by the
Corporation during the Third Plan
period has been drawn up involving
a capital investment of Rs. 86 lakhs
and envisaging a production of 8 lakh
tons of iron ore, 25,000 tons of chro-
mite and 20,000 tons of manganese by
the end of the Third Plan. There are
also possibilities of acquiring more
leases and raising the targeted pro-
duction. The State Government have
also formulated a scheme to develop
iron ore miner through the Corpora-
tion, in the Sukinda area to export 2
million tons of iron ore by 1964-65.

Evening Colleges

*843 Shri Tangamani: Will the
Minister of Education be pleased to
state:

(a) whether the proposal to start
100 evening colleges from 1961-62 has
been put into force; and

(b) if so, the names of Universities
and the colleges so chosen?

The Minister of Edueation (Dr.
K. L, Shrimali): (a) No, Sir.

(b) Does not arise.

National Theatre in New Delhi

*844 Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2374 on the 28th March, 1961
and state the further progress made
in completion of the National Theatre
in Delhi?

The Minister o° Sci~ntific Research
and Cultural Affairs (Shri Humyaun
Kabir): Preliminary work is still
continuing.

Price of Petroleum Products

Shri Subbiah Ambalam:
Shri Ram Krishan Gupta:
Shri Narayanankutty Menon:
*845. { Shri P. C. Borooah:
Shri D. C. Sharma:
Shrimati Mafida Ahmed:
 Shri Raghunath Singh:

Will the Minister of Steel, Mines
and Fuel bc pleased to refer to the
reply given to Starred Question No.
1343 on the 5th April, 1861 and state:

(a) whether the Oil Enquiry Com-
mittec appointed to go into the ques-
tion of price for petroleum products
has since submitted its report;

(by if mo, the findings thereof; and

(c) action taken so far on the re-
commendations made by the Com-
mittee?

The Minister of Mines and Oil (Shri
K. D. Malaviya: (a) to (c¢). The Re-
port of the Oil Price Enquiry Com-
mittec has been received and is under
consideration of Government.

Violatio, of Foreign Exchange
Regu'ations

Shri T. B. Vittal Rao:

846 Shri Ram Krishan Gupta:
Shri Muhammed Elias:
Shri Kunhan:

Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 1350 on the 5th
April, 19681 and state:
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(a) whether the investigations ve-
garding foreign exchange regulation
violation against a Director of State
Bank of India have since been com-
pleted; and

(b) if so, the result therof?

Th Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). The investigation have since
been completed. Adjudication pro-
ccedings have bcen initiated by issu-
ing show-cause notices.

Post-Graduate Degrees in Third Class

(" Shri Nek Ram Negi:
“847. 4 Shri Ram Krishay Gupta:

) Shri Hem Raj:

LShrl Sarju Pandey:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 753 on the 10th
March, 1961 and state:

(a) whether the University Grants
Commission have ascertained reactions
of the Universities on the proposal
to amend university regulations to
permit students passing the M.A. and
M.Sc. examination in the Third divi-
ion to reappcar in the cxaminations
to improve their class; and

(b) if so, the action taken thereon?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir. So far, 22
universities have sent in their reac-
tions.

(bY The mautter will be considered
by the Commission on reccipt of re-
plies from all universities.

Triple-Benefit Scheme for Teachers

Shri Kodiyan:
Shri Pangarkar:

Will the Minister of Education be
pleased to state:

(a) whe*her Government have any
proposal tg introduce a triple-benefit
scheme as in Madras to provide provi-
dent fund, pension and insurance for
toachers in the Union territories:

*848.
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(b) if so, the main features of the
scheme; and

(c) how far it has progressed?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes. A scheme on
the lines of the recommendatian of
the Secondary Education Commission
is under consideration.

(b) The proposals that have been
tentatively framed envisage:

(i) pensionary benefits to perma-
nent teachers in aided edu-
cational inst’tutions;

(ii) entitlement of the teachers to
subscribe  to  Contributory
Provident Fund;

(ili) Life insurance to be taken by
cvery teacher, graded accord-
g to his pay.

(¢) The financial impiication: of the
scheme are under examination.

Uniform Wages in St-el Plants

*849. Shri S. M. Banerjee: Will the
Minister of Steel Mines and Fuel be
pleased to state:

(a) whether i* is a fact that a final
{:cision has becen taken to have uni-
form wages in all the Stec! Plants;

(b) if so. its details; and

(c¢) if not, the reason for this delay?

The Minister of Steel. Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢). A decision about the pattern of
wages in the Steel Plants can be taken
only after the wages structure of the
workers emploved in the Iron and
Steer  industry has been examined.
For this purpose a wage Board is be-
ing set up fo - the Iron & Stee] industry
the constitution of which is at present
under active consideration of Govern-
ment.

Sports Village in Delhi

*850. Shri Ajit Singh: Will the Min-
ister of Education be pleased to refer
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tion No. 2172 on the 23rd March, 1961

to the reply given to Unstarred Ques-;l
and state:

(a) how far the scheme to have a
sports village in Delhi has progressed:

(b) the period during which the
scheme will be completed: and

(c) the details thereof?

The Minister of Education (Dr. K.
L Shrimali): (a) to (¢). The land
carmarked for a sports village  has
not as vet been placed at our disposal.
It will be possible to work out the
details only after the land has been
muade available.

Development of Calcutta

851 J Shrimati Ila Palchoudhuri:
" Shrimati Renu Chakravartty:

Will the Minister of Finance be
picased to state:

ta) whether it is a fact that  the
Government of India have requested
the World Bank to send a tcam of
some enginecrs to India to study cer-
tiun probiems connected with the
development of Calcutta: and

(by if so. the resuit thercof?

The Deputy Minister of Finance
(Shrimati Tark~shwari Sinha): (a)
No, Sir.

(b) Does not arisc.

Bharativa Kala Kendra's Tour of
USSR,

“852. Shri P. C Ba:: - h: Will the
Minnwter of €e'entific Research and
Cultural Affairs be pleased to state:

‘a) whether Government have of
late granted a subsidy to the

Bharativa Kala Kendra to undcrtake
a cultural tour to the USSR ;

(b) if so, to what extent; and
(¢) whether the Kendra has since
sent a cultural troupe to that country?

The Minister of Sclentific R-search
and Cuiltaral Affairs (8hri Humayus
Kablir): (a) and (c). Yes, Sir.

(b) Rs. 34,436
847 (Ai) LSD.—3
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Historical Monuments

*853. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether two French experts
have been invited to examine histori-
cal monuments in this country with a
view to introducing the French sys-
tem of making them ‘live’ by playing
tape recordings of voices of the kings
and people and music of their times
when tourists enter old  palaces and
other historical buildings to make them
more popular;

(b) if so, their recommendations;
and

(¢) the acticn taken so far in the
matter?

The Deputy Minister of Scientific Re-
search and Cultural Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) and (c¢). Do not arisc.

Remittance of Profits to UK.

*854. Shri Tangamani: Will the Min-
ister of Finance be plecased to refer
to the reply given to Unstarred Ques-
tion No. 609 on the 28th February,
1961 and state:

(a) whether the profits remitted to
the UK. during 1959 and 1960 are in
excess of profits remitted during 1057
and 1958 namely Rs. 230 crores and
Rs. 236 crores;

(b) if so, the amount remitted dur-
ing these two years; and

(c) what steps are taken 10 restrict
and limit such remittances?

The Deputy Minister for Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). The figures for 1959 and 1960
arc not yct available.

(c) Remittance of profits abrcad is
frecly allowed and Government do not
intend to put any restriction on such
remittances.
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Sainik Schoolg

*855. Shri Indrajit Gupta: Will the
Minister of Defence be pleased to refer
to the reply given to Starred Question
No. 263 on the 9th August, 1961 and
state:

(a) the number of students for
whom accommodation has been pro-
vided in the four Sainik Schools for
the year 1961,

(b) whether the last date for ac-
cepting applications for admission had
to be extended due to poor response;
and

(¢) the present last date for admis-
sions?

The Minister of Defence (Shri
Krishna Menon): (a) The number of
students for whom accommodation has
becn provided in  the four Sainik
Schools for the year 1961 is as follows:

Satarag Sainik School 150
Jamnagar Sainik School 100
Kunjpura Sainik School 200
Kapurthala Sainik Schocl 200

(b) Yes, Sir. The last date for re-
ceipt of applications for admission to
the Suinik Schools was originally fixed
for the 30th April 1961. This date was
later extendad to 20th May 1961. Only
in the case of Chittorgarh which was
to be opened later, the date for ac-
cepting applications was extended to
20th July 1961.

(c) The schools have already start-
ed functioning.

Moti Lal Nehru Statue near
Parllament House

Shri Ram Krishan Gupta:

Shri Chuni Lal:

Shri Bhakt Darshan:
| Sardar Iqbal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
t0 Unstarred Question No. 3678 on the
21st April, 1961 and state:

1938.

(a) whether Government have taken
final dccision regarding erection of
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Mot Lal Nehru Statue near Parlia-
ment House, New Delhi as proposed
by the Moti Lal Nehru Birth Centen-
ary Committee;

(b) if so, the nature of decision

taken; and

(c) the details of cooperation and
assistance to be given to the Commit-
tee in this connection?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b). Government have accepted the
Committec’s proposal for the instalia-
tion of a 12'—2" high statue of the
late Pt. Moti Lal Nchru on the vacant
lawn to the right of Gate No. 3 of the
Parliament House.

(¢) Besides making  availuble  the
site  sclected by the Committee they
have also been given the necessary
technical and expert advice. As a spe-
cial case, the requirement of submis-
sion to Government of a half-life-size
model of the proposced Statue which
will result in a conslderable saving of
expenditure to the Committec has been
waived.

Status of C.S.D. (I) Employees

Shri Ram Krishan Gupta:
Shri Chuni Lal:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1752 on the 26th
April, 1961 and state:

1939.

(a) whether Government have since
determined the status of Canteen
Stores Department (India) employees;
and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
determination of the status of the em-
ployees of the Canteen Stores Depart-
ment (India) is still under considera-
tion but they continue to be the em-
ployees of a Central Government
undertaki-g.
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Reservoir at Solan

Shri Ram Krishan Gupta:
Shri Chuni Lal:

Will the Minister of Home Affairs
be pleased to state the progress made
so far in construction of a two
million gallon reservoir with pre-
stressed concrete walls at Solan in
Himachal Pradesh?

1840,

The Minister of State in the Ministry
of Home Affairs (Shri Datar): More
than 50 per cent of the excavation
work on the gsite of the reservoir has
been completed.

Aid to Organisations for the
Handicapped

Shri Ram Krishan Gupta:

1541 Shri Chuni Lal:

Will the Minister of Education be
pleased to state:

(a) whether it ;s a fact that Gov-
ernment have decided to revise the
rules for grant-in-aid to organisations
for the handicapped on developmental
programmes; and

(b) if s0, to what extent?

The Minister
K. L. Shrimali):
revised rules are
tion.

of Education (Dr.
(a) and (b). The
under considera-

Production of Cheap Metal Coins

Shri Ram Krishan Gupta:
1842 { Shri Chuni Lal:

Will the Minister of Finance be
Plcased to refer to the reply given to
Starred Question No. 1823 on the 1st
May, 1961 and state:

(a) whether Government have
studied and investigated the proposals
for using alternative cheap metals
for use in the coins to bring down
the cost of production of coins of
lower denominations; and

(b) if 50, the result thereofs

The Minister of Finance (Shri
Morarji Desal): (a) and (b). The
matter is still under investgation.

Sainik Schools

rShri Ram Krishan Gupta:
Shri Chunj Lal:
Shri Bhakt Darshan:
Shri Kodiyan:
Shri Ajit Singh Sarhada:
Shri Sungandhi:
1943'{] Shri Agadi:
Shri Wodeyar:
Shri Arjun Singh Bahaduria:
Shri P. L. Barupal:
| Maharajkumar Vijaya Ananda:
| Shri Daljit Singh:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 1828 op the
May, 1961 and state:

(a) whether Government have con-
sidered the proposal to institute Cen-
tra Government scholarships in cach
of the Sainik Schools for the children
of defence services personrel,

(b) if so, the result thercof; and

(¢) the total expenditure to be
incurred by the Central Government
on the opening of the Sainik Schools?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) A copy of the M:inistry of
Defence Scholarship Scheme for the
children of Defence Services personne!
in the Sainik School is placed on the
Table of the House. [See Appcendix
111, annexure No, 10].

(c) The initial expenditure on land,
buildings and equipment for the esfa-
blishment of Sainik Schools is borne
by the State Governments where the
Schools are located. The Central Gov-
ernment hag agreed to incur the
following expenditure annuclly on
each of the Sainik Schools:—

(i) Pay and allowances of a Lt.
Col,, a Major and a Captain
(or equivalent ranks from the
Navy or the Air Fcrce) to
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work as Principal, Head Mas-
ter and Registrar.
Rs. 40,000 approx.

(ii) Expenditure on the award of

scholarships to the children
of Defence Services person-
nel.

(iii) The Central Government will

also bear its normal share of

: the expenditure on N. C. C.
Units.

Medical and Health Services for Sche-
duled Tribes in Maharashtra

1944. Shri Pangarkar: Wil the
Minister of Home Affairs be plcased
to state:

(a) the amount of monev gspent in
Maharashtra during the year 1960-61
out of the allotted for the Schceduled
Tribes by the Central Government for
the execution of Medical and Public
Health Services; and

(b) the nature of Medical and Pub-
lic Health Services rendered to  the
Scheduled Tribes?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) end (b).
The information has been called for
from the Government of Maharashtra
and will be laid on the Tatle of the
House as soon as it is received

Multi-purpose Blocks for S.C. «nd S.T.
Maharashtra

1945. Shri Pangarkar: W:l the
Minister c¢f Home Affairs be pleased
{0 state the contribution made by the
Central Government in 1960-61 for
setting up of special  multi-purpose
plocks for S. C. and S. T. ;1 Maha-
sashtra?

The Deputy Minister o!f Home
Affairs (Shrimatl Alva): R:. 16,00,900.

Mid-day freding to school children in
Maharashtra

1246. Shri Pungarkar: Will the
Minister of Education be pleased to
state-

(a) whether Maharashtra has sought
any aia in rcgarc to their scheme for
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mid-day feeding of children in 3chosls;
and

(b) if so, thc aid sougiht snd the
Government of ndia’s reaction there-
to?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Erirn.

(b) Does not ar:se.

Basic Education in Maharashtra

1947. Shri Pangarkar: Will the
Minister of Edueation be pleased to
sta‘c.

(a) the total amount given to the
Government of Maharashica for pro-
motion of basic education during the
Second Five Year Plan period, and

(b) the amount utilised during that
period for this purpose?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). A state-
ment is placed on the Table of the
House.  [See Appendix 111 annexure
No. 11].

Multi-purpose schoels in Maharashtra

1948. Shri Pangarkar: Will the
Minister of Education be plcased to
state the number of multi-purpose
Schools opencd so far in Maharashtra
since the scheme started?

The Minister of Education (Dr.
K. L. Shrimali): 118.

Iron and Steel Quota for Small Scale
Industries in Maharashtra

1949. Shri Pangarkar: Will the
Minister of Steel Mines and Fuel be
pleased to state:

(a) the quantity of iron and steel
allotted for small scale industries in
Maharashtra State during the ) .ar
1961-62 so far; and

(b) the quantity actually supplied
to small scale industries during this
period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). (i) Steel.
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Allotment Despaiches (Suppiies)
1961-62 *3,375 Metric **277 Metric Tons
(First Half  Tons (During April-
Year only) June, 1961 only)
In addition, import licences have
been issued to the Industries, as also
releases from imports made specially
for Small Scale Industries by  the
State Trading Corporation, figures of
which are not available.

*Restricted  categories (sheets
above 14 gauge and wire)
only.

**All categorics. Also includes
despatches against both cur-
rent and outstanding orders,
despatches to Controlled
Stock holders in the State
and releases from imports
and barter stocks.

(i1) Pig Iro~.

The system of allocation of pig iron
was discontinued from 1st July, 1959.
Indents are received from the consu-
mers direct and planned on Producers
after due scrutiny. Consumers are
also allowed to obtain supplies direct
from stocks with the Stockholders
without any authorisation. No strict
time-table with regard to the submis-
sion of indents and planning is laid
down. Indents are planed as and
when received by the Steel Control.
The total despatches of pig iron to
Maharashtra State during 1961-62
(April to June, 1961) amount to
20,943, metric tons.

Coal Production

1950. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
Pleased to state the quantity of coal
Produced by the National Coal Deve-
lopment Corporation during March,
1961 to June, 19617

The Minister of Steel, Mines and
Fuel (SBardar Swaran Singh): 25,968,830
metric tons of coal were produced by
the National Coal Development Cor-
poration Limited during March 1961
to June, 1961.

Mica Mines

1951. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of mica mines in
India, State-wise; and

(b) the quantity of mica available
annually from these mines, mine-wise?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) and (b).
The required information is given in
the statement laid on the Table of the
House. [See Appendix 1lII, annexure
No. 12].

Utilisation of Energy from Sun

1952. Shri N. M. Deh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any research work for
utilisation of energy from sun is go-
ing on in our country; and

(b) if so, name the research centre
where it is being done?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir, certain
amount of rescarch is being done at
the National Physical Laboratory,
New Delhi.

Centrally -sponsored Schemes in
Lahaul and Spiti

1953. Shri Hem Raj: Will the Minis-
ter of Home Aflairs be pleased to
state:

(a) the amount of money spent in
the Lahaul and Spiti district of the
Punjab during the Second Five Year
Plan period under the centrally spon-
sored schemes;

(b) the names and nature of the
different schemes and amount spen: on
each one of them; and

(c) the amount of money proposed
to be spent under the Third Pve
Year Plan?

The Deputy Ministor of Home Aflairs
(Shrimati Alva): (a) Rs. 51.912 lakhs;
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(b) a statement is laid on the
Table of the House. [See Appendix
III, annexure No. 13].

(c) Rs. 7-00 lakhs.

Steel Production

Shri Daijit Singh:
1954, {Sardar Iqbal Singh:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the total output of steel during
the preoid from 1st January, 1961 to
30th June, 1961; and

(b) to what extent the per capita
consurmption of steel has increased
during this period as comparcd with
the previous year?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Pro-
duction was 1,342,400 tonnes.

(b) The increasc in per capita con-
sumption of steel during the first half
of 1961 over that during January—
June 1960 was about 0'60 kgs.

Welfare of Scheduled Castes & Sche-
duled Tribes in Punjab

Shri Daljit Singh:
1955. o2rdar Igbal Singh:

Will the Minister of Home Affairs
be pleased to state the amount granted
by the Central Government for 1961-
62 for the welfare of Scheduled
Castes and Scheduled Tribes in Pun-
jab?

The Deputy Minister of Home
Affairs (Shrimati Alva): The follow-
ing provisions have been made fo- the
welfare of Scheduled Tribes and
Scheduled Castes in Punjab duving
the ycar 1961-62:

(Rs. in lakhs)
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50% of the actual expenditure on
State Sector schemes and 100% of the
actual expenditure on Central Sector
schemes will be borne by the Central
Government.

Indian Military Personnel for Training
Abroad

1956. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) the number of Indian Miiitary
personnel sent abroad for tra:ning
during 1961-62 so far; and

(b) the names of the countres to
which they were sent?

The Minister of Defence (Shri
Krishna Menon): (a) 130.

(b) UK., U.S.A, USSR,
Australia ang France.

Canada,,

Collections under Small Savings
Scheme ip Punjab

1957. Shri Daljit Singh: Will the
Minister of Finance be pleased to state
the total amount collected under the
Smal] Savings Scheme durine  the
period from 1st January, 1961 te 30th
June, 1961 in Hoshiarpur district in
particular and in Punjab in gencral?

The Minister of Finance (Shri
Morarji Desai). The informatior. re-
quired is given below:

Approximate net col-
lections during the
period 1-1-1961 to

30-6-1961
(In thousands of Rs.)
Hoshiarpur District . 29.47
Punjab State 4 00,75

Category of Back- Provision made for
ward Class the year 1961-62.
State Central
Sector Sector
Scheduled Tribes 2011 2°00
Scheduled Castes . 333§ 498

Parliament Seat fer Lahaul ana Spitl

1958. Shri Hem Raj: Wili the
Minister of Law be pleased to state:

(a) whether any request has !ecen
received from the Punjab Tribes Ad-
visory Council through the Punjab
Government that a separate scit for
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Parliament be allotted to .he 2urder
District of Lahaul and Sipti; and

(b) if so, the reaction »f G. sern-
ment to this proposai?

The Minister of Law (Shri A K.
Sen): (a) No, Sir.

(b) Does not arise.
Aerial Ropeway over Rohtang Pass

1959 Shri Hem Raj: Wil] the Minis-
ter of Defence be pleased to state:

(a) whether the survey for the put-
ting of aerial ropeway over Rohtang
Pass, has been completed by the Bor-
der Road Development Board: and

(b) if so, when it is proposed to be
sct up and the probable cost involved?

The Minister of Defence (Shri
Krishna Menon): (a) Preliminary
survey has been completed.

(b) It is not possible to indicate the
date of completion or cost of a pro-
ject of that kind at this stage.

Vacant Houses in Bakloh Cantt.

1960. Shri D. C. Sharma: Will the
Minister of Defence be pleasced to
state:

(a) whether it is a fact that a
scheme has been formulated to utilise
houses lying vacant in Bakloh Can-
tonment;

(b) if so, the details thereof; and

(c) when all those houses are likely
to be occupied?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). Defence
accommodation in Bakloh Cantonment
is being utilised by the Defence Ser-
vices except that some quarters may
remain vacant from time to time de-
pending on the strength of the per-
sonnel entitled to accommodation and
also for the reason that some of them
require repairs. There is no vacant
civil accommodation. Hence the ques-
tion of formulating any scheme for
utilising vacant civil accommodation
does not arise.

Arrears of Taxes in Punjab

1961. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) the total arrears of Gift Tax,
Wealth Hax and Expenditure Tax
from the assessees in Punjab as on the
1st August, 1961;

(b) the period from which due; and

(c) the steps taken by Government
to realise this amount?

The Minister of Finance (Shri
Morarji Desai): (a) The following
arrears were ouistanding from the
assessees in Punjab o.. 1lst August,
1961—

(Rs. ‘000)
Gift Tax 195
Wealth Tax 139
Lxpenditure Tax Nil

(b) These arrears are due from the
year 1958-59.

(¢) Steps u. provided in the rele-
vant Statutes are being taken to re-
cover the outstanding arrears.

Indian Hospital in Congo

1962. Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state:

(a) the latest position of the hnspi-
tal started by the Government of
India in Congo; and

(b) how long it is proposed to be
continued; and

(c) the total amount spent on the
same so far?

The Minister of Defence (8Shri
Krishna Menon): (a) The personnel
and equipment for the 400 bedded
Military Hospital sent to Congo, con-
tinue to provide medical cover for the
UN Forces in Congo. The Hospital
is at present functioning at three
places in that country viz., Leopold-
ville, Luluabourg and Conquilhatville.

(b) It is not possible to indicate,
at this state, how long the present
arrangements will have to be conti-
nued in Congo.
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(c) Up to date information is not
yet available. However, the total
amount spent in connection with the
military hospital sent to Congo was
Rs. 8,20,529°00 nP. upto February 1961.
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Child welfare Demonstration Projects

1964. Shri Chuni Lal: Will the
Minister of Education be plcased to
state:

(a) whether it is a fact that the
Indian Council for Child Welfare pro-
poses to set up demonstration projects
in integrated child welfare services
in every State; and
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(b) the details of the project and
the time when it is to be implemented?

The Miinster of Education Dr. K.
L. Shrimali): (a) The Government of
India propose to set up 20 demonstra-
tion projects in integrated child wel-
fare services through the agency of
the State Governments during the
Third Five Year Plan period; the
Indian Council for Child Wclfare will
be associated with the scheme in an
advisory capacity.

(b) A statement is laid on the Table

of the Housc. [See Appendix II, an-
nexure No. 14].

Scholarships to Childrep of Political
Sufferers ip Rajasthan

1965. Shri Onkar Lal. Will the
Minister of Educatior be pleascd to
state:

(a) whether the Central Govern-
ment have released any amount to
the Rajasthan Government for imple-
menting its schemes of  educational
concessions to the chiidren of political
sufferers for the years 1960.61 and
1961-62;

(b) if so, what amount;

(c¢) what is the
allotment;

amount of total

(d) the number of children who are
getting such educational concessions in
Rajasthan, district-wise; and

(¢) the nature of concessions re-
ceived?

The Minister of Education (Dr. K.
L. Shrimali): (a) The Government of
Rajasthan have not yet forwarded
their draft scheme for the approval of
the Government of India.

(b) to (e). In view of the position
explained above, do not arise.

Collection under Small Savings
Scheme in Rajasthap

1966, Shri Onkar Lal: Will the
Minister of Finance be pleased to
state:

(a) the total amount collected un-
der the Small Savings Schemes during
1960-61 in Rajasthan; and
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(b) what amount has been paid to
the agents as commission during the
same period?

: The Minister of Finance (Shri
Morarji Desai): (a) Rs. 1.46 crores
approximately.

(b) Rs. 60 thousand approximately.

Researches on Antibiotics

1967. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any further progress
has been made in finalising the pro-
posal for the establishment of a labo-
ratory wholly devoted to researches on
antibiotics;

(b) if so, where the laboratory will
be set up; and

(¢) the total amount to be spent on
the same?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No such proposal has
been included in the 3rd Five Year
Plan,

(b) and (c). Do not arise.
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Electricity from Wind-Mills in
Saurashtra

1696, Pandit D, N. Tiwari: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any pilot project has
been undertaken in Saurashtra (Guj-
rat) to produce electricity with the
help of wind-mills;

(b) if so, the result of the experi-
ment; and

(c) whether any other place has
been selected for this experiment?

The Minister of Solentific Research
and Cultural Affairs (Shri Humayua
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Kabir): (a) One 6 KW wind electric
gencrator has been installed at
Khapat Agriculture Farm in Porban-
-dar (Saurashtra).

(b) The eiectricity produced by
‘this generator is utilised for pumping
‘water.

(c) Yes, Sir, near Bangalore.

Uniform Rate of Tax on Printing
Industry

1970 Shri Shree Narayan Das:
. Shri Radha Raman:

Will the Minister of Finance be
pleased to state:

(a) whether any suggestion has
been made to Government to leVy. a
uniform rate of tax on printing in-
dustry;

(b) if so, the reaction of Govern-
ment in this rcgard;

(¢) whether any study has been
made as to the nature of tax levied
un 1 printing industry in different
States: and

(d) if so, the result thereof?

The Minister of Finance (Shri
Morarji Desal): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.

(d) Does not arise,

Conference of Chief Justices of
High Courts

1971, Shri Ram Krishan Gupta:
Will the Minister of Home Affairs be
pleased to state:

(a) the dctails of recommendations
made at the three-day conference of
Chief Justices of the High Courts
held in New Delhi in the month of
March, 1961;

(b) whether Government have
considered them; and
(c) if so, with what result?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
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A statement showing the recommen-
dations made by the Conference is
placed on the Table of the House.
(See Appendix 111, annexure No. 15).

(b) No.
(c) Does not arise.

Re-rolling Mills

1972. Shri Ram Krishna Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 1138 on the
28th March, 1961 and state:

(a) whether Government have taken
decision regarding setting up new
re-rolling mills in the unserved and
under served States: and

(b) if so, the nature of the decision
taken?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Limited as the scope is for
new re-rolling mills, the Govern-
ment of India have decided to per-
mit one new re-rolling mill each of
a capacity not exceeding 15,000 tons
per annum in certain States which in
their opinion are unserved or under-
gserved. In pursuance of this, grant
of a licence for one re-rolling mill
each has been approved in the fol-
lowing States:

State Annual capacity
Assam 11,400 tons
Bihar 15,000 tons
Gujarat 15,000 tons
Kerala 15,000 tons
Madras 15,000 tons

Applications from Andhra Pradesh,
Maharashtra, Madhya Pradesh and
Orissa are under consideration, in
consultation with the State Govern-
ments concerned with a view to
selecting one for each of these States.

Open-air Theatres in Delhi

1973, Shri Ram Krishan Gupta:
Will the Minister of Sclentific Research
and Cultural Affairs be pleased to
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refer to the reply given to Unstarred
Question No. 2375 on the 28th Mazch,
1961, and state further progress made
in putting up four open-air theatres
in New Delhi and Delhi?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Work on the construction of
the open-air theatrc at the Ridge is
in progress. The matter is still
under consideration in respect of the
others.

Delhi University Campus

1974 Shri Ram Krishan Gupta:
) 1 Shri Nek Ram Negi:

Will the Minister of Education be
plcased to refer to the reply glven
to Starred Question No. 734 on the
10th March, 1961 and state:

(a) whether Government have
considered the rules and the extent
of jurisdiction of different officers of
the university and the principals of
colleg~s as suggested by the Proctor
in regard to the question of law and
order in the Delhi University Cam-
pus; and

(b) if so, the result thereof?

The Minister of Education (Dr, K.
L., Shrimali): (a) The extcnt of
jurisdiction of different Officers of
the University and the Principals of
Colleges has already been laid down
in broad outline in Ordinance XV-A
of the University. The Rules, which
are intended to supplement this
Ordinance, are, however, still under
the consideration of the University
authorities.

(b) Does not arise.

Indian Currency in Kuwait

1975. Shri Ram Rrishan Gupta:
‘Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 1424 on the
10th April, 1861, and state:

(a)° whether the exchange of
Indien currency which was in circu-
lation in Kuwait has been completed;
and

(b) if so, the financial implications
involved as a result of withdrawal
of Indian currency?

The Miinster of Finance (Shri
Morarji Desal): (a) Yes. The Kuwait
Government are, however, entitied in
accordance with the provisions of the
agreement to accept for Exchange, in
any exceptional casce and upto the
30th September 1961, any notes which
may be tendercd to them. It is not
known whether any notes under this
provision of the agreement have been
or will be exchanged.

(b) The value of the notes ex-
changed so far amounts to Rs. 34.20
crores. The liability for the pavayvent
nf assets against these notes has
been taken over by the Government
of India and will be discharged in
cleven annual  instalments begin-
ing with the 1st July 1961. The pay-
ment duce on account of the first
inctalment amounting to Rs. 263
crores has already been made.
Foreign Experts in Indian 0il
Refineries

1976, Shri Ram Krishan Gupta:
Will the Minister of Steel, Mines and
Fuel bc¢ picased to state:

(a) What is the total strength of
foreign cxperts and technicians in
each of the Indian Oil Refineries;
and

(b) when are they expected to be
replaced by Indian personnel?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) The Indian Re-
fineries Limited have at present 53
technicians for the Nunmati refinery
and none so far for Barauni refinery.

(b) These technicians are expected
to leave within about six months
after the attainment of full preduc-
tion by the refierles.

Indian Seldiers Car Accident in Congo
1977 Shri Ram Krishan Gupta:
‘| Shri Sarju Pandey:

Will the Minister of Defence b
pleased to refer to the reply gived
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to Starred Question No. 1739 on the
26th April, 1961 and state:

(a) whether the court of inquiry
constituted to enquire into the causes
of Indian soldiers’ car accident in
Leopoldville has completed the in-
quiry; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Meaon): (a) Yes, Sir.

(b) Lance Naik Daya Chand, driver
of the Jeep, has been found guilty of
negligent driving and disciplinary
action is being taken against him.

Regional Training Centre under Unesco

Shri Ram Krishan Gupta:
1978. { Shri Kodiyan:
| Shri Ajit Singh Sarhadi:

Will the Minister of Education be
pleased to state:

(a) the progress made so far in
establishment of the proposed regional
training centrc of educational plan-
ners, administrators and supervisors in
Delhi under the auspices of UNESCO;
and

(b) the nature of the scheme and
its training potential and expenses?

The Minister of Education (Dr. K.
L. Shrimall): (a) Necessary organi-
zational work like location of a suit-
able site, preparation of lists of library
literature, equipment etc. are already
in hand. A draft contract for the
Centre has also been received from
UNESCO ang is under examination.

b) The Centre will be run by the
Government of India in collaboration
with UNESCO. Its functions are:—

(i) to provide short in-service
training courses for the officers
of the various Departments of
Education of participating
Asian member countries and
associate members of UNES-:
Co.

(ii) to undertake and promote re-
search in the technique of
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educational planning, adminis-
tration and supervision and to
make the results available to
the UNESCO member States
and associate members;

(iii) to assist such States, upon
request, in organizing educa-
tional planing services ané in
holding national training
courses.

The in-service course will include
16 UNESCO fellows from different
Asian countries and India can add
its own trainees up to the same num-
ber at its own expense.

The total annual expenditure on the
Centre is estimated to be about Rs.
3.5 lakhs, a part of which will be re-
imbursed by UNESCO or met by it
in the form of equipment etc.

Indian Administrative Service

1979. Shri Nath Pai: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether in view of the fact that
the number of annual intake of 1.A.S.
etc., is likely to be increased in the
Third Five Year Plan, Government
propose to relax the age limit of the
candidates to cnable the Government
to cope up with thc demand during
the Third Five Year Plan; and

(b) if so, what are the proposals of
Government in this regard?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Although the annual intake of
Indian Administrative Service is likely
to be increased during the Third Five
Year Plan, it is not proposed to relax
the prescribe upper age limit for the
candidates.

(b) Does not arise.
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Central Food Technological Research
Institute, Mysore

1981. Shri P, C Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Central Food Tech-
nological Research Institute, Mysore
has of late made a study of the new
process 0. extracting coconut oil direct
from kernel, ecliminating the copra
stage;

(b) .f so, with what results: and

(¢) whether this process is conside-
red fit for adoption on a commercial
scale?

The Minister of Scientiic Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir, the Institute is
studying the process.

(b) Preliminary trials have been
carried out on a pilot plant.

(¢) Further investigations arc nece-
ssary bhefore an opinion could be ex-
pressed on the process.

AFHQ Employees

1982 Shri S. M. Banerjee: will the
Minister of Defence be pleased to
state:

‘a) whether orders were issued to
count ETE service for purposes of
seniority and promotion;

(b) if so, whether the seniority of
employees working in Armed Forces

Headquarters has been fixed accor-
dingly; and

(c) if not, the reasons for the de-
lay?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. Accor-
ding to orders issued on 13-8-1859,
halt of ETE Service has been allow-
ed to count for seniority and pro-
motion of employees who joined
AFHQ on or before 1-8-1961.

(b) Yes, Sir,
(¢) Does not arise,

Residential University at Kanpur

1983. Shri S. M, Banerjee: Will the
Minister of Education be pleased  to
state:

(a) whether the Government  of
India have approved the proposal of
th¢ Government of Uttar Pradesh to
have a residential university in Kan-
pur; and

(h) if so, what financial heip  is
being given for this?

The Minister of Education (Dr.
K. L. Shrimali): (a) No. Sir. How-
ever on receipt of a communication
from the Government of Uttar Pra-
desh, the University Grants  Com-
mission adviscd the State Govern-
ment o set up an  affiliating-cum-
teaching university at Kanpur,

(Y1 Neither the Central Government
nor the University Grants  Comm's-
sion provides financial assistance for
setting up new universities.

Review of Cases of Employees who
Participated in the General Strike

1984, Shri S. M. Banerjee: Will
the Minister of Home Aflairs be
pleased to state:

(a) whether orders have been
issucd that officers who ordered dis-
ciplinary proceedings against the
Central Government emplrvees who
participated in  July 1960 strike
should not rceview these cases:

(b) whether officers who are not
connected with the strikers are to
review these cases; and
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(c) if so, what are the specific
orders?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) and (b), Rules 32 and 33 of Cen-
tral Civil Services (Classification,
Control and Appeal) Rules specify
the authorities who are competent to
review orders passed in  disciplinary
procced:ngs and as such it was not
necessary to issue any orders suggest-
ed in parts (a) and (b) of the ques-
tion.

(c) Docs not arise.

Central Government Employees’
participation in General Strike

1985. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether appceals in respect of
some Central Government employees
who took part in strike in July, 1960
have been allowed,;

(b) if so, the number of such em-
ployces in Posts and Telegraphs De-
partment, Defence organisations and
Railways;

(¢) total number who are still with-
out jobs; and

(d) steps taken by Government to
reinstate them?

The Minister of State in Ministry of
Home Affairs (Shri Datar): (a)
to (c). This information is being
collected and will be placed on the
Table of the House.

(d) Instructions have already been
issued in July 1960, after the strike
was called off, that the authorities
should review all cases of employees
who had been dismissed, removed or
discharged from service and action is
being taken by the competent autho-
rities accordingly.

Boot Plant in Harness and Saddiery
Factory, Kanpur
1986. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:
(a) whether all machines required
for the establishment of Boot Plant in
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Government Harness and Saddlery
Factory, Kanpur have since been re-
ceived; and

(b) if so, when production is likely
to start?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) In about three months.

Arrears oi Income, Wealth and Gift
Taxes in Kanpur

1987. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether the arrears of income,
wealth and gift taxes have since been
realised from the assessees M Kanpur;

(b) if so, the total amount realised
upto and on 15-7-61; and

(¢) amount still due?

The Minister of Finance (Shri
Morarji De-ai): (a) The entire arrears
have not yet been realised from the
assessees in Kanpur.

(b) The outstanding demand has
been reduced by Rs. 2.70 crores upto
156th July, 1961.

(¢) The amount still outstanding is
Rs. 2.10 crores.

Supply of Coal and Coke in U.P.

1988. Shri S. M. Banerjee: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that position
regarding supply of coal and soft coke
in U.P. has since improved;

(b) if so, whether adequate supply
will continue till the position improves
further;

(c) number of wagons received in
U.P. during the period from 1st
March, 1961 to 15th July, 1961: and

(d) the actual demand of the State
Government during this period?

The Minister for Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes. The total supplies amounted
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to about 9200 wagons during June,
1961, as against 7770 wagons during
February, 1961. It is Government's
endeavour to keep up this improve-
ment in supplies as far as possible.

(¢) and (d). During the period
1st March, 1961 to 15th July, 1961,
40522 wagons were despatched@ to U.P.
against  the total quota of 65250
wagons, which means that 62 per cent
of the demand has been met.

Recognition of Defence Establish-
ments Unions

1989. Shri S. M. Banerjee: Will the
Minister  of Defence be pleased to
state:

(a) how many defence  establish-
ments unions have becn de-recognised
on tihe charge of workers taking part
in the strike of July, 1960;

(b) whether Government is restor-
ing the recognition of such unions;
and

(¢) if so, when?

The Minister of Defence (Shri
Krishna Menon): (a) Recognition of
32 trade unions functioning in Defence
establishments was  withdrawn for
having participated in the strike of
Central Government employees in
July 1960 which was declared illegal.

(b) and (c). No such decision has
been taken so far.

505 Army Base Workshop

1990. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a con-
tractor’s canteen was opened in 505
Army Base Workshop to compete with
the workers' canteen managed by the
works committee, without calling any
tenders; and

(b) if so, whether the works com-
Mmittee was consulted in this matter?

The Minister of Defeace (Shri
Krishna Menon): (a) and (b). A con-
tractor’s canteen was opened for the
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exclusive use of the Army personnel
of the Workshops after consulting the
Chief Inspector of Factories, Delhi,
who advised that there was no objec-
tion to the running of a separate can-
teen for Army personnel. There was
no intention at all to compete with the
cateen for civilian workers which was
being managed by the Canteen Manag-
ing Committee. No.tender was called
for the contractor’s canteen, but the
contract of the Army contractor who
was alrecady running the Army can-
tcen in the Military Lines was exten-
ded to cover this canteen in the
workshops. The question of consult-
ing the Works Committee did not,
therefore, arise as the question of
opening a cantecen for Army personnel
did not concern the civilians in the
Workshop.

M.E.S. Employees

1991. Shri S. M. Banerjee: Will the
Minister of Defénce be pleased 1o
state:

() whether ME.S. employees have
to pay Rs. 3 per day as hospital
stoppages  in case they admit their
wives or children in Military or Rail-
way hospitals;

(b) if so, the rcason for this in-
creasce,

(¢) whether this  is in conformity
with the recommendations of the Pay
Commission; and

(d) if not, steps taken by Govern-
moent (0 restore previous practice?

The Minister of Defence (Shri
Krishna Menon): (a) M.ES. emplo-
vees have to pay hospita) stoppages at
the rates varying from Rs. 3.00 per
diem to Rs. 16.00 per diem, depending
on their income, if they admit their
wives or children in Military hospi-
tals. Medical Officers’ fees at rates of
Rs. 10.00 in the case of those whose
incom: is more than Rs. 800 and
Rs. 5.00 per diem in the case of others
are recoverable in addition. Both the
rates of hospital stoppages and medi-
ca] officers’ fees are halved in the
case of children below 12 years of age.
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In case of wives and children of non-
industrial M.E.S. employees who are
covered by CS.(M.A) Rules, 1944,
reimbursement is allowed to the ex-
tent permissible.

The wives or children of the M.E.S.
employees are not entitled under the
rules to get treatment in  Railway
hospitals.

(h) There has bceen no increase in
these rates.

(¢) No specific recommendations in
this regard have been 'made by the
Pay Commission.

(d) Docs not arise.

High Altitude Zoological Park at
Darjeeling

Shri Subodh Hansda:
1992. { Shri Nek Ram Negi:
Shri S. C. Samanta;

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether the work for setting
up the high altitude zoological park ot
Darjeeling haz started;

(b) under  whnose  supervizion  the
work has started:

(¢) when this will be enmpleted;

(d) what are the species to be
preserved in this park; and

10) what Central assistance will be
given for this purpose?

The Minister of Scientific Research

and Cu'tural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Under the supervision of the
Government of West Bengal.

t¢) Lakely to be completed by the
.end of 1965-66.

(d) At present, the following species
of ammals have bcen accormmodated
in the Zoological Park:

1. Himalayan Black Bear.
2. Himalayan Barking Deer.
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3. Himalayan Palm Civet Cat.
4. Leopards, and
5. Leopard Cat.

Besides these, two Ussuri Tigers pre-
sented by the Prime Minister of
U.S.SR. to the Governor of West
Bengal which are now temporarily
accommodated in the Calcutta Zoo, are

proposed to be transferred to the
Park.

This Park will accommodate ani-
mals and birds of the Himalavan
species including the following among
others:

1. Brown Bear.
. Polar Bear.
. Snow leopard.

. Small Carnivora.

AN R

Pheasantry.
Thar.
. Tibetan Gazelle.

Acquatic birds fdifferent cpee
cies).

=

e =1

The Park will also have a Rescarch
Wing on Wild animals belonging to
High Altitude arcas of the Himalavan
Region

(¢) About Rs 1400 Jakh: apto the
tnd of the third five year plan

Admission into Regional Enrgineering
Colleges

(" Shri Subodh Hansda:
1923. { Shri S. C. Samanta:
|_ Shri Nek Ram Negi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) what is the procedure adopted
for admission into all the regional
engineering colleges:

(b) what is the minimum quabfica-
tion required for admission into these
colleges: and

(c) the total number of students
admitted during the current vear?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The admissions to all the
Regional Colleges excepting the Dur-
gapur and Jamshedpur colleges are
made on the basis of marks secured
by the candidates in their qualifying
examinations. For the Durgapur and
Jamshedpur Colleges, admission tests
are held.

() For the Allahabad, Nagpur and
Jamshedpur Colleges, the admission
qualification is Int¢rmediate in Science
(Physics, Chemistry and Mathema-
tics) or equivalent. For the rest it is
Higher Secondary Certificate.

(c) Since the admissions are still
boing made in some of the Colleges,
firm figures are not vet available. It
is, however, expected that about 1700
students will be admitted.

Mountaineering

1994. Shri Kodiyaa: Will the Minis-
ter of Education be pleased to state:

(a) whether the All India Council
of Sports has any scheme under con-
sid:ration to encourage mountaincer-
ing among young men in different
parts of the country; and

(b) if so, the details of the scheme?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The sch:me mainly includes (1)
the development of the Himalayan
Mountaineering Institute at Darjceling
as an important agency for furthering
mountaineering as a sport in the coun-
try; (2) establichment of an All India
8kiing Club; (3) setting up of Moun-
taineering Clubs in Universities and
grant of financial assistance to them.

Aid to Physical Culture Organisations
in Madras

1995 Shri Subbiah Ambalam: Will
the Minister of Education be pleased
to state:

(a) the number and names of phy-
sical culture organisations in Madras
State, which have received financial
aid from the Union Government dur-

947 (Ai) LSD—4.
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ing 1859-60 and 1960-61 and the res-
pective amounts; and

(b) the names of organisations
which applied for financial assistance
and were not given the same during
that period?

The Minister of Education (Dr. K.
L. Shrimali):

Rs.
(a)
1959-60
Two
() Maruthi College of Phy-
sical Education, Periun-
wkenpaluyam,  Distt,
Coimbatore . . §,000
(1) Alagappa College  of
Physical  Education,
Karaikudi (Madras 19.500
1960-61
One
Y.M.C.A. Cullcge of Physical
Education, Madras . 12,500

(b) Yogamana Degapayirchi, Salai,
Parmakudi, Ramnad Distt. (Madras).

Kolar and Hutti Gold Mines

1996. Shri Subbiah Ambalam: Will
the Minister of Finance be pleased to
state:

(a) wicther any subsidy is bcing
paid to the Mysor¢ State on the pur-
chasce of gold from the Kolar and
Hutti mines;

(b) if s0, the details thereof; and

(c) the quantity of gold produced
from those mines during 1959-60 and
1960-61 and the quantity purchased
by the Centre ip each of these years?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). A sum
of Rs. 752 crores was paid as a grant-
in-aid to the Government of Mysore
during the three years from 1958-59
to 1960-61.

(2) The entire gold produced by the
Kolar and Hutti mines since July,
1988, is acquired by the Central Gov-
ernment. During the two years 1959-
60 and 1960-61, the Government
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acquired 5.28 million and 4.95 million
grammes of gold respectively from
these mines.

Sales Tax

1997. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether a final decision  has
been taken on the replacement of
sales tax on some more items by the
Central c¢xcise; and

(b) if so, the nature thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
Committee of Chicf Finance Minister
of States, which went into the ques-
tion of replacement of sales tax by
additional duties of excise on a few
more commodities of general con-
sumption, hag made a recommenda-
tion in October, 1960 that sales tax on
pure silk fabrics may be replaced by
additional duty of excise. The Gov-
ernment have accepted this recom-
mendation and under the Finance Act,
1961, additional excise duty in replace-
ment of sales tax was levied on pure-
silk fabrics manufactured in mills and
powerlooms.

Report of the Mangane:e Ore
Committee

) Shri Damani.
1998. { Shri Morarka:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether Mangancse Ore Com-
mittee of Mineral Advisory Board has
submitted its report to Governmert;

(b) if so. what important sugges-
tions have been made to Government
to promote export of manganese ore;
and

(c) what decisions have been taken
on these suggestions?

The Minister of Mines and Oll
(Shri X D. Malaviya): (a) Yes, Sir.

(b) and (c). A statement giving the
required information is laid on the
table of the House. [See Appendix
III, annexure No. 17].

Smuggling

1999. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that cases
of smuggling into the country are
more than cases of smuggling out of
the country; and

(b) what are the chief items involv-
ed in smuggling?

The Minister of Finance (Shrt
Morarji Desai): (a) Yes, Sir.

(b) Gold bullion, precious sto:es,
jewellery, currency, watches and other
luxury and consumer goods are the
main articles sought to be smuggled
inty India.

Currency, precious stones and
opium are the main articles sought to
be smuggled out.

All India Investment Centre

Shri N. R. Muniswamy:
Shri P. G. Deb:

| Maharajkumar Vijaya

| Ananda:

Will the Minister of Finance be
pleased to state.

2000

ta) whether it is a fact that the
Ail India Investment Centre which
started functioning in February, 1961
has a proposal to open offices at impor-
tant foreign capitals and, if so, at
what places; and

(b) what are the chief functioning
of the Investment Centre?

The Minister of Finance (Shri
Morarji Desai): (a) It has been dccid-
ed to open, for the present, a branch
office of the Indian Investment Centre
at New York. Later on branch offices
may be opened in the UK., Euiope
and Japan.

(b) The Chiet functions of the
Indian Investment Centre are as fol-
lows:—

(i) to promote wider knowledge
and understanding, in the
capital exporting centres of
the world, of conditions, laws,
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policies anq procedures per-
taining to investment in India,
and of investment opportuni-
ties in India;

(ii) to advise and assist Indian
businesses, including medium
and small, on matters neces-
sary to attract foreign private
capital and technique;

(iii) to advise and assist forcign
businessmen on matters per-
taining to investment  in
India;

(iv) to undertake survey; of

foreign investment possibili-
ties and studies in relation to
particular industri2s;

(v) to undertake publicity abroad
on investment opportunities
and on general conditions in
India.

Labour and Secial Service Camps in
Orissa

2001. Shri Chintamoni Panigrahi:
Will the Minister of Education be
pleased to state:

(a) the number of labour and sncial
service camps conducted »y varicus
social organisations in Orissa witn the
Central Government grant during
1960-61;

(b) the achievements Juving -his
period; and

(c) the number of such camps pro-
posed to be run in Orissa in 1961-C2?

The Minister of Education (D1. K
L. Shrimali) (a) 59 camps

(b) Apart from thc oppurtunity (o
familiarize themselves with the village.
communities, the campers cnmpleted a
number of small work projects, e.g.,
repair and construction of aporoach
and link roads; digging of drains, pits
for planting trees soak pits and
manure pits; levelling of school play
grounds; digging the foundations f a
Primary school building; construction
of school building walls and villuge
community centres; deepening of
tanks and improving village sanita-
tion. The girl campers performed

environmental service, i.e. home sani-
tation, child care, care of the sick,
and cleaning of village streets, drains
etc.

(c) During the period 1st April—
31st July, 1961 20 camps were sanc-
tioned. Proposals for the rest of the
year have not yet been received.

‘Seizure of Smuggled Cloves in Ratna-
giri District’

2002. Shri Assar: Wil]l the Minister
of Financ: be pleased to state

(a) whether it is a fact that 37 big
packages of smuggled cloves were
scized by the customs officer at vil-
lage Saitewada in District Ratnagiri,
Maharashtra State in February or
March 1960;

(b) if so, the value of the seized

articles;

(c) whether any person has been
arrested in this case;

(d) if not, the reasons therefor;

(e) whether the customs officer has
been suspended in this case;

(f) if so, the reasons therefor; and

(g) whether this case has been
completed and if not, the reasons for
delay?

The Minister of Finance (Shri
Morarji Desai): (a) 68 bags of cloves
suspected to be smuggled from Goa
were scized at Saitewada a  village
near Jaigad port in Ratnagiri District
in Maharashtra State on the 27th
April, 1960.

(b) The value of the seized cloves
is Rs. 70,000 approximately.

(c) and (d). No person was arrest-
ed because the goods at the time of
seizure were lying in the open and
not claimed by anybody.

(e) and (f). An Inspector of Cus-
toms and Central Excise hag been sus-
pended in connection with this case
as, prima facie, he appeared to have
abetted the smuggling.
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(g) The investigation has not been
completed yet as it is complicated and

is suspected to have wide ramifica-
tions.

Murder in Sunder Nagar, Delhi

2003. Shri D. C. Sharma Wil] the
Minister of Home Affairs be pleascd
to state

(a) whether it is a fact that bur-
glars strangled a six-year old girl and
beat her pregnant mother unconscious
in Sunder Nagar on the 8th June, 1961,
and  escaped  with money  and
jewellery worth Rs. 20,000'.; and

(b) if so, whether any arrests have
bhoen made in this connection?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes; but the value of stolen pro-
perty is Rs. 12000- and not Rs.
20 000'-.

(b) Thre¢ persons have been arrest.
ed.

Dolomite
2004 Shri Aurobindho Ghosal: Will

the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether dolomite  has  been
found in West Bengal, and

(b) if so, in which district and in
what quantity?

The Minister of Mines and Oil
{Shri K. D. Malaviya): (a) Yes, Sir.

(b) Jalpaiguri district. On the basis
of surface mapping carried out in the
area, the reserves have been calculat-
ed to be of the order of 6,900 million
tons (7010 million tonnes).

Dolomite occurrences are also re-
ported from Darjeeling district.

Production of Lubricants in Barauni
Refinery

Shri Aurobindo Ghesa!:
2008. { Shri Morarka:
( Shri D. C. Sharma:

Will the Mnister of Steel, Mines
and Fuel be pleased to state:

(a) whether Baruni refinery will
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produce lubricants besides petroleum
products;

(b) if so, whether production pat-
tern needs any alternation; and

(¢) if so, what are the details there-
of?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) and (c). The revised product
yrlds will eliminate the production of
Ju'e Batching Oil.

Quartzite Deposits

2006 Shri B. Das Gupta:
"\ Shri Aurobindo Ghosal:

Will the Minister of Steel, Mines
and Fue] be pleased to state:

(a) whether quartzite deposits of
ferro-silicon have been found in
Orissa; and

(b) if 30, what steps have becn
taken to utilise them?

The Minister of Mines and Oil
(Shri K D. Malaviya): (a) Yes, Sir.
Quartzite bands which may be suitable
for ferrosilicon have been recorded
near Bamra, Damdapara. Kichinda,
Haldipani, Malsara and Targa in Sun-
dergarh district.

Some of the white quartzites in
Phuljora Huli and in Baula State
Forest area in  Kconjhar  district
and at Panijia ‘n Mayvulbhanj district
mav be suitable for ferro-silicon
manufacture.

(b) It is understood that a license
for manufacturing ferrosilicon has
been issued to a private party.

Officials of Himacha] Pradesh
Administration

2007. Shri B. K. Galkwad: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Class I, Class II
and Class III officials serving in all De-
partments of the Himachal Pradesh
Administration; and

(b) the number of Scheduled Caste
and Scheduled Tribes officials out of
them?
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>

Tho Minsier of State in the Minis-

try of Home Affairs (Shri Datar):
(a) Class 1 114
Class II 327
Class III 10759
(b) Class 1 4
Clasg II 8
Class 111 931

Officials of Manipur Administration

2008 Shri B. K. Gaikwad: Will the
Minister of Home Aflairs be pleased
to state:

(a) the number of Class I, Class 1I
and Class 111 officials serving in all
Government Departments of the Mani-
pur Administration; and

(b) the number of Scheduled Caste
and Scheduled Tribe Officials out  of
them?

The Minister of State in the Ministry
of Home Affairs (Shri Datar):

(a)
Class Class Class
I 11 11
38 236 3204

(2
Class Class Class
1 11 111
Scheduled Castes  Nil 1 14
Scheduled Tribes 4 32 463

Officials of Tripura Administration

2009. Shri B. K. Gaikwad: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Class I, Class II
and Clazs III officials serving in all
Government Departments of the Tri-
pura Administration; and

(b) the number of Scheduled Caste
and Scheduled Tribes officials out of
them?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a) Class Class Class
1 11 111

40 276 4501
(3) ScheduledCaste 3 3 263
Tribe . 6 10 263

Transport Facilities for Defence Em-
ployees in Panagarh

2010. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether cheap transport has
been introduced in Panagarh (West
Bengal) for the civilian employees in
Defence establishments;

(b) if so, the number of buses
arranged;

(¢) whether it is a fact that only
25 workers are able to get this bene-
fit:

(d) whether others are paid con-
veyance allowance; and
(e) If not, the reasons for the same?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). Ten, 3
ton vericles each with a capacity of
25 persons have been allocated for the
provision of cheap transport to civi-
lian defcnce employees at Panagarh.
As most of the employces are unwil-
ling to avail of this concession, only
one vehicle is being used.

(d) No, Sir.

(e) Conveyance allowance for jour-
nevs between residence and place of
duty was a war-time concession and
was abolished after the World War
II.

‘Krishna Park’ Colony, Delhi

2011, Shri Balraj Madhok: Will
the Minister of Homs Aflairs be pleas-
ed to state:

(a) whether Mahabir Housing
Society’'s ‘Krishna Park’, a residential
colony situated neap Gautam Nagar,
Mahabir Nagar and Krishna Purl on
Najafgarh Road in the West Zone of
Delhi, is an approved colony;

(b) if not, the reason for not in-
cluding it in the statement of unautho-
rised colonies referred to in the reply
to Unstarred Question No. 4208 on the
1st May, 1061 and giving the requisite
information;

(c) whether like ‘Krishna Perk’
there are other residential colonies
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whose names do not appear either in
the list of approved colonies or in the
statement of unauthorised colonies
referred to in the written answer to
Unstarred Question ibid; and

(d) if so, the names of those colo-
nies, number of houses constructed and
vacant plots in each of such colonies?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) The statement of unauthorised
colonics was prepared by the Delhi
Municipal Corporation with a view to
fitting these colonies into standard lay-
out plans if possible and preparing
suitable regularisation plans for them.
Arcas which are prima fucie not sus-
ceptible of such regularisation are not
mcluded in the statement. ‘Krishna
Park' is one such area which has not
s0 far been treated as ap unauthoris-
ed colony tit  for regularizotion.
Howecever, the question whether  at
least that portion of the colony which
was alrcady been built up can be re-
gularised is being examined by the
Corporation.

(¢) and (d). Like Krishna Park’
there are other areas, namely, Palam
Enclave, Basti Khan Singh and Nan-
gal Rava. No information is available
regarding the number of houses con-
structed and vacant plots in  “hese
areas because of the non-existence of
the lavout plans.

Confirmation of Civillan Defence
Employees

2012. Shri Balraj Madhok: Will the
Minister of Defence be pleased 1t
state:

(a) whether it is a fact that large
number of civilian employees espe-
cially of Classes 1I and III having ren-
dered 10 to 15 years of service 'n
Armed Forces Headquqgarters and the
Central Ordnance Depots have not so
far been confirmed: and

(b) if so. what steps are being
taken to confirm them without any
further delay?
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The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Orders have been issued that
information and other offices which
are of a permanent character and also
in Ordnance Depots and industrial
installations, 80% of the temporary
posts of var:ous grades which are re-
quired for work of a permanent nature
and which have been in existence for
not less than 3 years continuously on
Ist April. 1959 may be converted into
permanent ones. In  pursuance of
the above orders action has been ini-
tiated by the authorities concerned
to create permanent posts in  each
scervice grade and as soon as this s
done, confirmations will be carried out
in accordance with the rules pertain-
ing to the appropriate service, grade
or post. Confirmations in certain
grades have a'ready been made.

Directorate of Education. Tripura

2013. Slri Dasaratha Deb: Will the
Minister of Education be pleased  to
state:

(a) whether the complaints lodged
against the Directorate of Education,
Tripura, have becp investigated: and

(b if so, what are the findings of
that investigatica”

The Minister of Education (Dr. K.
L Shrimali): (a) and (b). The Chief
Commissioner has been asked to con-
duct a departmental enquiry in the
matter. The result of the enquiry is
awaited.

0il in Cauvery Basin in Madras

2014 Shri Ajit Singh Sarhadi:
: Shri P. C. Borooah.

Will the Minister of Steel Mines
and Fuel be pleased to state:

(a) whether it is a fact that oil
drilling in the Cauvery basin in Mad-
ras State would stert by the end of
the year;

(b) whether the exploration by the
Central Government is on its own or
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with the collaboration of any foreign
country; and

(c) the area being selcted for the
exploration and the number of drilling
holes being taken in hand?

The Minister of Mines and Oil (Shri
K, D. Malaviya): (a) No, Sir. Delinea-
tion of an area for drilling in Cauvery
basin has not yet been made.

(b) Oil exploration in the area is
being conducted by the Oil and Natu-
1a' Gas Commission.

(¢) Does not arise.
‘Exci~¢ Duty on Power-Loom Fabrics.’

“2015 Shri Ajit Singh Sarhadi:
“039:- 9 Shri P. C. Borooah:

Will  the Minister of Finance be
pleased to state:

(a) whether it is a fact that Central
Silk Board has recommended to Gov-
ernment the abolition of excise duty
on powcerloom fabriecs; and

(h) 1f so, the reaction of the Gov-
ernment of India?

The Minister of Finance (Shri Mor-
ar)i Desai): (a) Yes, Sir,

(b) The Government have examined
the matter but they do not find suffi-
cient justification for the acceptance of
thig proposal, especially when fabrics
mad- of cotton, art silk, staple flbre
and wool, produced on powerlooms,
are all subjected to excise duty.

Gale Victims in Tripura

2016. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of ribals who have
receivel aid for the damages of their
huts caused by the gale in the month
of May, 1961 in Tripura;

(b) the amount of loan advanced so
far to the gale-affected people of Tri-
pura; and

(c) the interest on such loan?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
839 tribal families,

(b) The Government of India have
sanctioneq an amount of Rs. 2 lakhs
for advancing loans to the affected
persons. The applications for advance
of loans have been received by the
Admnistration and are under their
scrutiny, The loans are expected to be
disbursed to the eligible applicants
very shortly.

(c) 3% per cent, per annum.

Arrears of Income Tax From Old
Mill of Sholapur,

2017. Shri Assar:

Wiil the Minisier of Finance Le
picased to state:

va) whether 1t js a fact that there
I an arrear of income-tax amounting
1o one crore and twenty lakh vupees
from Oid Mill of Sholapur (Mahura-
shtra);

(b) whether it is also a fact  that
this amount is duc since 1940;

() if so, the reason for keeping the
amount due from the mill for such a
long time; and

(d) the action taken by Government
to recover the amount?

The Minister of Finance (Shri
Moraji Desai): (a) to (d). The dis-
closure of the required information is
prohibited by the of Section 54 of the
Indian Income-tax Act.

Manipuri Students in Tripura Schoels

2018. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the number of Manipuri students
reading in Higher Secondary and High
Schools of Tripura at present;

(b) the number of such students
getting boarding stipends; and

(c) the steps taken to give them
more facilitics as boarding stipends?

The Minister of Education (Dr. K. L.
Shrimall): (a) 442

(b) Nil
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(c) None. The boarding stipends are
granted only to students belonging to
Scheduled Tribes,

Rehablilitation Centreg in
Division, Tripura

Kamalpur

2019, Shri Dasratha Deb: Wil the
Minister of Home Affairs be pleased to
state:

(a) whether land within the Rehabi-
litation centres of Displaced persons in
Kumalpur division, Tripura, was sur-
veyed by the Survey and Scttlement
Department of Tripura Administration.

(b) if so, whether any irrcgularity
in matters of allotment of land, occu-
pation of land and measurement and
recording of land on behalf of the Re-
lief and Rchabilitation Department,
had been noticed there;

(c) it so, nature of these irregulari-
ties; and

(d) the steps taken to remove these
irregularities?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Yes, certain discrepancics have
been noticed.

(c) The discrepancies are of the fol-
lowing nature:—

(i) Short or excess possessiea by
certain displaced persons;

(ii) actual physical possession not
being according to the plan of
allotmont; and

(iii) occupation by displaced per-
sons who are not inmates of
the colony concerned and to
whom no land had actually
been allotted.

(d) irregularities, inter alia, are
on account of the fact that no reliable
land record was available at the time
of allotment as the land had not been
cadastrally surveyed before A phased
6 year programme of cadastral survey
of Tripura is in operation now, In these
surveys and settlement operations, cor-
rect recordq of rights of persons over
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land, will be prepared. In addition,
principles have also been drawn for
sett'ement of lanq with persons who
are in unauthorised possession thereof.
These principles have been duly app-
roved by the Advisory Committee, Tri-
pura and unauthorised possession of
land will be regularised accordingly.

Khas land in Kamalpur Division,
Tripura

2020. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased to
state:

(a) the total arca of Khas Govern-
ment land in Kamalpur Division, Tri-
pura;

(b) the total area of Khag Govern-
meny land in Kamalpur Division, under
unauthorised occupation of landless
peasants; and

(¢) whether Government proposes to
settle in these khas lands the landless
peasants in occupation of them at pre-
¢t without charging any nazarana
cost or free?

The Minister of State in the Minis-
try of Home Aflairs (Shri Datar): (a)
92,769.06 acres.

(1.) 2,313.46 acres.

(¢) The seitlement of land will be
mad~ in favour of the persons in its
occupation, in accordance with the
principles and conditiong which have
been approved by the Home Minister’s
Advisory Committee for Tripura, some
category of cases without charging any
premium or cost and in other cases
after charging a premium, which dif-
fers for agricultural and non-agricul-
tura] and the town land,

deitfre  faw o
03Y. ot wywew v : w faey
T oz Ty oy w3 fw

(%) v aw shefirs fasr fmr
w fadefr g & wv ¥ forhy agroe

s gt d;
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Multipurpose School in Manipur

2022, Shri L. Achaw Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that only one
Multipurpose School was provided for
Manipur in the Second Five Year Plan;

(b) whether the School has been
set up at Moirang, 27 miles from Im-
phal; and

(c) if so, the reasons thereof®

The Minister of Education (Dr. K L.
Shrimall): (a) Yes, Sir.

(b) Yes, Sir.

(c) The High School at Moirang was
sclected for conversion into a Multi-
purpose School mainly for the reason
that it had land measuring 114 acres
which could be utiliseq for the teach-
ing of Agriculture and for the ex-
pansion of the school in future.

First Class Magistrates in Manipur

2023. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased te
state:

(a) whether it is a fact that recom-
mendation of the District and Sessions
Judge is required for conferring pow-
crg of a first class Magistrate; and

(b) whether in all cases of confer-
rng the powers of a first class Magis-
trate in Manipur, the recommendation
of the District and Sessions Judge of
Manipur was obtained?

The Minister of State in the Ministry
of Home Affairs (8hri Datar): (a ) No.

(b) Does not arise.

Tribal Welfare in Tengonupal Sub-
Division of Manipur

2024. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a sum
of Rs. 8000 was spent on tribal wel-
fare in the Tengonupal Sub-Division
of Manipur in the year 1960-61; and

(b) whether it ig a fact that mno
work was done for the sum spent?

The .Deputy Minister of Home
Affairs (Shrimati Alva): (a) and
(b). No, Sir. A sum of Rs. 3,24 lakhs
wag spent in the Tengnoupal Sub-
Division of Manipur during the year
1860-61. A statement showing schemes
implemented and physical and finsa-
cia] targets achieved under the Tribal
Welfare scheme is laid on the Table
of the House. [See Appendix III an-
nexure No. 19].
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Foreign Collaboration for Oil
Exploration

Shri Kalika Singh:
Shri P, C. Borooah:
| Shri Raghunath Singh:
| Shri P. G. Deb:
2025. { Shri Ajit Singh Sarhadi:
Maharajkumar Vijaya
, Ananda:
Shri N. R, Muniswamy:
LShri Hem Barua:

Will the Minister of Steel, Mines
and Fuel he pleased to state:

(a) what success was achieved by
the Minister of Mines and Oil in his
summecer tour of foreign countries un-
dertaken for exploring the possibili-
ties of foreign collaboration in oil ex-
ploration in India;

(b) the areas of oil ¢xploration re-
garding which collaboration is sought,
and

(¢) the present position of oil ex-
ploration and foreign collaboration?

Tae Minister of Mines  and Qil
(Shri K. D, Malaviya): (a) As a
result of discussions held in France,
an understand:ng was reached  wath
the authorities of the French Pet-
roleum Institute——a French  Govern-
ment undertak:ng-—for carrying out
petroleum exploration in  Jaisalmer
area in Rajasthan State for a period of
three years. The details of the pro-
posed credit arrangement in this con-
nection are being negotiated between
the Government of India and the Go-
vernment of France. In Itlay, ENI's
proposal for collaboration in oil ex-
ploration was further discussed and
this resulted in an alternative offer
from E.N.I, namely a credit offer of
20 million dollars in the form of spe-
cialised services etc., on a deferred
payment basis. This offer (apart from
the earlier offer of 100 million dollar
credit for oil industry projects) is
under consideration,

(b) The arrangement with French
Petroleum Institute relates to a part
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of Jalsalmer area; for the proposed
collaboration with E.N.I. the area or
areas of operation will be selected by
the Oi]l and Natura] Gas Commission
and EN.L

(c) Apart from the understanding
with the French Petroleum Institute
and the proposed credit arrangements
with ENN.I., a supplement Agreement
was signed on the 27th  July, 1961
with the Burmah Oil Company modi-
fying the existing Oil India Litmited
agreement.  Negotiations with  Stan-
dard Vacuum and Continental Oil
Companies are presently in  a state of
suspension; negotiations may be re-
sumed with Companies.

Printing of Standard Text-Books

2026, Shri Kalika Singh: Will the
Minister of Education be pleased to
state:

(a) the details of the scheme of
sctting up a printing press with the
help of the West German Government
for producing cheap and standard.
text-books for educational institutions;

(b) the estimated cost and capacity
of the printing press aforesaid;

(¢) whether  there is any  <scheme
to supply free of cost text-books 1o

primary classes after the printing press
is installed; and

(d) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). The
Government of West Germany has
offered the gift of a printing press
worth about 1 million German Marks.
Further negotiations are in  progress.
It is proposed to use this Press,
when installed, for printing text-books
and childrne’s books. mainly for the
Union Territorics. The preoss 1s ex-
pected to enable us to produce better
books at less cost. The question of
the supply of free text-book is not
an integral part of this schemec.
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Mid-day Meals for School Children

2037. Shri A, K. Gopalan: Will the
Minister of Education be pleased to
state:

(a) what is the amount spent during
the Seccond Five Year Plan for full
supply of mid-day meals to school
children;

(b) what is the amount set aside
to be utilized for the purpose during
Third Plan;

(c) whether any break up of the
allocations State-wise has been made;
and

(d) if so, what is the detailed allo-
cation for ecach State?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). A state-
ment is laid on the Table of the

House. [See Appendix 111, annexure
No. 20].

fen aw smreefow A T qrsa-
L]

03c. s} Ho oo frady : g7
fm ot A AT W T oA fE
28§ Y- 7w 7% e a7 sgawfasw
quEEE & arzE4e ¥ fAm e a
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&1 wfreqor fagr mar 7

forent 5o (wT0 wTomTo aitaTHY) :
Tz TEE-HW A AR FTE 1 8L 0-€R
F qrEg-w Ard § W v sfe
g T s @ &

Steel for Kerala

2039. Shri M, K. Kumaran: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether State Government of
Kerala have requested that the
annual quota of steel be increased;

(b) if so, the quantity of steel
demanded; and

(c) the decision taken thereon?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

(b) Details of the demand and
allotment from 1959-60 are given
below:—

(in tons)

Demand  Allotment

1959-60 69,788 48.436

1960-61 109.989 9K8.724

1961-62 14.245* 4.418°

(April-Sept ’61)

(*) Restricted categories only,

(c) Every effort is being made to
meet the increasing demands of the
States. The requirements of relaxed
categories are planned in full. Equit-
able distribution of the available
quantity of restricted categories
[sheets (thinner than 14 gauge) and
wire] is made to all the States.

wags Troret w frer g feat

. st fafa faw -
Qoo.ﬁ'jﬁm:

T TR AN TZ TATT R T
0 fy
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S
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Doctorate Degree of a Foreign
University

2041. Shri Bibhuti Mishra: Will
the Minister of Education be pleased
to state:

(a) whether 1t is a fact that a
person having a doctorate degree in
any social science or literature from
a foreign country gets a higher incre-
ment than a one who has a doctorate
degree in the same subject from an
Indian University when they are
appointed as teachers in Universities;
and

(b) if so, the reasons thereof?

The Minister of Education (Dr.
K. L, Shrimall): (a) and (b). Gov-
ernment have no information.  Uni-
versities are autonomous bhodies and
are fullv competent to sanction
emoluments of their staff in accord-
ance with their own rules and
regulations.

Cachar Riots

r Shril Arjun Singh Bhadaura:
2042 { Dr. Ram Subhag Singh:
") Maharajkumar Vijaya
[ Ananda:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that certain
reports of Central Intelligence Bureau
regarding Cachar riots have appeared
in Calcutta newspapers; and

(b) if so, the action taken on the

leakage?

The Minister of Stale in the Minls-
try of Heme Affairs (Shri Datar): (a)
As far as the Government of India
are aware, no reports of the Central
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Intelligence Burcau regarding the
recent Cachar riots have appeared in
the Calcutta newspapers.

(b) Does not arise.

Appeals Pending before Appellate
Assistant Commissioners

2043, Sardar Igbal Singh: Wil]l the
Minister of Finance be pleased to
state:

(a) the number of appeais pending
before Appellate Assistant Commis-
sioners (Income-tax) on the 31st July,
1961,

(b) the number of such appeals
pending for more than two years; and

(¢) the number of those pending
for more than one year but less than
two years?

The Minister of Finance (Shri
Morarjl Desai): (2) o (¢). The infor-
mation is being collected and will be
laid on the Table of the Sabha.

Indo-U AR, Cultural Exchanges

2044. Sardar Iqbal Singh: Will the
Minister of Scientiic Research and
Cultural Affairs be pleased to state:

(a) whether there have been any
cuitural exchanges between India and
Unied Arab Republic during the lust
one year; and

(b) if so. the details thercof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. The
-details are given below:

1. A fourteen member Indian Cul-
tural Delegation consisting of Musi-
cians and Dancers visited United Arab
Republic during September-November
1860

2. An Indian Art Exhibition was
held at Alexendria. Cairo and Dama-
-scus in 1960-61.

3. Three paintings by Indian pain-
ters were presented in U.AR.
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4. A pair of Tablas was presented
to Mrs, Om Kulsum, a noted U.AR.
singer.

5. Indian Costumes and artificial
jewellery for staging Tagore’s drama
‘Chitra’ were presented to the local
Tagore Centenary Committee.

6. Four Indian scholars are study-
ing Arabic language in the U.AR.

7. An U.AR. Cultural Centre has
been opened at Bombay.

8. Radio Programmes, Tape-record-
ings, newsreel materials have been
exchanged between the two countries.

9. A colour film cntitled “Bonds of
Friendship” relating to United Arab
Repubiic President’s  visit has been
presented to United Arab Republic
for exhibition in that country.

10. Two prints each of six Docu-
mentary films have been presented to
the United Arab Republic Television
Service.

Archmeological Excavations at
Aswan Dam

2045. Sardar Iqbal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3458 on the 18th April, 1961
angd state the details  of cxcavation
work to be undertaken at the Aswan
Dam site following the visit of a team
of Indian archaologists to Egypt?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): These details can be
worked out only after arrival of the
party on the site.

Foreigners’ Act

2046. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of notices served
under Foreigners' Act in Tripura
during 1961-62 so far;

(b) the number of cases proceeded
with under that Act; and
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(c¢) the number of cases in which
convictions have been given?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 482 notices have so far been
issved.

(b) None so far.

(¢) Does not arise.

Foreign Trainees in Afro-Asian Water
Resources Development Training
Centre at Roorkee University

2047. Sardar Igbal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the number of countries which sent
trainces and the number of trainees
who attended the Afro-Asian Water
Resources Development Training
Centre at Roorkee University during
the year 1960-61?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The information is as follows:

India 13
Burma
Philippincs

Total: 16

Field Parties of Survey of India

2048 Sardar Igba] Singh: Will the
Minister of Scientific Research and
Cultural Affairs bhe pleased to state:

(a) the total number of field parties
engaged in Survey work during
1961-62 so fur:

(b) the respective field headquarters
of each party; and

(c) the respective places of activi-
ties of each party?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): (a) 34.

(b) and (c¢). The information is
being collected and will be laid on
the Table of the House.

£47 (Ai) LSD.—$
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Assistance from Canada under
Colombo Plan

2649. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state what are the items on which the
grant of £25 million of capital assist-
ance from Canada under Colombo
Plan in 1961-62 is expended?

The Minister of Finance (Shri
Morarji Desai): Recference is invited
to Unstarred Question No. 956 answer-
ed on August 14, 1961. At the Con-
sortiumi meeting held at Washington
between May 31 and June 2, 1961,
Canada indicated an amount of $(C)
28 million as assistance for the year
1961-62. This was subject to appro-
priate legislative action and other
necessary authorisation. The Govern-
ment of India have not vyet received
any formal offer from the Govern-
ment of Canada in this regard.

Damage by Flood to Protected
Monuments in Punjab

2050. Sardar Igbal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any ancient monu-
ments under the  protection of the
Central Dcpartment of Archsology
have been damaged during the de-
vastating floods in 1960-61 in Punjab;
and

(b) if 30, the nature and extent of
the damage?

The Deputy Minister of Sclentific
Research and Cultural Affsirs (Dr.
M. M, Das): (a) No, Sir.

(b) Does not arise.

Relief to Fducated Unemployed in
Punjab

2051. Sardar Iqgbal Singh: Will the
Minister of Education be pleased to
state the total number of new pri-
mary teachers appointed so far in
Punjab eut of ‘hc teachers sanctioned
under the scheme to rclieve educated
unemployment since the beginning of
this scheme in the State?
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The Minister of Education (Dr.
K. L. Shrimali): The required infor-
mation has been called for from the
State Government and will be laid
on the Table of the House when it is
received.

Agricultural Colonies for S.C, and
S.T. in Punjab

2052. Sardar Igbal Singh: Will the
Minister of Home Affairs be »leased
to statc:

(a) the names of places where
agricultural colonies for Scheduled
Castes and Scheduled Tribes have
been started in Punjab State under
the Centrally sponsored schemes
during the year 1960-61;

(b) the amount of grants sanctioned
by the Central Government utilised
so far; and

(¢) the amount allotted for 1961-
627

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No
colonies were started for Scheduled
Tribes. The names of the villages
where Agricultural colonies were
started during 1960-61 for Scheduled
Castes (upto November, 1960) are as
follows:

Mansingh Wala (District Feroze-
pur), Kotowala (District Ferozepur)
Basman (District Patiala)., Dudhan
(District  Patiala), Treanp (Dis-
trict Patiala), Machhuri, (Dis-
trict Karnal), Gonder (District
Karnal), Bhatsana (District Gur-

gaon), Hayat Nagar (District
Gurdaspur) and Lohtan (District
Ambala)

(b) Rs. 8.76 lakhs were actually
spent during 1860-61.

tc) Nil
GJ. Sheets for Maharashtra
2083. Shrl Pangarkar: Will the

Minister of Steel, Mines and Fuel be
pleased to state:
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(a) whether it is a fact that some
districts in Maharashtra have paid
huge amounts as advance for the sup-
ply of some G.I. sheets one year ago
to the Controller of Steel and Iron,
Bombay and they have not yet been
supplied with G.I. sheets as yet;

{b) if so, the reasons therefor;

(¢) whether it is also a fact that
some of the districts have not been
allotted G.I. sheets quota for the last
two years; and

(d) if so, the names thcreof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b)), Presumably the hon. Mem-
ber mecans the advances paid by inden-
tors to the Producers (suppliers)
apgainst orders booked by them.
Galvanised sheets are in short supply
at the moment and the Producers are
carrying a heavy back-log of orders.
Hence supplies are delayed.

(¢) and (d). Distribution of steel
within the State i= done by the State
Steel Licensing authority and it is
their responsibility.  The information
asked for is not available.

‘Smugglers’

2054. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state how many smugglers were
arrested on Indo-Pakistan border since
iast three months and the number of
Pakistani nationals who were arrested
in India as smugglers?

The Minister of Finance (Shri
Morarji Desai): The information is
being collected and will be laid on
the Table of the Sabha.

Floods in Tripura

2055. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) what steps have been taken to
provide relief to the flood affected
people of Udaipur, Tripura this year;

(b) how many families have been
given relief;
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(c) the maximum and minimum
amount provided to each affected
family; and

(d) the number of families affected
by the recent floods in Udaipur and
the amount of total loss estimated so
far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). The information is being
collected and will be laid on the
Table of the House.

Damage to Opium Crops in Madhya
Pradesh

2056. Shri Assar: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that cur-
rent crop of opium in Madhya Pradesh
has been heavily damaged and culti-
vators have suffered a severe loss;

(b) if so, whether cultivators have
demanded any relief;

(c) if so, what is that relief; and
(d) the reaction of Government?

The Minister of Finance (Shri
Morarji Desai): (a) It is a fact that
some damage was caused to the poppy
crop in 1960-61 season due to hail-
storm and frost in some of the poppy
growing areas in Madhya Pradesh.

(b) and (c). Cultivators of these
arecas have demanded relief in the
form of relaxation in Licensing Prin-
ciples so thai those whose yield has
been low may not be diqualificd for
being licensed in the 1961-82 season.

(d) The matter is under the Gov-
ernment's consideration.

Eastern Zonal Council

2057. Shri Chintamonj Panigrahi:
Will the Minister of Home Affairs be
plcased to state:

(a) whether the time and venue of
the next meeting of the Eastern Zonal
Council has been decided by now;

(b) if so, where and when the
Council is to meet;
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(¢) whether the agenda for the
meeting has been fixed; and

(d) whether any request has been
received from the Orissa Government
to include the border dispute bet-
ween Bihar and Orissa in the agenda?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
The next meeting of the Council is
proposed to be held in Calcutta. The
date of the meeting has not so far
been fixed.

(¢) No.

(d) An item had becn suggested by
the Orissa Government in thig behalf
for consideration at the last meeting

of the Council.
Geological Survey of Lahaul and Spitl

2058. Shri Hem Raj: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
cd to state:

(a) whether the Punjab State Gov-
crnment has approached the Central
Government with the request of
undertaking a geological survey of the
border district of Lahaul and Spiti;
and

(b) if so, the action taken thereon?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) The Geological Survey of India
propose to undertake during the cur-
reny year investigation of the areas
which are considered promising.
With regard to certain other mineral
occurrences, reported by the State
Government, the matter is under cor-
respondence with them.

Floods in Tripura

2059. Shri Dasaratha Deb: Will the
Ministcr of Home Affairs be pleased

to state:

(a) whether Government are aware
that Joynagar village adjacent to
Teliamura Bazar, Tripura was com-
pletely damaged by the recent flood
which occurred in the month of June,
1961 ;
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(b) if so, the estimated loss of pro-
perties caused due to that havoc and
also the number of affected families;

(c) whether any aid has been given
to the affected people of the said
village; and

(d) if so, the nature of aid and also
the amount of aid extended to each
family?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(d). The infcrmation is being collect-
¢d and will be laid on the Table of
the House.

Transfer of Land in Tripura

2060. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of cases of transfer
of lund from tribals to non-tribals
under Teliamura Techsil, Tripura since
1956,

(b) the acreage involved by such
transfers;

(¢) in how many cases, the tribals
of the area concerncd protested against
such transfer prior to the performance
of the sale document;

(d) the nature of steps taken by
Government in defence of the interest
of tribals on lands; and

(¢) whether the transfers of lands
from tribals to non-tribals are  still
taking place even after the enforce-
ment of the Tripura land Revenue and
Land Reform Act, 1960°

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): (a) to (e). The information is
being collected and will be laid on the
Table of the House.

Appeals of Mysore Governminent
Employees for Transfer to
Maharashtry

2061. Shri Assar: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that many

applications and appeals are pending
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with Mysore State Government of the
Government employees who are seek-
ing to have transfer to Maharashtra
State according to the recommenda-
tions of the States Reorganisation
Commission;

(b) if so, what is the number of the
applications and appeals;

(c) the reasons for keeping pending
these applications and appeals; and

(d) when these will be finalised?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). 563 gazetted and 1023 non-
gazetted officials of ex-Bombay State
were provisionally allotted to Mysore
on 1-11-1956. A number of repre-
sentations were received requesting
for a change of allotment. On a con-
sideration of these representations
orders were passed realloting 23 gazet-
ted and 241 non-gazetted personnel to
the Bombay State. The Central Gov-
ernment had  issucd final allocation
lists on 17-3-1960 and these lists were
published in the officiul  gazette by
the State Government on 1-4-1960.
The Central Government have been
informed that consequent upon the
decision of the High Court in a writ
petition filed by some persons whose
requests for reallocation were reject-
cd. State Government have given a
fresh opportunity to the employees
concerned to submit representations in
respect of their allocation. In response
to this, eleven applications requesting
for rcallocation to the State of Maha-
rashtra have been received so far and
these representations have only re-
cently been forwarded to the Central
Government for disposal in consulta-
tion with the Advisory Committees set
up under sub-section (5) of Section
115 of the States Reorganisation Act,
1856.
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Senior Basic School, Chebri Bazar,
Tripura

2065. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether any representation has
been made by the pcople of the sur-
rounding areas of Chcbri bazar, Tri-
pura againet the shifting of the exist-
ing senior basic school of Chebri bazar
to the northern part of the Chebri
area which ig more than a mile away
from the existing site; and

(b) if so, what steps are being taken
by Government in this matter?

The Miaister of Education (Dr. K. L.
Shrimall): (a) Yes. A representation
wag received by the Territorial
Council which administers and con-
trols primary and secondary schools in
Tripura.

(b) Ag the school was shifted long
before the representation was recelv-
ed, the Territorial Council has  not
taken any action on the representa-
tion.
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Welfare of 8.C. & S.T. in Orissa

2066. Shri Chintamoni Panigrahi:
Will the Minister of Home Affairs be
pleased to state:

(a) the extent of Central financial
assistance given to Orissa by the
Central Government in 1961-62 for
the welfare of Scheduled Castes, Sche-
duled Tribes and other backward
classes; and

(b) the nature of welfare schemes
for which the respcctive amount has
becen allocated?

The Deputy Minister of Home
Aftairs (Shrimati Alva): (a) The
following allocations have been made
in 1961-62:

(Rs. in lakhs)

Central Sector

1. Scheduled Tribes 2688
2. Scheduled Castes 363
3. Denotified Tribes 168

Torat 3219

State Secror

1. Scheduled Tribes 50" 10
2. Scheduled Castes. 25 00
3. Other Backward Classes 2:00

ToTtaL 7710

(The figures in respect of  State
Sector are provisional).

(b) The information is given in the
statement laid on the Table of the
House. [See Appendix III, annexure
No. 21].
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Memorandum by Central Committee of
Government Servants’ Colonies, Delhi

2069. Shri Vajpayee: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether a deputation on behalf
of the Central Committee of the Gov-
ernment Servants’ Colonies in Delhi
met the Home Minister and presented
a memorandum to him recently;

(b) if so, the main demands contain-
eC in the memorandum; and

(c) Government’s reaction to the
demands?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) Yes.

(b) Delhi should be declared as an
‘A’ Class city and necessary amenities
such as markets, schools, community
centres, parks, police posts, post
offices etc. should be provided in the
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Central Government colonies in Delhi
where these facilities do not exist or
are inadequate.

(c) Delhi has since been declared as
‘A’ Ofass city and on all other points
necessary action is being taken.

Implementation of Untouchability
(Offences) Act

2070 Shri Kalika Singh:
‘Y Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of prosecutions
launched under the Untouchability
(Offences) Act, 1955, year-wise and
State-wise since it came into force;

(b) the extent of publicity of the
law against untouchability in various
States;

(c) the way in which the Union
Home Ministry is implementing the
provisions of the Act in co-ordination
with the States; and

(d) the naturc of the majority of
the offences so far investigated and
brought to courts?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(d). The information is being collect-
ed and will be laid on the Table of the
House in due course.

Spare Parts for Rourkela Steel Plant

2071 8hri Chintamoni Panigrahi:
: Shri K. B. Malvia:

Will the Minister of Steel, Mines
and Fuel b¢ pleased to state:

(a) the amount spent in 1959, 1960
and 1061 so far for importing spare
parts from West Germany for use in
the Rourkela Stec] Plant. year-wise;

(b) the reasons for the increase in
imports of spare parts from West
Germany for the Rourkela Steel

Plant:
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(c) what is the difficulty in placing
all the orders for spare parts for
Rourkela Steel Plant with other
cheaper sources; -

(d) whether Government propose
to manufacture the spare parts requir-
ed for Rourkcla Steel Plant at the
Hatia Heavy Machinery Plant; and

(e) if not, the reasons thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)

1959 Nil.
1960 Rs. 2'87 lakhs.

1961 Rs. 1'77 lakhs (till the
14th August).

These figures are exclusive of pay-
menty for initial spares  orders  for
which were placed along with the
main plant and equipment. The total
amount spent so far on purchase of
spares from West Germany is R 4.24
crores.

(b) There hag been no increase in
import of spare parts from West
Germany.

(¢), (d) and (e). Spares required
for the initial operation of the plant
had to be ordered on main plant
supplier;; to ensure timely availability
and smooth operation. Efforts are
now being mu«ic  to obtain further
spares required from indigenous
sources. Some spare part; wiich are
now being imported are proposed to
be manufactured by the Heavy Engi-
neering Corporation.

Loans te Foreign Countries

2072. Shri Subiman Ghose: Will the
Minister of Finance be pleased 10
state:

(a) whether India has advanced loan
to any foreign countries including the
neighbouring countries;

(b) what is the amount of intercst
India is entitled to get from such
countries annually country-wise;

(c) whether India has uptill now
realised the full interest or any por-
tion of interest; and
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(d) if not, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir;

(b) to (d). The information is
being collected and a statement will
be laid on the Table of the House.

Petrol Consumption

2073. Shri Subiman Ghose: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) how many gallons of pertol are
annually consumed by India;

{b) whether India ig in a position
to mect her requirements in full; and

(c) if not, how many gallons have
to be imported and from which coun-
tries”

The Miniter of Mines and Oil (Shri
K. D, Malaviya): (a) It is not in the
public interest to disclose information
relating  to consumption of specific
petroleum products.

(b) Yes, Sir.
(¢) Does not arise,

Scholarships for Scheduled Caste
Students

2074. Shri B. C. Mullick: Will the
Minister of Education be pleased to
state:

(a) whether it 1s a fact that the
Government of India have sent cir-
culars to the State Governments to
ask the Scheduled Caste students to
furnish income certificates from the
revenue officers for the award of
Post-Matric Scholarships for the year
1961-62; and

(b) if so, the reasons therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) Consequent upon the introduc-
tion of ‘Means Test’ for Scheduled
Custey students with effect from 1961_
62, ‘Fresh' Scheduled Castes gppli-
cantg for the award of post-Matric
scholarships have to produce an
income certificate from revenue
officers.
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University at Raipur

2075. Shri Birendra Bahadur Singh-
ji: Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Madhya
Pradesh Government has forwarded
to the University Grants Commission
a draft Bill for the establishment of
a University at Raipur during the
Third Five Year Plan;

{b) if so, whether the University
Grants Commission has considered the
draft bill;

(c) whether the same has been
returned to the State Government
duly approved;

(d)y whether the " " has
sugizested some modifications i the
provisions of the Bill; angd

(e) if so, the dctalls thereof?

The Minister of Education
(Dr. K. L. Shrimal): (a) Yos, Sir. A
draft Bill was received by the Minis-
try of Education who forwarded it to
the University Grants Commission,

(b) The Commission has appointed
a Committee to examine the bill.

(c)lo (¢). Do not arise at present.

Luminous Bright object in Delhi Sky

2076, Shri Raghunath Singh: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether a luminous bright ob-
ject gliding across the Delhi sky in
the last week of July was observed;
and

(b) if so, what was this object?

The Minister of Scientific Research
and Cultural Affairs (Shri Haumayun
Kabir): (a) Yes, Sir.

(b) No information is available
about the identity of the object; it
may be one of the U.S. Satellites now
in orbit.

Pay Scales of teachers of Degree
Colleges etc.

2077. Shri Tangamani: Will the
Minister of Scientiic Research and
Cultural Affairg be pleased to refer
to the reply given to Unstarred
Question No. 2637 on 1Ist April, 1961
and state:

(a) whether the revised scales of
puy recommended by the All India
Council of Technical Education for
teachers of degree colleges and  dip-
loma institutions have been imple-
mented in all the States;

(b) if not, the States yet to imple-
ment the revised scales for 1961-62;
and

(¢) whether the Chief Ministers
Conference ha. fixed any date for
enforcing it?

The Minister of Scietinfic Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Not yet. Sir.

(b) Mysore, Madras, Kerala,
Maharashtra, Gujerat, Uttar Pradesh,
West Bengal, Bihar, Orissa, Jammu
and Kashmir.

(¢) No.
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Clerk's Grade Examination

2080. Shri Ram Garib: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of posts to be filed
in on the basis of the Clerk's Grade
Examination to be conducted by
UPSC in 19861; and

(b) how many are permanent and
temporary posts”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 770. This number i< liable to
alteration.

(b) All the posts are temporary.
Bicycles for Clagg IV Officers

2081, Shri Ram Garib: Will the
Minister of Home Affairs be pleased
to state:
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(a) whether it is a fact that some
clasg IV Government servants are
provided with bicycles for their per-
sonal use to attend to their official
duties; and

(b) it so, what categories of staff
are provided with conveyance and
what are the rules for their supply?

The Minister of State in the Mimis-
try of Home Affairs (Shri Datar):
(a) No; some class IV employees are
providedq with bicycles for the dis-
charge of their official duties.

(b) Does not arise.

Stipends in Delhi Govt. Schools

2082, Shri Ram Garib: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that bril-
liant students who stand first or
second 1n almost all the House Annual
Examination: in Government schools
and belong to poor families e.g., sons
and daughters of Class IV Govt.
servants  are  supplied books and
exercise books, uniforms, lunch etc.
free and are also given some stipends
etc. to cover the studentship: and

(b) if so, which are the schools in
Delhi New Delhi  (including Govt.
Schools) where these benefits are
provided?

The Minister of Education
(Dr. K. L. Shrimali): (a) No. Sir;
but exemption from tuition fees at
full and half rates is granted to
meritoriug students belonging to poor
families to the extent of 10 per cent
of the enrolment in each class. (Edu.
cation is already free for all upto
class VIII). Besides, book grants are
also given to deserving poor students
from the Boys' Funds.

(b) the above-mentioned conces-
sions are available in all Government
schools in Delhi and New Delhi.
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Govt. Sehoolg in Delhi

2083. Shri Ram Garib: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that in
certain Government schools i Delhi|
New Delhi students are compelled to
make purchases of their books, exer-
cise books and various stationery arti-
cles from particular shops and whe-
ther the defaulting students are taken
to task; and

(b) if so, the reasons thereof?

The Minister of Education
(Dr, K. L. Shrimali): (a) No. Sir.

(b) Does no¢ arise,
Work at Ajanta

2084. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the nature of the organisational
set-ups at Ajanta for (i) copying the
frescoes and (i) for preserving the
frescoes;

(b) how long these organisational
set-ups have been working; and

(c) whether they are working satis-
factorily?

The Deputy Minister of Scientific
Research and Cultural Affairg (Dr.
M. M. Das): (a) (i) A Special Officer
(Artist) assisteq by a team of four
artists, working under the supervision
of the Circle Superintendent, Archaeo-
logical Survey of Imdia. Aurangabad.

(ii) The Junior Archaeological
Chemist, Western Zone, with Head-
quarters at Aurangabad is in charge
of the chemical preservation of all the
monuments in his zone including
Ajanta Caves. He is assisted by
Chemical Assistantg in his work and
is guided by the Assistant Archaeolo-
gical Chemist, Southern Region, and
ultimately by the Archaeological
Chemist in India.

(b) While the post of Special
Officer wag taken over in 1953 from

the Hyderabad State, under which
some sporadic copies of the paintings
had been prepared, systematic and
concentrated work of copying was
initiated in the month of June, 1957,
as a plan project under the 2nd Five
Year Plan. ,

Since 1953, when the monuments in
Part B States were taken over the
Chemical Branch of the Archaeologi-
ca] Survey of India has been looking
aft '+ the chemical preservation of the
paintings, The Zonal Office was
cstablished in December, 1959, Prior
to that, the Assistant Archaeological
Chemist, with Head-quarters at
Hyderabad, wag looking after the pre-
servation work.

(¢) Yes, Sir. s

Allocation of Foreign Exchange to
J. and K. State

Dr. K. B. Menon:
2085{ Shri Ramji Verma:

Will the Minister of Finance be
pleased to state:

(a) the share of fureign exchange
allocated to the State of Jammu and
Kashmir;

(b) in what respects this allocation
differs from those made in respect of
other States; and

(c) the total value of foreign cx-
change utilised by the Government of
Jammu and Kashmir from 1853 to
March, 19607

The Minister of Finance (Sbhri
Morarji Desal): (a) and (b). Under
the present system of foreign ex-
change budgeting no State-wise allo-
cationg are fixed. The proposals for
foreign exchange sanctions received
from State Governments for various
purposes and projecty are considered
on merits, in accordance with the
policy as determined from time to
time in the light of the foreign ex-
change situation. Thig procedure is
applicable to all States including
Jammu and Kashmir.

(¢) 1 regret thig information is not
maintained non State-wise basis.
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Migration of Rulers of Former Indian
States to Pakistan

Shri H. C. Sharma:
2086.{ Shri Vajpayee:
Shri Assar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any rulers of former
Indian States have gone over to Pakis-
tan;

(b) if so, the names of such rulers:

(¢) whether the recognition of such
rulerg has been withdrawn and their
privy purses stopped; and

(d) if not, the rcasons therefor?

The Minlister of llome Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
Yes. The Nawab of Dujana,

(¢) and (d). The Nawab of Dujana
has not himsclf drawn hig privy purse
after he went to Pakistan. The
quastion of hig derccognition as Ruler
has not been considered.

Compensatory Allowance to Govern-
ment Servants in Himachal Pradesh

Shri S. N. Ramaul:
2087.{ Shri M. L. Dwivedi:
{ Shri Ram Krishan Gupia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the rates of compen-
satory allowance to Government ser-
vants in Himachal Pradesh have :ince
been rationalized and allowed to be
paid throughout this Union Territory:

(b) if not, whether there is any such
scheme under the consideration of
Government; and

(c) if so, by what time it is expect-
el to be finalized and put into prac-
tice?

The Minister of State in the Minis-
try of Home Agairy (Shri Datar):
(a) to (c). The question of rationa-
lising the rates of compensatory
sllowancee admissible in certain areag
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of Himachal Pradesh is still under
consideration. It is not possible to
indicate the point of time by which it
may be finalised,

Grant of Foreign Exchange

2088. Shrimati Ila Palchoudhuri:

Will the Minister of Finance be plcas-
ed to state:

(a) whether it is a fact that a pro-
posul to cut the foreign exchange
allotted at present to all Indian
National including Government ser-
vants going abroad is under the consi-
deration of the Government of India;

(b) if so, the details thereof; ana

(¢) the reasons for necessitating
such an action?

The Minister of Finance (Shri
Morarji Desai): (a), (b) and (c).
The Government constantly revicw
their policy of release of foreign ex-
change for travel abroad with a view
to cnsure the maximum possible
economies. The scrutiny is made
irrespective of the fact whether one
is a Government servant or not. Of
late the Government has decided to
curtail further forcign exchange re-
leases admissible to Government ser-
vants going abroad on deputation, and
the relecase of Rs. 400 for non-dollar
area countrie; and Rs. 500 for dollar
area countries, which was hitherto
admissible to them for meeting the
incidental expenses of the journey and
immediately on arrival at the foreign
station has been stopped.

12 hrs.
RE. MOTIONS FOR ADJOURNMENT
BREACH IN THE BUND OF THE JAMUNA

Mr. Speaker: I have received notices
of Adjournment Motions from Shri
S. M. Banerjee and Shri Bal Raj
Madhok on one and the same subject.
Shri S. M. Banerjee’s Adjournment
Motion reads as follows:

“Immediate need to discuss the
serious situation arising out of 130
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ft. wide breach in marginal bund
of the river Jamuna endangering
the lives and properties of nearly
50,000 persons.”

What is the present position?

Shri Braj Raj Singh (Firozabad): I
have also given notice of an Adjourn-
ment Motion on the same subjcct.

Mr. Speaker: Yes; he has also given
notice. All these will be answered
now,

Shri S. M, Banerjee (Kanpur): The
prople came to us, and they said that
the number of people who have to be
evacuateq is not just 50,000 but about
one lakh. This hag become an yearly
feature, an annual affair.  Whenever
there is such trouble, the authoritics
send for the army pcople who come
to the rescue, and that is very good, of
course. But I want to know what
arrangements have been made by the
Dclhi Corporation or the authoritics
who are in charge of this bund, to sce
that such things do not recur? They
have anticipated this. Now, it has
beceme a scrious matter. The breach
was noticed, according to the news-
papers, at about midnight on Sunday,
which, accordinz to the U.P. canal
authorities was caused by the swift
currents of the river following the
severe thunderstorm in  the cevening.
The workers tried to plug the breach
with bamboo poles and sandbags but
within minutes the breach widened to
50 fet. By 6.30 am_ it was 150 feet
wide. The more they wanted to plug
the breach, the more it widened. It has
affected not only the big colony of
Shahdara but also the neighbouring
colories like Gita Colony, Gandhi
Nagar, Krishan Nagar, Jhil Kurinja,
etc. About 15,000 persons in 13 villages
in Bulandshahr district in UP. have
already been marooned. I want to
know whay steps Government pro-
pose to take, and why a high-power
body should not be appointed to en-
quire into the whole maiter. This has
become a scandaloug affair every year,
endangering the life and property of
thousands of people.

SRAVANA 31, 1883 (SAKA) for Adjournment 3972

Shri Ba) Raj Madhok (New Delhi):
This marginal bund which protects the
Shahdara area is a very leaking bund.
It needs to be widened and strengthen-
ed. Ev.ry year, the attention of the
authorities is drawn to this fact,
namely, that it should be repaired,
widened and strengthened. They say
that they will attend to it, and some-
thing is promised, but nothing is done.
So, this sort of calamity occurs every
yvear, and the authorities forget what
they promisc to do. I want to know
what is going to be done about this
bund.

“'The Minister of Home Affairs (Shri
Lal Bahadur Shastri): W¢ have got
some information both about the
breach and other matters relating to it.
If you will permit us, we will make a
statemeny now. It is somewhat a long-
ish statement, and so. if vou so decire
I can place it on the Table of the House
cither todav or, if convenient and if
the House agrees, tomorrow morning.
We will give all the necessary infor-
mation. I can only say that the posi-
tion is definitely improving and the
level of the river is also falling. We
hope that things will be much hetter
in the course of the next few  days.

Shri Braj Raj Singh: The question is
whether thert has been any danger to
the life of the people there: how many
have suffered and died. and what the
Government are doing to compensate
the dcpendants, ete, That is the point.

Shri Radha Raman (Chandni
Chowk): About the information con-
tained jn the atatement which the
hon. Minister of Home Affairs f{»
going to place before this House, 1
want to know this: namely, whether
{t will contain information as to
bow may houses in Delhi have fallen
during these heavy rains recently,
and how much was the losg of life:
what arrangements have becn made
in order to give rellef to such per-
wns who have suffered on account of
the heavy rain, etc.

Mr Speaker: Thay is a different
question. Anyhow, the matter will be
taken up tomorrow.
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Shri P. 8. Daulta (Jhajjar): I re-
quest the hon, Minister to add to his
statement which is to be made to-
morrow information relating to this,
namely, whether it is a fact that the
Delhi authoritics do not allow the
natural flow of Rohtak waters to the
Jumna through the Delhi territory and
because of that, the entire Rohtak area
is being flooded; the Delhiwallas  or
the Dclhi authorities do not allow this
water to go to the Jumna. Is this the
national integration for which we are
running after? All this is man-made,
because the Delhi authorities do not
allow the water to flow to the Jumna
through Delhi territory. I may tell you
that people of 50 villages wanted that
this water should pass through Delhi
territory, which was prevented.

Shri Ram Krishan Gupta (Mahen-
dragarh): The Rohtak situation ig very
serious,

Shri Vajpayee (Balrampur): What
is this “Delhiwallas”™? This expression
1s not good. Should I say that the
Rohtak-wallay are creating noise in
this House?

Several Hon. Members
Mr. Speaker: Order, order,

Shri Lal Bahadur Shastri: The Delhi_
wallas complain against the Rohtak-
wallas and the Rohtakwallag complain
against the Delhiwallas, What can be
done?

Shri S, M. Bamerjee: The Delhi
authoritie; wanted one lakh of people
to cevacuate the areas concerned. What
will those people do and where will
they go? Will they all go to the Lal
Quila?

Mr. Speaker: Order, order. What the
hon. Members are anxious about s
this. These floods seem to be an
annual affair, recurring every year. So
long as the villages or the mohallas
are there, they have to be evacuated
almost every day, every time or every
season, during these floods, and there-
fore, they want to know what per-
manent steps, as suggesteq by Shri
Bal Raj Madhok, are going to be taken,
or are being taken to raise, widen or

rose—
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strengthen the bunds and soon. If it
is impossible to do so, the affected
people are asked to evacuate, and they
are to be given compensation or some
other houses to live in. Every time,
these people cannot be running here
and there. It may be a thousand, or a
lakh, who are affected. So, hon.
Members are anxious, not so much by
way of criticism, but they want to
know what steps are being taken by
the Government to avoid such a cala-
mity and such contingencies year after
year. I hope and trust that the hon.
Minister will give a complete picture
to satisfy all scctions of the House.
if the Rohtak-wallas also have got
their own trouble, it will be attended
to. There is absolutely no difficulty.
We were very much concerned last
vear also about the flood situation in
Rohtak. The army went there and
tried to solve the problem and rclicve
the situation. Nobody need be blam-
ed. All can work together There is
no conflict between Delhi people and
Rohtak people!

Shri Ram Krishan Gupta: There is
a scrious situation this year.

Mr Speaker: Order, order.

12.09 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ProbucTioN OF omn. AT CAMBAY AND
ANKALEBSHWAR OIL FIELDg

Shri Hem Barua (Gauhati): Under
Rule 197, I beg to call the attention of
the Minister of Steel, Mines and Fuel
to the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—

“The reported production of oil
at Cambay and Ankaleshwar oil
fields.”

The Minister of Mines and Oil
(Shri K. D. Malaviya): My attention
has been drawn to the reported pro-
duction of oil at Cambay and Anklesh.
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war oil fieds from the 15th August
1961 I am glad to take this oppor-
tunity to report the facts to the House.

2. Crude oil is being produced from
15th August, 1961 at Ankleshwar as
well No. 11 had 12 have been connect-
ed to Collecting Station No. 3  Each
of them can yield about 80 tons per
day. However, at present oaly 10 tons
per day is being taken out from them
and M's Burmah Shell are not ready
to receive any oil at  Bombay before
1st September, 1961 and then too only
upto 100 tons per day. Therefore,
the flow will be increased to 100 to:ms
per day from 31st August, 1961 when
it is proposed to despatch the first lot
of 5 tank wagons of 20 tons each to
Bombay from Ankleshwar. The des-
atch will continue to remain 100 tons
per day from Ankleshwar till M's
Burmah Shell are in a position to
receive more.  Action is being taken
to hook up Well Nos. 4 and 13 to
Group Gathering Station No. 3, which,
it is expected, will be done by the end
of this month and by donig so. Ank-
leshwar oilfields will be in a position
to deliver about 250 tons per day to
Bombay Refineries if they are in a
position to receive this oil. Oil pro-
ducing wells already completed in
Ankleshwar can yield near about 650
tons per day.

3. As far ag Cambay is concerned.
all arrangements have been made to
deliver 25 tons of crude in consumers’
tanker lorries if they send them to the
oilfield for taking the delivery of the
crude but unfortunately none of the
consumer is yet ready with the tank
lorries and hence In spite of the fac?
that Oil and Natural Gas Commission
got ready on the 15th August, 196] to
supply crude, no delivery has so far
been made as none of the consumers
tank lorries turned up to take the
crude.

Shri Hem Barua: It tra'spires from
the statement made by the hon. Minis-
ter that the Burmah-Shell refinery is
not willing to receive the entire daily
production of the Ankleshwar oilfields
at present. May I know what steps
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Government propose to take to store
this crude or whether Government
propose to make any other arrange-
ment with other foreign refineries in
Bombay than the Burmah-Shell?

Shri K. D. Malaviya: It is not easy
that any other alternative arrange-
ment can be made so soon to receive
all this crude. The Burmah-Shell re-
fincries were to take this oil—1500
tons per day from 1st January. They
are not ready to take the whole lot,
but atter consultation, they have now
agreed to have 100 tons from 1st Sep-
tember, ie. a few days later.

12.11 hrs.
PAPERS LAID ON THE TABLE

SUPPFLEMENTARY STATEMENT SHOWING
THE ACTION TAKEN BY UOVERNMENT ON
ASSURANCES. PROMISES AND UNDFERTAKING

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to lay on the Table a Supple-
mentary  Statement  No. V showing
the action taken by the Government
on vartous as<urances, promises and
undertakings given by the Ministries
during the Thirteenth Scssion, 1961
of Sccond l.ok Sabha. [See Appendix
111, annexure No. 22.)

0O1. AND NATURAL Gas ComMMISSION
(FIRST AMENDMFNT) Rurzs, 1961

The Minister of Mines and Ol
(S8hri K. D. Malaviya): 1 beg to lay
on the Table a copy of the Oil and
Natural Gas Commission (First
Amendment) Rules, 1961 published in
Notification No. G.S.R. 1028 dated the
12th August, 1961, under sub-sec-
tion (8) of section 31 of the Oil and
Natural Gag Commission Act, 1959.
[Placed in Library, See No. LT-3138|
61).
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of the Martin S, Light
Railway Yatri Sangna
NOTIFICATION UNDER ALL INDIA

Services Act, 1951.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 1
beg to lay on the Table a copy each of
the following Notifications under sub-
section (2) of section 3 of the All
India Services Act, 1851:—

(i) The Indian Administrative
Service (Probation) Amend-
ment Rules, 1961 published in
Notification No. G.S.R. 768
dated the 10th June, 1951.

(ii) Not'fication No. G.S.R. 964
dated the 29th July, 1961 mak-
ing certain amendment to
Schedule III to the Indian
Administrative Service (Pay)
Rules, 1954

(ii)y Notification No. G.SR. 965
dated the 29th July, 1961 mak-
ing certain amendment  to
Schedule III  to the Indian
Police Scrvice  (Pay) Rules,
1954. [Placed in Library, Sce
No. 1.T-3142 61.].

1211} hrs.

ESTIMATES COMMITTEE
HUNDRED AND THIRTY-NINTH REPORT

Shri Dasappa (Bangalore): I beg to
present the Hundred and thirty-ninth
Report of the Estimates Committee on
the action taken by Government on
the recommendations contained in the
Fifth Report on the Ministry of Scien-
tific Research and Cultural Affairs.

12112 hrs.

PETITION RE: GRIEVANCES OF
THE MARTIN S. LIGHT RAILWAY
YATR! SANGHA

Shri S. M. Banerjee (Kanpur): [
beg to present a  petition signed by
14053 pctitioners relating to the grie-
vances of the Martin S. Light Rail-
wayg Yatri Sangha.

3978

12.12 hrs.

MOTION RE: THIRD FIVE YEAR
PLAN—Contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by Shri
Jawaharlal Nehru on the 21st August,
1961, namely:

“Thd: the Third Five Year Plan
laid on the Table of the House on
the 7th August, 1961, be taken into
consideration.”

Shri Naushir Bharucha (East Khaun-
de:h): Before the House procceds
further with this motion, may I sub-
mit a few waords regarding the amend-
ment which I have moved and which
you were pleased ‘o order to be cir-
culated today?

Mr. Speaker: He cannot have
anc~ther  opportunity, Yesterday 1
gave him an opportunity and I also
said that it w1l be circulated for the
benefit of Members, so that when
further proceedings come up befare
the¢ House, they might know what
exnctly  ther have to  say on  this
amrndmint. He had ample opnor-
tunt'v  yesterday  te  refer to  this
amendment.

Shri Nausbir Bharucha: I an: mcre-
ly mentioning that it is not admitted.

Mr. Speaker: I did not admit it. 1
said 1 would circulate it and 1 allowed
ample opportunity to the hon. Mem-
ber. But if he wants to say that under
the rules it ought to be admitted, and
that notwi‘hstanding the ruling that I
gave vesterday I am bound to admit
it, 1 am prepared to hear him.

Shri Namshir Bharucha: That s
exactly what 1 want to point out

Mr. Speaker: Does he mean to say
that 1 am bound to admit whatever
amendment is given at whatever time?
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Shri Naushir Bharucha: Rule 345
says:

“Nctice of an amendment to a
motion shall be given one day
before the day on which the
motion is to be considered, unless
the Speaker allows the amendment
10 be moved without such notice.”

The motion was to be considered on
the 21st and one day before is 20th,
which was a Sunday and Notice Office
was closed. May 1 point out that it
cannot be done on the 189th becausce
only on the 19th we came to know
that this would be taken up on
Monday, and there would be hardly
any time for hon. Members to table
amendments.

Mr., Speaker: 1 understand that the
notice was circulated to all hon. Mem-
Yers on the night of Friday. He could
have tabled the amendment on Satur-
day.

Shri Naushir Bharucha: Unless the
ton. M nister for Parliamentary
Affairs makes a statement on the floor
of the House about the business to be
taken up next week, mere circulation
has no meaning. This statement i«
generally made on Friday, but last
week it was made on Saturday.

Mr, Speaker: Ags a special case, |
will allow this amendment.

Shri Naushir Bharucha: Sir, | move:

That for the orig:nal motion, ‘he
following be substituted, namely: —

“This House, having considered
the Third Five Year Plan, laid on
the Table of the House on the 7th
August, 1961, recommends to the
Government to consider the desir-
abili'y of making further or addi-
<onal prov.sion for—

1. (a) subsidising electricity for
lift irrigation and other agri-
cultural purposes so as to
make the same available to
<cultivators at not more than
9 nP. per kWh (mh):__

947 (Al) LSD—
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(b) subsidising rural electrifica-
tion so as to make available
to rural domestic consumers
electricity at a rate not more
than 20 nP. per kWh (unit);

(¢) subsidising water rates for
agricultural purposes to
enable the cultivator to take
full advantage of lirigation
tac.lities from major irriga-
tion schemes;

«d

~

subsidising rural water sup-
ply, with top priority in sub-
sidies for drinking water In
villages where it is inade-
quate;

(e) subsidising provision of time-
ly and adequate supply of--

(i) good seeds through seed
multiplication and distribu-
tion socictics;

(i1) manures and fertilisers in
adequate quantities;

(iii) improved agricultural m-
plements;

Gv) stworage facil ties;

(v) cheap kerosene, corrugated
ircn sheets and other neces-
<aries of life of the agricul-
turist.

(1) contour bunding, soil conser-
vation, extension of veterinary
facilities and disease control;

(g) promoton of village indus-
tries, in particular hand-
pounding of paddy; oil secd
crushing; tanning and leather:
Gur and khandsari; construc-
tion »f bullock cart and reha-
bilitation of village smithy,

(h) increasing through subsidies
production of vegetables,
fruits and such produces of
universal consumption;

(i) setting up of very small or
‘baby’ industrial estates in
suitable villages;

(j) subsidising scheme of inten-
sive employment at village,
block or district levels.
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2. Minor or ‘baby’ irrigation works
to be undertaken in consulta-
tion with local leadership.

3. Improving agricultural market-
ing organisation, in particular
so that, commodity prices do
not fall with the end of har-
vest season, and soar again
after the produce has passed
into the hands of the middle-
men.

4. Announcement by the Govern-
ment at the commencement of
each season, of ‘floor prices’
for major agricultural pro-
duce, such as wheat, rice,
cereals, Jowar, Bajra, ground-
nuts, etc. to cnsure to the
cultivator a minimum reason-
able return.

8. Promotinn of agricultural insur-
ance schemes, including those
for indemnifying cultivators
who may have become victims
of natural calamities,

6. Distribution of available culti-
vable lands to persons willing
to cultivate; regularising
unauthorised cultivation of
food-grains; and immediate
s‘oppage of cviction of agri-
cultural tenants.

7. Prompt and adequate rchabili-
tation of cultivators displaced
due to exccution of multi-
purpose river valley or other
schemes, and in particular,
those displaced by the Girna
Project in Maharashtra, with
top priority in assignment of
alternative lands to such per-
sons and rehabilitation of their
village economy.

8. Speedy extension of democra-
tic institutions at district,
block and village levels and
grant of greater resources to
village panchayats.

9. Immediate provision of free
elementary education and
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rudimentary technical educa-
tion to the village youth.

10. Creation of a separate Ministry
to deal with problems of
Scheduled Castes, Buddhists,
Scheduled Tribes and others,
and in particular to deal with
the problem of allocat'on of
available lands to these com-
munities.

11. Construction of village roads;
extension of public Telephone
Call facilities in bigger vil-
lages; and of postal facilities
to v.llages where postal deli-
veries are now once or twice
a week.

12. Inclusion in and completion
during the Third Five Year
Plan of—

(a) Konkan Railway;

(b) Conversion of Pachora-
Jamner Railway to broad
gauge;

(c) Inter-connection of Jalgaonm,
Aurangabad, Osmanabad by
broad gauge Railway;

(d) Hatnur
scheme.”

multi-purpose

Some Hon, Members: Other Memb-
ers also have tabled amendments,

Mr. Speaker: Yes; so many other
hon. Members also have tabled amend-
ments. Notice was given to him on
Friday. He could have tabled the
amendment on Saturday. Normally, if
Sunday had not intervened, he could
have waited the whole of Saturday and
submitted his amendment on the next
day. But the last day happened to be
a Sunday. Very often, when the ques-
tion of limitation arises, when the last
day for filling a petition or suit falls
on a non-working day, it is allowed to
be filed on the next day. Therefore,
Shri Bharucha seems to be right. I
must allow him to move his amend-
ment. If there are other similar cases,
[ have no objection to allowing them
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also. I am not going to discriminate.
This will stand admitted.

Shri Tangamani (Madurai): What
will be the position if the House does
not sit on a Saturday and it is not a

working day?

Mr. Speaker: Non-working day is
different from holiday. We do not
meet on Saturdays, but on that
account, the office is not closed. But if
Saturday also happens to be a holi-
day, I will extend the rule to two days
and so on. But if Saturday is a working
day for the purpose of office hon.
Members must submit their amend-
ments to the office on Saturday.

Shrimati Renu Chakravartty (Basir-
hat). I have no objection to Shri Bha-
rucha being permitted to move his
amendment, but I may point out that
we got the notice on Friday and we
had the whole of Saturday. We knew
two weeks ago that the Plan debate
was starting on Monday. I am not able
to understand his difficulty,

Shri Naushir Bharucha: May I point
out that notice of Billg are given and
they arc not taken up for months to-
gether? How are we to know when it
will be taken up until the announce-
ment is made by the hon. Minister of
Parliamentary Affairs in the House?

8hri A. P. Jaln (Saharanpur): Let
us see what after all is the object of
allowing time for tabling amendments.
The object is that the Members of the
House should have time to consider
the amendments. If  you apply the
ruling of limitation and say that if the
date on which limitation expires is a
holiday, then the amendment can be
given on the next day, you are depri-
ving the Members of this House to
give due consideration to the amend-
ment,

Therefore, 1 would very respectfully
submit that in this particular case, the
example of limitation does not apply.
I am not objecting to your allowing
Shri Bharucha's amendment to be
moved, but if you want to lay down
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a general ruling, I woulq very respect-
fully submit that if the last date on
which an amendment can be given is
a holiday, then the hon. Member
should give it on the day previous to
the heliday and not on the next day.

Mr. Speaker: I suppose the hon.
Member is a lawyer himself. I do not
know how he says it can be pushed to
the previous day. In addition to the
Sunday, suppose there is a Saturday
also intervening; which ig a holiday.
Am I to count all these days against
the hon. Member? Therefore, I will
strictly follow the rule. It is not
a question of showing any concession
to Shri Bharucha. As I said, as a
matter of fact, even without waiting
for any advice 1 ought not to allow it.
1 refused to allow it for the reason
that hon. Members will be taken by
surprise and some of them would
have spoken already. If this point had
been brought to my notice yesterdey,
I would have allowed it yesterday
itself. 1 do not want to go against the
rules. The rule is there, unless we
want to waive it. Normally-this may
be taken as a word of advice to Shri
Bharucha also-whenever a  holiday
intervenes. hon. Members may iable
their amendments earlier so as not
to embarrass the House. If by chance
he has done it this time and he
wants to stand strictly on the rule,
[ have to abide by that and allow him
to do so.

Shri Braj Raj Singh (Firozabad):
Sir, yesterday you gave this ruling
that Shri Bharucha's amendment
will only be circulated and it will
not be admitted. Other hon. Members
who wanted to send in thelr
amendments did not do so because
you refused to admit Shri Bharucha's
amendment. Now, I would like to
know, in view of your present ruling,
whether other hon. Membery; would
be allowed to table their amendments
today?

Mr. Speaker: No, no. Because Shri
Bharuchs was anxious he did so, and
he did not wait for my advice. I
is not that after coming here I am
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going to allow somebody to table
his amendment; certainly not. If they
misinterpreted the rules, they must
thank themselves.

Shri Taugamani: Sir, a position
may arise that when a Bill is taken
up for consideration today and if I
have not given notice of any amend-
ment the previous day I would not
get a chance in the second reading.
Will it be open for me to say that
today I have given notice of my
amendments and the second reading
may be taken up the following day?

Mr. Speaker: Absolutely not. The
rule is clear. It is before considera-
tion. This is an exceptional circum-
stance, an extraordinary circumstance
thatr has occurred. If any such case
occurs, I will strictly follow the rule.

An Hon Member: Will it b¢ a pre-
cedent”

Mr. Speaker: Certainly, whatever 1
say here will be g precedent for the
future, unless 1 myself say that it
won't be a precedent for the future.

Raja Mahendra Pratap (Mathura):
Sir, 1 gave notice of five amendments
yesterday. They have not been print-
ed

Mr. Speaker: After what, after even
the first motion was made?

Raja Mahendra Pratap: Yes,

N

‘:peaker: 1 can’t allow an ex-
€ ption.

Now, let us proceed with the discus-
sion.

Dr. Melkote was in possession of the
House,

Dr. Melkote (Raichur): Mr.
Speaker, Sir, I was saying yesterday
that the Second Five Year Plan had
by and large succeeded very well but
that in the implementation particular-
ly the people in the village sector
were not entirely satisfied. I mention-
ed yesterday that when we speak of
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huge dams, big places, palatia] build-
ings, big offices and other things we
feel that we have done something
really very good, something very big.
It is actually so. But when the com-
mon man approaches the officials,
whether it is  at the district level,
taluka level or a  higher level, he
does not receive that amount of sym-
pathy and consideration that is due to
him, and it brings about a kind of
soreness and people talk il] of the
Government and of the Plan. It is
here that I said that though the Plan
by and large in the matter of target
and expenditure had come up to the
expectations, the expectations of the
common man had not been fulfilled to
the extent that one expected of it.

In this connection 1 would like to
say that so far as labour is concerned
our dealings with the private sector
has to a large extent bcen  smooth-
encd by the various measures that the
Labour Ministry has taken. But these
very laws and those precedents that
have been created for a healthy at-
mosphere are not being accepted by
the public sector undertakings them-
selves. This is the largest grouse
against these public sector undertak-
ings. Because they arc  part and
parce] of the Government machinery
they fcel that thev can pget over the
rules and that they need not imple-
ment whatever has been there for
them to implement. This has caused
the greatest amount of suffering to
the workers in the fleld.

Apart from this, it has been my
experience that while in the health
department it has done exceedingly
well by starting more medica] colleges
as a result of which more doctors have
come out and these people are being
sent to the rural sector, just because
it is the patient that is in the hospital
and the sympathies of the public go
to these patients, the workers in the
hospitals are made to work not merely
for eight hours but ten hours and
sometimes even more hours but no
overtime wages are paid to them. It is
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expected of them to work as many
hours as is necessary. They are not
given any holiday, not even a Sunday
is allowed to them. On the plea that
the patient is suffering they are made
to do such duties. I can understand
the workers being made to do their
duties, but I cannot understand Gov-
ernment taking these duties from the
workers and not compensating them
for the work that they have been tak-
ing. While the workers in the indus-
trial sector get over-time  wages,
holidays regularly and double their
wag~s if they are made to work on
holidays, the workers in hospitals,
particularly in the big hospitals which
are in the public sector and which are
runs by the Government do not get
a fair deal from the Government.
Somethings; has to be done about
this. They are not allowed to go on
strike. The workers themselves feel
that they wil]l not be doing a  good
thing by doing so. Just becausc¢ they
happen to be good workers, the Gov-
ernment seems to be taking the full-
est advantage and exploiting the
workors. 1 feel that the attention of
the Government should be particularly
drawn to this aspect, because the fcel-
ing all over the country has been that
thes» workers are organising them-
selves and may organise themsclves
for something big. It is not gond for
the Government to lay down the laws
and themselves break the same laws.

Similar is the case, as I said, in
many of the public undertakings. It
is in these aspects of the question that
while the Plan is very good and is
being implemented, the people at the
lower levels are not feeling Thappy
about the implementation of the Plan.
Similar is the case with many of these
industrial undertakings. When I may
industrial undertakings, they are being
set up in many of these larger places
like Bombay, Calcutta ang othera
Dispersa]l of these industries in the
backward areas is absolutely neces-
sary. The measures taken so far to
disperse these into the backwards
areas have been absolutely insufficient.
Now is the chance, when many aof
these industries are expanding and
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new industries are being started both

the private sector and in
the public sector, for us to
put an embargo and say that
any further expansion of these

industries have got to take place
necessariiy in the backward areas. If
we do not do that now, we will be too
late in the picture. I understand that
more than about 99 per cent licences
have already been jssued and these
industries would get started again in
those ureas where we neeq them the
least. Therefore, while these indus-
tries have got to be started, many of
these industries have got also to  be
told here and now that further expan-
>:on in respect of those items of pro-
ducts which necessarily could be
manufactured by the ancillary indus-
tries should be stopped ang ancillary
industrics should be encouraged to
crop up in many of these backward
districts. It these measures are not
taken here and now, what happened
in the Second Plan will pursue us in
the Third Five Year Plan, and at the
end of it we wil] again feel that we
we have not satisfied the peaple.

It is in these aspects of the question
that the planners have not given us
a clear indication. While they have
mentinoned some of thesce things, they
have not exactly said where they will
be started, what are the measures that
would be taken and what type of
measures they would strictly follow in
order to encourage these industries.

The next question, Sir, and which
affects a very large section of the
population is the unemployed in the
agricultural sector. While we have
been planning in 3 large measure, 1
fee] that these unemployed, parti-
cularly in the rural sector and the
z:ic:ltunl secto, have not received

t kind of attention that they oughs
® have received When all kinds of
facilities and money are also being
given for larger industries in ordes
that they thrive, I do not see why this
wnemployment should not be minimis-
ed to the largest pomsible extent by
giving the maximum amount of help
fo the cottage industries, particularly
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to the khadi and other industries. The
way we have been going about it
would take another 30 or 40 years by
the time we would be in a position to
abelish an all unemployment. Mean-
while, we would not be in a position
to tell the people that they should
wait for 20, 30 or 50 years before they
could get full uremployment. So that,
large-scale financia] help and other
kinds of help may be given to the
village industries so that they can be
subsidised and the villagers get ade-
quate wages. There again, the ques-
tion of implementation of the mini-
mum wages in the agricultura] sector
is a very important aspect and unless
we create more inspectorate and more
employment exchanges in the rural
sector in the taluka level we would
not be in a position to assess the em-
ployment clearly. So, that is also
necessary. Then, when thousands and
thousands of crores of rupees are
being spent in developing the country,
a few crores, may be twenty or thirty
or forty crores, in subsidising some of
these industrial  undertakings and
cqually on wages to the small  or
lowly-paid employees in the agricul-
tural sector will go a long way in
making the people evince greater in-
terest in the Plan. These aspects of
the question, again, has not, to my
mind, received that amount of weight-
age that it should have received.

Whilest, therefore, I bring  these
things to the notice of the Government,
I would like to repeat again that we
ha: s succeeded very well both in the

¢ and Second Plan. During the
« rse of the ton years we had achiev.
«-' much more than what Russia could
huve achieved in ten years. Russia
had no plan til] 1928, and that plan
also they revised in 1932 and allowed
the capitalist class to start industries.
We have gone ahead with a consistent
Plant and definite policy and we feel
that within ten years we have achiev-
ed much more than what Russia could
achieve. 1 do not have all the facts
and figures for the last ten years; so,
it is very difficult to compare India
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with China. Even so, a democratic
country like India has pregressed very
much.

1 have heard what Professor Ranga
and other speakers have stated. But
if they are asked to prepare a Plan
which would satisfy themselves and
everybody in this country, it would be
miracle. No Government would be in
a position to do it. All the same, being
a democratic Government, the maxi-
mum amount of unanimity and accep-~
tence has been brought about in this
Plan. It has been planned in a biggish
manner according to our own capacity
and the planners have done the
maximum amount of service to the
country. People are aware of this
situation. So, I hope and trust that in
the Third Plan we would succeed as
we have done in the past.

Shri Rameshwar Rao (Mahbubna-
gar): Mr. Speaker, Sir, the Third
Plan document presented to us for our
consideration is certainly a  natural
and Jogical growth from the First and
Second Plan. It is needless for me to
say that this document certainly puts
forward an integrated plan which will
take us a long way on the road to
self-sustaining growth.

1 wag listening with great interest
to the brilliant analysis put forward
by the distinguished friend on the
opposite side, Shri Asoka Mehta. I
must confess that I agree with
much of what he says, and so it would
probably be worthwhile to take up
the threads from where he left and
go forward. Instead of go'ng over all
the details he mentioned the various
facts and figures. He also referred to
the frontier of the new horizm that
the Third Plan is opening up before
us. Then he said that there was a
hesitation in the planning and among
the planners to break through into
these new frontier and go beyond. 1
wonder if Shri Asoka Mehta reclises
that he himself came to this frontier
of the new horizon and hesitated;
after posing the problem, he failed to
answer what is the method of break-
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through, Merely to say that a poli-
tical break-through is required is not
a sufficient answer. He rightly says
that the problem of the Third Plan is
certainly not the magnitude of the
Plan. The magnitude is certainly not
the problem of the Third Plan. There
is no argument about the proportion
of investment in the capital goods in-
dustry or the consumer goods indus-
try. The problem that we have to
face in the Third Plan is the problem
of financial resources of administra-
tive ability and of political capacity
to push through the programme of the
Third Plan. This is the central factor
and this is the problem that we have
to face if the Third Plan is to really
to succeed.

He was right when he said that the
success of the Th.ord Plan depends
largely on the massive response that
we will succeed in evoking among the
people. The Prime Minister on an
earlier occasion called this massive
response as the dedicated and burning
zeal that would be required of our
administrators, politicians, managers of
industry, scientists and technicians and
farmers; in fact, from pcople in all
fields of activity. Unless there is that
dedicated and  burning zeal, 1 am
afraid we will face a great many diffi-
culties in the process of the cxecution
of our Third Plan.

The Third Plan cannot and will not
succeed without a response similar to
the one wc¢ had in our struggle for
freedom. We must be able to gene-
rate and cvoke this response in the
people Without this dedication, our
growth will not increcase from 34 per
cent. to the required 5 per cent.; our
total investments and savings will not
grow from the present 8 or 10 per
cent, to the required 20 per cent. to
break through on the economic front.
Even the planners agree that the res-
ponse in the First and Second Plan
has to some ex'ent been inadequate.
There has certainly not been total
response, and that is briefly mention-
ed in the introduction to the Third
Plan which I would like to quote. On
the second page they say:
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“Efforts to prepare plans at the
district, block and village level,
specially for the development of
agriculture, co-operation, educa-
tion and rural industries, were an
integral part of the process of
drawing up the plans of the States
as well as the national Plans.
These local plans are a vital ele-
ment.”

[ would like to emphasise the phrase
“these local plans are a vital element”.

“....in the success of Panchayat
Raj which places in the hands of
the people of each area the initia-
tive and responsibility for their
own development and the means
and resources fcr rapid advance.”

It is at that level that the response
has to come if our cntire Plan is to
succeed. The implication of the state-
ment is that people at the village, dis-
trict and block level have indeed been
consulted in evolving this Plan. 1 cer-
tainly wish that this was true.
Because, if this was true, then I have
no doubt about the national response
that we would get for the success of
the Third Plan. But there is an ele-
ment of self-delusion about this, and
I am glad to say that our planners
accept that this national response is
required in evolving the plan and in
the exccution of the Plan, and we
appreciate this fully. Here I would
like to quote from the Plan document
iteelf. At page 334, they say:

“Although effortg were made in
several States to prepare block
plans specially in agriculture, in
the main, the plans of States have
been prepared independently of
local plans.”

They confess that the State plans were
prepared independently of logal plans.
They say further:

‘“This inference to be drawn
from this is that much more effort
will be nceded before local plans
can become a distinctive stage In
the initia] preparation of a8 Five
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[Shri Rameshwar Rao)

Year Plan, In the present context
of the Third Plan as formulated,
what is important is that local
plans should be worked out as a
means for the more effective im-
plementation of the State Plan.”

That is a confession that really the
participation of the people in the for-
mulation of the Third Plan has not
been brought about. I would 1 ke to
ask the planners: How can you have
the massive and mass response to your
Plan that is needed if in the prepara-
tion there-f there is no participation
by the pcople? Unless T feel that 1
have shared in the preparation of the
Plan, how will T be enthused to work
for it> What is the vested interest
that T have in the Plan? At the vil-
lage level, at the block level, at the
zila level, at the State level—at every
stage there has to be participation by
the people not only in the implemen-
tation of the Plan but also in the for-
mulation and cvolving of the Plan,
There must be  publie  discus:ion;
otherwise how can this response be
evoked?

Another aspect I would like to draw
your attention to is this. On an earlier
occasion, speaking in this hon. House,
T had drawn attention to the fact that
planning has to from below. There
must be a decentralised plan. T had
also suggested thai 6} per cent. of the
total investment in the Plan should be
earmarked for village and block plans
and 12} per cent, of the total invest-
ment for zila or the district plans. In
the Third Plan the per capita invest-
ment roughly works out at Rs. 250.
Of this, if my formula had been con-
sidered, only Rs. 15/50 would be in-
vested per capita in the village.
Another Rs. 15/50 would be invested
in the blck and about Rs. 31 would
be invested per capits in the d'strict.
That still leaves Rs. 180 per capita for
national and State plans. At the pre-
sent moment under the proposed Third
Plan, I am sorry to say that, if you
roughly work out the per capita in-
vestment in the village, it is lesg than
Rs. 8. With a per capita investment
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of less than Rs. 2 in the villages,
hundreds of villages will not be touch-
ed by the Third Plan. They have not
been touched by the First Plan. They
have not been touched by the Second
Plan. They will not be touched by
the Third Plan. Where from will we
get the national response required to
push through the Third Plan?

Acharya Kripalani
Ask the planners.

(Sitamarhi):

Shri Rameshwar Rao: Acharyaji
will forgive me for saying that not
only we on this side but he is also a
part of this whole process of planning
and development. It is not a question
of trying t» find fault w.th cach other
at all. T hope we can evolve a com-
mon endeavour and a common pro-
gramme of action.

Besides  this  general analysis, I
would like tn draw particular atten-
tion to three important facts. Firtsly,
what is the future of the community
development programme?

Acharya Kripalani: Zero.

Shri Rameshwar Rao: What are the
project ons in the post-intensive phase
of community development? Very
soon the entire coun‘ry will be cover-
cd by community development blocks.
Many blocks are already reaching the
stage of post-intensive dcvelopment, I
would like to know as to what the
future projections are. Merely to say
that the development process and the
investment of the last seven or eight
veargs have taken the community
development blocks which have reach-
ed the post-intensive phase to a period
where there can be self-generating
growth is evading the issue. They have
not reached that level where there can
be self-sustaining growth in the com-
munity development areas.

The Plan report at page 335 says:

“The principal extension func-
tions entrusted to the communmity
development organisation fall
within the flelds of egricalture,
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animal husbandry, co-operation
and rural industries.”

I am in full agreement with that for-
mulation, but I would like to know as
to what our projections in this field
are. I would personally like to see
the community development areas be-
coming the centre of an agro-industrial
community. 1 would like to see in the
community development areas a re-
search laboratory to which a farmer
can go for soil analysis. Today he has
to go, if he can afford it, t» the State
Capital and most farmers do not go
becauce they cannot afford it. But in
the commun:!ly devclopment area
there must be a laboratory where he
can bring his soil for analysis, where
he can enquire as to what kind of
chemical manure he can use, what kind
of crop rotati-n he can practice and
what type of seed resiitant to local
pests he can have,  This is what has
to be done in the extension service
field.

Then there is the question of our
wanting the farmer and the peasant to
push ahcad with rapid improvement in
modern techniques of production
which means that he must instal a
pump in his well or an eng‘ne pro-
bably, -r probably he should tak~ io
the modern tillerg if he cannot afford
a tractor. If he can afford a tractor,
he will get a loan from the co-opera-
tive and buy one. Where is he going
to find a workshop which will provide
him the necessary repair facilities for
these things? I would like to see in
the community devel-pment area a
workshop so located which can become
a centre where the farmers can bring
their problems of engines, tractors,
tillers, etc. for repair and guidance.
1 would alsg like to see in the com-
munity development area the centre
of rural credit The real bottleneck
for a break-through in agriculture
today is rural creditt We are nnt in
a position to provide rural credit ade-
quately, extensively and, according to
me, in time. Unless we are itn a posi-
tion to do this, our agricultural break-
through will not come.
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Aqother factor that I would like (o
see In the community development
area development is technical train-
ing for technicians. If the rural
areas have to be pulled out of the
present morass of underdevelopment,
there is no alternative but to develop
agro-industry— decentraliseq Indus-
try. If industry hag to be developed
on this massive scale, on this wide
tront, it is necessary to have enough
technicians trained. While the Third
Plan provides adequate training for
graduates and for licenciates in poly-
technics, I have not come across suf-
ficient attention being paid for train-
ing of Jower grade technicians. I
visualise technical training in this
country gt five different levels, namely,
in the colleges of technology for post-
graduate work, in the degree colleges
for training of engincering and tech-
nological gracduates, in polytechnics
wherein the  diploma  courses  will
be available and in th industrial train-
ing institutes and craft schools where
the basic craftsmen, the artisans, the
mechanics and the techniciang will be
trained. The fitter, the mechenic, the
welder—this is the class that needs
to be trained. We cannot have rapid
and large scale industrialisation
on a wide front unless this base of
techniciang is built up. 1 would like
to sece developing in every community
development block an industrial
training institute where these techni-
ciang are trained. I agree that it can-
not be done overnight; but do we
have the necessary  projection and
plants? Do we have a vision of all
that we are going to community
devclopment area into? I would like
to sce in the next ten years in the
community development area an in-
dustria] training institute Jocated. 1
would like to sec in the next ten or
fifteen years a rural industria]l cstate
located where rural agro-industry
can grow. This should be projection
for the next ten or fifteen ysars. Un-
less we are able to visualise ¢ froms
now on, how can we evoke the res-
ponse and how will the Third Plan
come to fruition?
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Shri 8, M. Banerjee (Kanpur): See
the documentary.

Shri Rameshwar Rao: Unless we
achieve the break-through in agricul-
ture, I am afraid, the Plan will remain
at best a partial success. It will do
a great thing for centraliseq and
heavy industry which will certainly
go ahead. But by and large the total
fulfilment will not come about early.

The second point that I would like
to draw particular attention to is
minor irrigation. 1 am surprised to
sce that confusion still persists in
the field of minor irrigation. When-
ever one talks of minor irrigation,

cople talk of tubewells and pumps.
E’here are other and more important
fields of minor irrigation. In the
whol country, south of the Vindhyas,
there are hundreds and thousands of
minor tanks. I shall, to avoid this con-
fusion, call them micro-irrigation pro-
jects. That is the only way to put an
cnd to this confusion between minor
irrigation projects and  tubewells,
wells, ete., and these tanks and so I
have coined a new phrase and call
these things micro-irrigation projects.
At lcast 20 per cent of these minor
tanks are in disrepair. I have re-
peatedly had the honour of urging in
this House that something must be
done to restore these breached tanks.
It will not take very long to restore
them—inay be 18 months or two years.
You do not need technical skill. All
that you require is organisation and
labour, You require no cement, no
ateel. You can, in 18 months or two
vears restore all these minor  thanks
and I am certain that nearly 30 lakh
acres which are not being cultivated
will come under irrigation anqd your
agricultural production will leap for-
ward.

In this connection, I would like to
refer to the Foodgrains Enquiry Com-
mittee report which, on page 28 points
out three essentials for agricultural
growth and development:

“(l) the setting up of a country-
wide extension service orga-
nisation,
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(ii) the acceleration of minor irri-
gation programmes, and

(1) the provision of adequate
rural credit.”

On page 110, the same report  which
has been considered by this House,
says:

“There was a general complaint
that while new irrigation works
were being completed, the existing
works were not being properly
maintaned, so that the net increase
in irrigation is less than the
figures of the new constructions
would show.”

This is something which we have
already considered and it has been ae-
cepted by the Planning Commission.
I urged when we were discussing the

Foodgrains Enquiry Committee
report that the  Planning Com-
mission  be asked to set apart
R-. 20 crores a year for the res-

toration of these minor tanks for the
next five years so that the entire
backlog of 50 or 60 years can be
covered and 30 lakh acres could come
under the plough,

Finally, while 1 conclude, there is
one particular aspect to which 1 would
like to draw the kind attention of the
hon. Minister for Planning. We are
growing rapidly in industry and other
ficlds of developments. What is the
relationship, I would like to ask, bet-
ween our growth and development to
the growth and development that is
taking place in the countries around
us? Is there any relationship? Are we
projecting any relationsh’p? Are we
going to consider this important and
pertinent problem? 1 shall not go
into details at this stage. 1 shall pose
the problem and leave it to the hon.
Members of this House and the mem-
ber of the Planning Commission te
consider. There will be enough time
to come back to it and discuss it in
detail.

@t wwddt (TR oeew
wiTE, T ufrefer W st
W # wfes  fraow wmaew R,
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FOA ¥ ey HEEA JWar & gyEr
rT T W F fag Nrenfega 7@ fear

9T {FA1 |

™ wifas Qo+ osma gee
1 &% 79 @Y fazrm nar 0 g
e 7 Y 7 wgr frowe famm ®
fFr A oAy & fmmn, @1 W@
orfas fagra f 39 & a9 57w
T Anay w1 Tifge e fagg 7 mifea
&, FfeT gmvr aifas fraem oo
F gnwmw T #r fwa 1fer §
OWRT FT & 9, Ig 979 O A9ER A
8 urefy | zfAT a7 AT  fr gw
it QAT & /T A9 R £ 0
rAAT TG AT &g FHTE W0iEF AT
#1 g feen @ wfgm | AT Y =y
N IF@ A g, T T F A
gz I |\ ¥ I Wiy f wfes
frirom & aTq-ATE HH g7 FT wAW
HAwaT e 139 FfAaugm e
¥ W w1 @ §, feahy ww-ofa
A W@ IWHEF TR
ar wrT wrfg | wfy wofy T g §
f& wa fadsfy arew & fae 1 [
&1 g &, ot g v § e g wfe
™ g ¥ srimhy Al w4, wife
oY snfer ATy werk # qv addft
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w7 wifes FigAT I} quy Greg &9
T ¥ ER o ¢ ved fE an
&7 & foefy gonfag sxe #1 @iaA
FA M | § A s s gfe
aifas famwa ® 3w &Y g & WA
q w=w Aet fFur 97 awar @ 81\ IR
 ATqa fawr 2w wfeo

TH MIAAT § G W) & A1 Ty
fafafer M & " a@a § S &
qIAFY | FgAT A2AT £ | W g fagwry
F A7 FTTAW Y A 3, O T Q7
ufirs W7 T2 | W T4 F few A
97 TWT 92T Afew, 39 &1 fawre &0
wraes @ 1 afz 2% @ afvne o ogw
% ¢ o s &7 A e ad
2 S 5 faer oofy ¥ aom & o,
at fer zw sfaw g & foo saan
qTA F74 7 fav o3 I3 &1 g 99,
fom 1 T W wE 97 9 Wy
= &1 qframw gz @ frew faa =
Faa-Aa7 AT IAFTT R, A&
Fraq-=17 w1 I3 § wfzqrd d=1 @iy
o fre § =i & wiwE 1| oy,
ar sa ghn & uwaw &7 (At
Hemw) o1 wma €17 R azAr o
@ oy 7 3 &1 weere i R
Y AT AT 7ET } ) URTET EgAT o
Tz 7 # 1 T ¥ wfafre 7w gy
goaT? T Y v ) Fer A
svefY | 37 groET f A 99 w7 fawre
13’ e mar &, afey N1 e
H:qrg §, wreafaerd o fasr ofmz
vafz, mafrignog e e T 2 fy
? 93 AT W RIS o
e ¥ foa vy mTgAT % TR
wr @ A7z & gy, AfSw wew,
ANEHA 1 A g Ay w7 37" 97 fern
e qEAy &, T et frwrr P wifge
o T gw v w1 fawrr wvR £, Aoy
*gA qe § fs wAAT ) gravawary
®Y ¥l gy s fraer & gart Wy
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w9 ¥ frg gart area) w1 W@ go
arag 7 gy afea & argT «® Audd
7z wrataw § fr W I7ar ¥ ©R IS
¥ ngfer &1 o g1 @, wfe gd
qaar g wifew fe gw siwadiy ¥
¥ fagior w7 @ &1 9wy e & oW g@ar
T8 T 9%y AT @ £W{) wfeo |
#a ey @eg Y gwit @wd ad ¢,
wft faw @ menfiar g o £
Tz gt AWH W oW A @
Aah T & Ao 3 gy 3w
Ay ¢ fF o 2w § forashy dv 0 8,
qi arer Az frad giwEr g £ S
9T 39 ¥ SUTEY dFTy Y i awmE @
¥4 T S0 @ o9y g g g,
| ¥aw oY ) A A ¥ and em?
fam or amafar e ortfag swe
Ge1 hfr | q3-fad M o A A
7HT 719G ¥ eqfaea & fam sy ang
2 g7 Fur fgter AT 8, W awTh
st i T frader g fw
ZATEY ATATE Toh- ST % B feo,
ww-guTH ufgw 21 wifer | par? gzt
FA-aT Sgvar ¢ | ag A |z A ah
qY & | W FW IW w7 Ay m@m
w2, a1 gw g fawm-giaAmt w@
WY U7 A% g7 £ AA R | WA
ot fee W g A7 2, A1 #Am AR
tfmazz srafi dom g, WAz W
A fAu g 2 g7 Tow A @0
fea g9 37 €1 £ &7 I AH €T
qr 72 § oY ¥ o1 w70y oy § e g
ararfeT g1 grer 47 gol o T
ar arnfrr @, fax & avwa wrfr gt
WA-TEGY §) FTH X €7 A9 qury A6t
T | BfeA gt @A M W e A
N amar 1 s s aw dam
ufwwre § 1 g & o1 ffa & st
arm §, dfew s ey e AN {
oY wre g INTEA § 3 e wend,
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[ avorar)

fore % gerEm @ wnd, Afr Y 7=
&, @ 7 0% AT &Y W A T
H FHTOR AL g1 agAar | s F) foafa |
W@ § WIARTA AT FI9 FT F1E
Haad A5 2| ZH 7 H FH A 7
T FT T F7 R, A wAAT T 2T
4=1 fag 04 g F1, gEE A demETe
&1 &g ¥ fA0 arare a7 & foem?
fazalYy a1 97 frix g #2 2w Afaw
feaY a% o mfaw Y F1 wqEr &9
¥ wer A€ W oaEa ) oofg gw qowed
wifas ¢ F1 0F g3 W 1A wHET
WM &G0 ¢, ar fee oew w1 a9y gd
darare & fom gy 7w 9 & AR &g
AT g1 W7 9g qFi § AWH ARH
® sg-afaa 1 g faar anig @Y g
I & fau gg wrasas ¢ f g9 2 &
g7 HOA W13 A8 WLHY F1 4 A
¥ rryr A1 WG | Afwd 99 awlg
QAATE T FA9 HIEH! F1 F19 &9 §
asa ag gt ®

qu-ghta  gramt w1 Faifaa
& ¥, N gWF TGN 78R
FFE FWEAT (FRAT) F AT gm
w5498y §, 37 faar aftam fiar g,
¥ 4 )L T AgY &7 gaar | qfemw
dwer g1 s @ @ 1 wfuwfus
§T FTHRTT AT g 3 A7 A1 @Y )
Afe wa aug o Tt @ R gee Tw
am ) frwre #7 fs g Wty
I T ION-ER T Y 6 A
wwif@y & wfewre agr §id, 37 wox
§a5 AT ¥ BT gt AT AR, 9 A
SHNQ-WTEA) ¥ Argar qrog & T
L DAt ®) awa @ ¥ wsEafo
&1 ITg ¥ ¥, qg favwrw & A9 A#
wgT AT qeaT | AfF A qrow §7X
& am @ wma A, qg AT X O
wnte frerer 8, faw # ¥ wwT
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o 77w & w8 A
N A A Iy g T T
¥ aE 7 A wran fr ey W
® AT K AT F 9 AT F, IATH AY
AT H AT FT AT T F Y 77 fom
AT qFAT 1 F qaAfA T w7 4,
Tw@IF 2 3 frdt g ¥ qrEE A Y,
g 9199E g | A& FANMET B
afra wadfa & v @A afew,
afFa o v A 1 wfas @, ar
IR AfaFT FT 816 a@ & I[WW FF
& fam oz wravgs @ fr & awifas =)
# Tardi & 97 F7 59 qA 9T fau
< 5 3 20 *1 ag7 arfax s W
£ za ¥ wfaeg 1 17 & a@& I
& qaT @A #1 we gm fafady
Q& TR I F7 f2q0 | AT qm a7
oY 177 feg a5 z-7 %7 sfafafa
Wgy HZIRT, § AN g g9 AR
€IS T e g

TR W &"' &0 (a %o io
wIAdq) ;. TEHEAA: WITE 59 aFT §
qg w" G771 A1 @ 2 5 fady e
AR &1 fREY Ty Jar i S a1 #EY
T TEY R, IAEY A TF &7 AfAE
&Y 2 ) oA a1 &rd Y AR T WA
AR A T fAFEr @ g, F@ s
# srAAT g

oY qwdd - 337 HE W A
® W & 4R 77 5B AT
&4 W A a1 w9 Y gLz fodd
¥ ®TE WA T ¥ 98T 6T A%
IaET g fafawee aga & O g™
fear ¢, @z & aF "HA @A WP
g 3R s g —

“But on a reference from the

Ministry of Works, Housing and
Supply, received in June last, the
Home Ministry advised that
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Government servants should not
attend election meetings orga-
nised by any political party.”.
SHFT 73T 7ANT & 7 A ¥ A

4 wT ®1€ qAAE I qifza F
oY qIFT! FHATY &I 72T FI4
T AN 7 qgiav AR famigar
# AT N7 WAy S § F@AT 92T 2
fF w7 az a|A T A A oEAT
AU F7 | AT GEH! TAAMAF AT
&1 I AAHT § F7ETA FHA07A7 07
IAMT 9HFT AT ¢ AT WY To dAm™
Fuarf i & ar & sufusr $1 9
srtan | Afeq gvs g ar & gfuwe
F1 F1A9 TAAT A@A F AT FE AATT
FATHI ® AT F7 JTT A GO I AF
ALT 2| A FAE AT F qATHA H
WA A, FATT AT A AT ALY A7
fxs1 oy 77 afafafy & w7 7, 78
Al THA {7 |1 /%A &, 97 "™ qifza
# AT F7 AT W1 ACT 24T A2, IZ AAA
o I AF Ay 2 ) wmar F2 freEr &6
TFAT F1 ATT AT AF g7 AET F
qav ar fag fx ag 4 fa=n mT 3=
¥ v @A gnT g9 JVET
FRAT7GT F1 3% ATIA AiFTe
7 agfza w1 |

Shri Karni Singhji (Bikaner): When
1 was a little boy, I used to be terribly
critical about everything, I criticised
everything, whether it was right or
wrong, until one day my father
called me and told me: “If you want
to criticise anything, make quite sure
that vou put yourself in the place of
the other man, and if you are con-
vinced that you do it better, then
you have a right to criticise.” I have
put myself in the shoes of the Prime
Minister and 1 am quite convinced
that nobody in this country can bring
out a Plan better than this. Because
of this I would I'ke to congratulate
our Prime Minister, who is not only

a great figure in this country, but a
world fgure.

947 (Ai) LSD—1.
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W qRERE TR (IEEE)
e W a1 agt § A, oawrd
frm 12 @ & ?

Shri Karni Singhji: I am an Oppo-
sition Member, I do not want a Con-
gress ticket.

Shri Vajpayee: That is our misfor-
tune.

Shri Karni Singhji: 1 would like to
congratulate him also because of the
fact that the Government have done a
fine job, and I think all of us who
ure Indepcndents, who like to think
independently, would  extend our
congratulations to him.

No Plan can be absolutely perfect,
and ncither is ours, but the more im-
portant thing is that we have made
an attempt, and that, in my opinion,
is mor¢ important than merely cri-
ticising. We have a tangible Plan, we
have something to go on. Of course, it
can be bettered, 1 have no doubt, but
until something better is produced, 1
do not sec why anybody in our coun-
try nced feel ashamed of this,

Yesterday the Prime Minister spoke
at length, and some¢ of the things he
said particularly impressed me He
said that India was a dynamic coun-
try, expanding and growing, and
that he liked to give opportunity to
everybody who had the youthfulness
and vigour to come¢ up with new ideas
and new projects. Even if it was 85
per cent good, he was willing to take
the risk. I th'nk that is a wonderful
approach, but before we go and accept
that risk, it is important that the
people who come up with these plans
and projects are fit enough to measure
up to the Prime Minister's estima-
tion. Unfortunately in our country
today we have lost that youthfulness
and vigour. Everybody is far too ob-
scssed about himself, about his party
tickets and the elections and one thing
and the other, and unfortunately
India seems to take second place. The
Prime Minister is a man whom I have
admired since my childhood not
because he belongs to any political
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party, but because he is a great man.
The world admires him, and the more
1 travel throughout the world, the
more 1 come to that conclusion my-
self. He is a man who is head and
shoulders above anybody else in this
country. Surely the younger genera-
tion amongst us can give the support
he needs to build a new, a dynamic
India. Therefore, 1 request that if
we want to make this Plan a success,
let us measure up to him.

1 will only give you one example.
If you write a letter to the Prime
Minister today, it is replied to by
return of post. It surprises me how
a man who is as busy as Mr, Nehru
is, can possibly send such a quick
reply. Other Ministries  will  take
months. If we as a nation begin to
emulate that example, India could be
an entirely different country.

Shri Ram Sewak Yadav: I have
sent him a letter, but he has  not
replied to it.

Shri Karni Singhji: You ask him.

1 would now like to focus attention
on an altogether different aspect. Any
plan of this gigantic nature, any plan
g0 ambitious, can never work unless
we cxamine the population  factor.
the population increase, something
that is destined on¢ day to blow the
lid off the country unless we plan
from now. This cxpanding popula-
tion will be responsible for the per
capita income, the per capita expen-
diture, the plan outlay van make, and
ultimately, at the end of 15 years or
say two decades, for the question as
to whether our plans will really bear
fruit as much as we want them to or
not. I am quite sure all of us who
have had this 700 page volume in our
nunds have had the occasion to go
through the various aspects. I for
one have concentrated on a study of
the population growth in our coun-
try, and 1 would like to put forward
certain factg and figures which have
certainly staggered me.
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13.26 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

1 shall just quote to you a few
figures which have been given in the
Plan. At the end of 15 ycars from
today, India's population, it is Tec-
koned, will be 625 million. That
means that the population of India
will have increased by a figure cqual
to the present population of the
United States, in 15 yvears from today.
This thing we must realise because
it is a very important factor. Can a
poor country like ours support such a
big population?

1 shall like to quote a few more
figures. Between 1961 and 1966 that
is in five yvears from now, our popu-
lation will have increased by 53
crores, which is  almost  twice the
population  of Rajasthan. Between
1966 and 1971 we will have increased
—when T sav increase, it 1s net in-
crease, increase over deaths—by 63
million (63 crores)  people. Bet-
ween 1971 and 1976 we will have in-
creased by 71 million (7°1  crores).
Thus, the total increase by 1976 would
be 187 mllions (187 crores), which
is equal to the present population of
the United States.

Our increase every minute is 25,
and by the time I sit down after
making this speech, the Government
will have to contend with 250 more
Indian citizens. By tomorrow morn-
ing there will be 28,000 more Indian
c'tizens to feed.

Mr. Deputy-Speaker: If he can cut
that short by concluding his speech
earlier. .. ..

Shri Karni Singhji: I wish that the
remedy were as simple as all that. I
would sit down straightaway !

These are the population increase
figures that the Five Year Plan has
given to us, and I think everybody in
this House will agree that if some
sort of remedy can be found on an
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all-India basis which can control this
phenomenal  increase, we would
have far more money available for
the average man and for his basic
needs.

1 was talking to a friend of mine
about population conirol, and he
asked me; “Why are you worried?
You can afford to educate more
children.”” That is correct, if one
takes a selfish view. Let us assume
that a particular citizen is favourably
placed in life, to be able to educate,
look after and bring up a family of
more than three. It certainly means
that if he does have more than three
children, he is going to elbow out the
other boys and girls from less fortu-
nate families. So, it is unfair that
any man should go ahcad and raise
a large family, almnst akin to litters,

anl c¢lbow out other unfortunate
pcople from school space,  ho:spital
space, transport space ctc., because

cvery additional citizen that we pro-
duce in this country more than the
optimum members of 3 per  family
means add-tional  burden  on  the
nation.

I had a rather interesting discus-
sion last night with a very interesting
doctor whom I met for the first time.
He is a Burmese by origin, and a
United States citizen now. He is
Dr. Maung Sein. I found he was com-
pletely dedicated to this idea of family
planning. He was very keen to have
an opportunity to discuss hig ideas
with the Prime Minister and if possi-
ble, with Members of Parliament. He
wag staying at the Asoka Hotel and
will be returning to the United States
short!ly. He is a man who has made
a study of populaton growth prob-
blems in our country and 1 shall
quote to you from his recent article
that he has written for one of the
American journals. Dr.  Sein does
not call it family planning; he likes
to call it by an entlirely new name——
“fertility design.” You could have
Your choice of the names. The new
word is used in Amer‘ca now in place
of the words such as family plan-
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ning, birth control, planned parent-
hood etc. Dr. Sein in his article
dated August 9th, 1961 says:

“When family size is pre-deter-
mined and kept within those
limits during its life span, only
then can the health, nutrition and
economic wellbeing of the family
especially the mother, can be
improved and maintained. De-
signed fertility is an  integral
part of modern scientfic medi-
cine  Reduction of birth rates
and a simultaneous reduction of
death rates constitutes a sound
health programme.  In the revolu-
ticn of ‘rising cxpectations’  of
1300 crores in the Free World
one out of cvery three is an
Indian. One contraceptive clinic
for cvery 110,000 users today or 1
clin ¢ per 27,000 users by 1963
would hardly even meet the bare
requircements of a simple educa-
tional programme. The Govern-
ernment wii! spend eight  annas
per couple per vear for all their
requirements,  Only 125,000 males
have been sterilized by all  the
surgical teams in the  country.
There is at present no indigenous
contraceptive industry; the local
industry can at present  hardly
meet 20 per cent of India's needs.
Only herculean measures, newcr
approaches and almost fanatical
dedication will change it.”

It is the same view, 1 am sure that the
Prime Minister will take jn discus-
sing further India’s problems, what
he considers to be the remedy, he
says:

“Pcrmancnt sterilization of the
male is impractical, because of
insufficient surgical facilities. The
lack of adequate laboratory facili-
ties for sperm counts rules out
temporary sterilization of the male
by oral drugs. Only contracep-
tives taken orally by the woman
hold any hope of acceptance.”

That is his opinion and it s for our
research team to find out more 1|
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personally believe that ora! contra-
ceptives may not be so successful not
only because of their contra-indica-
tions but also because of their after-
effects.

The Doctor goes on to say:

“The problems are unique, in-
timate and require tact, sensiti-
vity, ingenuity, far-sighted ima-
gination. The use of visual media
has hardly started. We have no
prior experience to guide us, Fer-
tility design will improve family
health and save lives. This is the
message that has hardly rcached
ten per cent of the families.”

The Doctor sums up by saying:

“A designed fertility, an ade-
quate nutrition and a nauonwide
good medical facilitics are  the
three absolute necessities that an
Indian villager must  have  to
change his sickly, painful. des-
pairing subhuman cxistence to a
healthy, happy, encrgetic  one.
Thus the world's largest demo-
cracy, when freed from the ‘sla-
very of reproduction’ is bound to
vastly influence worlq history and
events.”

There is no doubt that if we have
smaller famiiies, the same Plan with
Rs. 12,000 or 11,000 and odd crores
will yield far better results and
larger income per capita as also
larger per cap'ta expenditure by the
State. This Doctor suggests that the
optimum size family that a country
like ours should work on as a basis
should be three children in  each
family. I think that it should rough-
ly be the right figure. That brings us
to the question: what is the answer to
this problem? We have Dbeaten
about the bush for a long time. Per-
haps the answer, first and foremost,
for a big country I'ke ours, would be
‘““notivation.”” We should through
visual means try to create a desire in
the masses of our country for the
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need for such a measure of population
control. Secondly, we need dynamic
men in charge of this scheme
because, unfortunately in our country
people do not quite realise how im-
portant this problem is or in l'kely to
be in the years to come.

You may be asking me as to why I
am obsessed with the idea of popu-
lation control. The answer is  very
s'mple: because my  generaticn in
fiftecen vears more from now
will  be calied upon to handle
important positions and we will
not only have the present population
but the present population of Inda
and th¢ United States put together to
contend with: India’s population would
have growpn that much. We  know
that this is not going to be an
¢asy problem because we  cannot in-
crease our land mass. We can  in-
crease the wealth up to a point, but
cannot increase agriculture at the
same rate to keep pace with the tre-
mendous growth of population.

Having said so much on the credit
s'de, 1 would say a few words about
the debit side  We have built some
of the greatest dams in the world
and we arc proud of them. But we
are not proud of the way in which
the work had been executed, the way
n which our dams have
hroken and let down our people,
killing thousands of people, as in the
recent Poona floods. We are also not
proud of our bad roads. After having
spent millions and millions on them,
we find that they require repairs
within a year of being made. We
are also not oroud of the bad build-
ings that we make which leak at the
end of the first rains. Neither are we
proud of our postal system because
we know that ten per cent of the
letters posted today do not reach the
other end. In India people would be
very well advised to post important
letters in duplicate, as 1 do because
the chances are that an important
letter will not reach. That is my
experience.
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Mr,  Deputy-Speaker: Is he sure
that only one would be lost?

An Hon Member: It is high.
Shri Karni Singhji: Ten per cent
is the rough estimate of losses. I
have got facts and figures and I
hope one day to present them before
the House; 1 am collecting data. We
also know our trunk telcphones which
at the time of Independence worked
like clock work but today, we may
as well forget about them.

However, you cannot blame  any
Minister or Prime  Minister or any
single pcrson for it. That 1s a natio-
nal farlure and we must blame each
o ulous for it. It will be so till
the day of realisation comes and  we
realise that we, a: a nation, have a
biggcr job to do. You cannot blame
A B or C for it. We shall try and
bring up a new gencration of men
and women who are more conscious
of their duties to their country, who
arc aware not only of the'r personal
wtorests but of thar counter-obliga-
tion: to the nation. With that change
of outlook all these¢ problems will
solve themselves.

I should like to say a word or two
on on¢ of the Dbiggest problem.
facing our country which hampers our
national dcvelopment, whether it is
planned development or otherwise.
That problem is something, I am
sure, the Prime Minister has first in
his mind and that is the business of
caste, communal, regional and Jan-
guage barriers. My generation, 1 am
sure, is trying to raisc abovc all these
barriers. We want to see India as
one United Nation where everybody
will be regarded only as Indian cit:-
zens and no more. Whenever 1 go to
our schools and colleges, while trying
to speak to the boys, and girls I ask
one question: who are you? If any-
body tells me his caste or community,
it shocks me and I tell him that the
only answer that I expect from the
new generation today is: “] am an
Indian citizen.” That is all. What
my caste or community is, it is no-
body’s business. 1 hope that we in
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Parliament will gee that during the
next general electiong the caste and
communal barriers are not further
created and that we fight the elections
like gentlemen, as Indian citizens and
with no further sub-divisions.

I <hall just briefly mention a few
points that relate to the State I re-
prescent i.e. Rajasthan. I feel that the
power allocation made to our State
is not adequate. It has a vast desert
area which requires sgpecial consi-
deration and because of that  power
for the villuges and some of the
smaller towns musy be given the
highcest priority, and  larger allot-
ments in the Plan,

Somcewhere in Rajasthan, close  to
where 1 live, in Pi!na, there is a
collicry which has fifty lakh tons of
coal. The present system of  pillar
and stall usced yiclds only 15 per cent
return for quite some  time. Now,
there 1s a proposal to have the vpen
pit sy-tem whereby far greater coal
can be made use of. 1 would recom-
mend it to the Government angd 1
hope they will ¢xamine it and see
that it becomes an Integral part of
the Third Plan,

Laxtly, T come to the aid given to
certa n Community Development arcas
in Rajasthan. 1 believe that town-
ships of 5,000 and over like NAPASAR
for exampie are not given any aid
by the Government for water works,
tanks, and construction of new
wclls ete. Certain desert areas come
under altogether a different category
where water can run as low as 300
to 400 fect deep. Therefore, 1 feel
that this limit of 5,000 should be
raised to inciude towns of 10,000
people for the purpose of aid during
the Five Year Plan in certain water
scarcity areas.

I shall not take up too much time
of the House. 1 support this Plan.
There arc other suggestiong which of
cours other hon. Members would like
to make. 1 am very glad to have
this opportunity of congratulating the
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Prime Minister and the Government,
and I hope that my generation will
dedicate itself to the task of building
up a new India which the Prime
Minister s trying hard to do. I am
quite sure that if the youth of our
country came up and gave that great
man, our Prime¢ Minister, the full
support that he needs, India will be
a ncw country very soon.

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Deputy-Speaker, S,
many hon. Members have  already
covered a good deal of the several
aspeets of the third Five Year Plan,
and so I would like to limit my re-
marks only to the agricultural part
of the Plan. Before 1 go to that
aspect, I am tempted to make a few
references to Shri Ranga's  spceech
which he made  yesterday in this
House Shri Ranga said that the Third
Five Ycar Plan is the Ramayana of
the Congress Party. While givng a
new name to thi= national Plin,  he
presented the  Ramayana of  his
Swatantra Party. Going through his
speech and also going through the
Ramayana of the Swatantra Party,
there is one aspect of it which has
pained me the most. About co-apera-
tive farming, Shri Ranga has  said
that “co-operative farming sought to
deprive the peasant of his freedom.”
He further said that it was a “per-
version of social values.”

Again and again, whenever there is
an opportunity, whether it is a dis-
cussion on the Plan or on any other
subject, like agriculture, ete.. we al-
ways hear this criticism from  the
Swatantra Party regarding co-opera-
tive farming. Shri Ranga said that
if co-operative farming is successful
in India. the peasantg will lose all
socinl values and the peasants would
become slaves. I am really surprised
and astonished to hear such remarks
from a personality like Shri Ranga
who claims to be an experienced lcader
of the Indian farmers.

Yesterday again, while speaking on
the Plan, Shri Ranga said that he
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would like social and moral en-
vironments of the Indian masses to
be changed. 1 just want to ask him,
“what about economic environment
of the Indian masses?” 1 am sure
that 99 per cent of the population of
this country, men and women, are
more concerned about the economic
environment first, and the moral and
social environments come oniy after-
wards. Unless we are able to  pro-
duce food and cloth sufficient to pro-
vide to the masses, what good are the
moral and social ¢nvironments and
the moral and social valuces to the
people?

After referring to this aspect, Shri
Runga also mentioned that the Swa-
tantra Party is opposed to this nation-
al Plan. 1 am very glad that he came
to the real reason why they are op-
posing this Plan. He said that they

anvbody opposes the pubiic sector or
that aspecet of the Planning relating
1o the public sector, it is clear to my
mind that there can be only  one
rcason for it: the big capitalists, the
private sector, the monopolists in the
private sector, are going to be affected
as we make progress in the public
scctor. Therefore, when anybody
objects to the public sector. natural-
Iv, T would come to the conclusion
that he is one of the in'erested quar-
ters and he is one who is for private
monopolics in this country.

During the First aind Second Five
Year Plans, we made a good deal of
progress as far as agriculure is con-
cerned. Especially during the second
P'an period. we had not to face the
food crisis as  acutely as we had o
previously.

Very rightly, yesterday, when the
hon. Prime Minister initiated the
debate on the national Plan, he re-
ferred to agriculture. He said that
we still lack in agriculture department
and he made special reference to the
agricultural administration and agri-
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cultural services. I have also em-
phasised this point right from the
very beginning and have said that
unless and unti] we bring the agri-
cultural services, whether on the ad-
ministrative side or on the research
side, at par with and equal to the other
administrative services in our country,
we will not be able to attract bright,
young men and the available talent
of the country for working in the
agricultural administrative services
or for doing agricultural research. I
would strongly plead for the impro-
vement of the agriculturai aspect of
the Plan—both on the administrative
and the resecarch side.

From timg to time, when therc had
been a discussion on the Nalagarh
Committee's report—it was  also
known as the Agricultural Administra-
tivn Report— the hon. Minister  al-
wauvs stated in his replies that the
matter i1s under consideration in con-
sultation with the Governments of the
States and that the various. recom-
mendations and proposols are being
framed and those proposals would
be implemented during the third Plan
period. I think that this is the most
appropriate moment when tne Cen-
tral Government can take a decision
for the betterment of the agricultural
services. Especially when the hon
Prim¢ Minister has also felt the need
for this, certainly there cannot be
any difficulty about it, and therefore,
when they accept the principle, why
not the Government come out at the
end of thie debate and say that all
the recommndations of the Nalagarh
Committee's report for the bettermeat
of the agricultural services are accep-
ted by the Central Government and
those recommendations shall be im-
plemented?

We have seen what progress has
been made in the fleld of agricultural
research by other countries. We cer-
tainly are much behind, compartd to
the United States or Soviet Russia in
the fleld of agricultura) research. Why?
Because firstly we lack in good men
to work in that field, and secondly,
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there is not the required research in-
centive or initiative in the field of
agriculture. We can overcome all
these basic difficulties when we pro-
vide better emoluments anq better
facilities for the agricultura]l research
workers. As | have aready mentioned
that can be done only if we accept all
the recommendations made by the
Nalagarh Committee.

Now I would like to say a few words
about Jammy and Kashmir State.
During the first two Plans, just as in
other parts of the country, we have
made a good dcal of progress 1In
Jammu and Kashmir State also, spe-
cially due to the personal efforts of
our Primg Minister, Shri Bakshi
Ghulam  Mohamed, Jammu and
Kashmir has made good progress in
food production and in other fields of
industrics. During the third Five
Year Plan, our greatest need is rail-
wavs. We were promised that during
the period of the second Plan, we
would get at least 5 miles of Railways
in Jammu and Kashmir State, but
nothing ha: becn done yet we hear
that still the contracts are being
finalised.

Our State is rich in minerals,
forests and other raw materials re-
quired for industries all over the coun-
try. All this cannot be exploited un-
less there are better means of commu-
nication. Therc cannot be any other
better means of communication except
the Railways. W¢ are grateful to the
Central Government for the help—
financial aid and technical ald—which
we get from time to time. I am thank-
fu] that during his last visit to Sri-
nagar the hon. Railway Minister an-
nounced that during the third Plan,
they would take the railways up to
Jammu.

1 only want to plead that now we
have got tired of listening to these
assurances about the Railways. I
would only say that let it be said that
in the coming two years, we would go
up to Kathua and in the coming two
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years, we would go up to Jammu. 1
would plead with the Central Govern-
ment that al] efforts should be made
to see that during that period the
Railway reaches the Jammu and
Kashmir State. Otherwise, with these
assurances, I am afraid we would be
losing faith in the Railways and
nothing else.

Another aspect of the third Five
Year Plan in Jammu and Kashmir
would be the development of indus-
trics. So far as small and medium-
scale industries are concerncd, to a
greater extent the State Govern-
ment have made effortg 1o establish
small-scale industries. With the help
of the Central Government, the State
Government would be able to estab-
lish medium-scale industrics glso.  As
1 have already said, w¢ are rich in
raw materials and what we need  1-
financial and technical aid. That can
only be given by the Central Govern-
ment, kecping in view the availability
of raw matcrials there and also the an-
xiety of the people of the Jammu and
Kashmir State to devclop all aspects
of industries. I would appeal gnd re-
quest that the Central Government
should consider it favourably ang give
more flnancial and technical aiq for
the development of industries to our
State.

With these words, 1 fully support
all aspects of the thirq Five Year Plan.

Ch. Brahm Prakash (Delhi Sadar):
Sir, I rise to support this Plan. I am
glad to find that all sections of the
House have not only supported this
Plan, but in many respects given en-
thusiastic praise. No doubt there are
exceptions, particularly Shri Ranga,
who has always been an exception. The
fulfilment of the first two Planc has
given us strength and more faith in
our objectives to build a socialist
economy and democratic society.

We find that in this Plan certain
broad objectives have been laid. 1 am
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glad to find that the ambit of the pub-
lic sector has been further increased.
In certain fundamental aspects of the
Plan also, we have gone forward. The
forcign exchange problem is not there
to that extent as it was in the first and
second Plans. We are, no doubt, hav-
ing an increased saving. We are now
building certain heavy industrieg also,
and laying down certain other funda-
mental bases of the Plan.

But in one respect, I feel diffident,
viz., how far we are marching towards
a socialist society. No doubt very
good objectives have been laid down
here. But the question is how and to
what extent we are building the ne-
cessary institutions, because only lay-
ing down certain  fundamental prin-
ciples gt the head of every chapter
cannot take us towards our objectives.
I can also accept that socialism can-
not be built in a day or two or in a
few years or in the course of the im-
plementation of the few Plans, third,
fourth or fifth, but certain steps have
1o be taken.

1 fing that the steps taken already
are not sufficient and we have to take
certain  further steps. We have ‘o
create certain other institutions. We
have to further broaden the public scc-
tor. Today we arc almost under a sort
of a capitalist economy. We are
building no doubt a sort of managerial
economy. but 3 managerial economy of
nationalised industries is better than
a capitalist economy, because a
nationalised industries is better than
a capitalist cconomy, because =a
nationalised industry can be given
over to other institutiong of a socia-
list type, which can give strength and
base to democracy. In the last analys-
is, iy is the centre of economic power
which determines the policies, the
type of society we would like to live
in_ etc. If such centreg of power are
concentrated in a few places and in a
few hands. naturally however loudly
we may speak about our objectives, we
will find in our day-to-day affairs that
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our politics is controlled by those eco-
nomic centres of power,

Here, in this Chapter on Co-opera-
tion, we have laid down:

“In a planned economy pledged
to the valueg of socialism and de-
mocracy, co-operation shoulq be-
come progressively the principal
basis of organisation in many
branches of economic life, notably
in agriculture and minor irrigation,
small industry and processing,
marketing, distribution, supplies,
rural electrification, housing and
construction and the provision of
essential amenities for local com-
munities.”

It is again laid down:
“Economic  development  and

social change are cqually vital
elements in  the construction of

India's  sociual ang economic
structure. Co-operation is one
of the principal mecans

for bringing about changes of a
fundamental naturc within the
economy."”

14 hrs,

So we find that co-operation has
been adopteq as onc of the principal
means to determine the aspect of our
socialism and also the aspect of the
democracy we want to build  In that
respect, no doubt we are speaking
quite a bit and we have laid down
very broag principles, but when we
come to concretc terms what have we
done about it? We have our big steel
plants. We have also raised the pro-
duction of electricity quite high. We
are developing our minerals. But
where are these minerals, this energy,
this steel and al] other basic materials
ultimately going? They are going in
the hands of few companies. They gre
being utilised mostly by a handful of
ccmpanies in India. That mesans, all
_the investment is being concentrated
in a few places. That is not good for
the healthy growth of socialism or de-
mocracy.
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We have bifuracteq the public sector
We have alloted a certain amount of
our investment .» that sector. If we
want to build democracy and socialism
we must create a co-operative sector.
No doubt, it is laid down here clearly
that slowly we should build a co-
operative sector. But what is the al-
lotment that js being made to that
sector? No doubt, from Rs, 200 crores
it has ben raised to Rs. 280 crores for
development of co-operation and from
Rs. 200 crores iy has ben raised to Rs.
530 crores for loans to agriculturists.
1 agrce that a stipulation has been
made in diffcrent places that priori-
tics will be given to the co-operative
indu-:ries.  Of course, there are a few
co-operative sugar mills, but that is
not cnough. A time has come when we
must demarcate the co-operative sec-
tor, because the planners have accept-
ed it as a basic lince of d¢velopment for
our country.

Whatever could be saig about this
aspect has becen said in the best possi-
ble way in the Plan, and 1 cannot add
much to it But I would urge upon the
Government of India and the planners
to appoint a high-powered board for
the drvelopment of this sector, provide
scparate  financial  allotments  for
this secctor and create a ma-
chinery to implement the schemes.
Without taking these steps,
all these formulations and zll these ob-
jectiveg will just remain objectives on

paper.

1 also suggest that—no doubt, we
have already certain centres of powe:
in the cities or in the urban arcas; but
in the village life, in the rural life we
are creating a8 new power based on in.
dividual pursuits—at least in the rural
areas, whether it ig electric power or
whether it is some other line of indus-
try—except agriculture, which as a
private concern is enjoyed by a
limited section in the rural life—the
benefits of loans, power, processing in-
dustries and other things in the vil-
lages should a!l be mostly given to the
co-operatives or the panchayastis or the
block samitis or zilla parishadx and
not to individuals New centr:: of
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power in the village life shoulq not be
created, because it will become a sort
of a drawback on the development of
our good democratic institutions.

Sir, I am fully in agreement with the
basic conceptions of the Plan. Thev
have laid down certain very good pri-
orities, but for future development no
immediate steps are being taken, Very
good things have been said, but no con-
create steps are shown.

Then, we have made certain sugges-
tiong about housing in the cities, With
the increase of population in the ur-
bayp arcas every city is growing and the
problem of slums and the problem of
housing are very much on the increase
They have increased more than what
we have been able to show here in our
decuments. No doubt, certain sugpes.
tions have been made in that conce-
tion also. Deflnite and sound steps
have to be taken by cvery government
and by cvery municipality, Funds also
should be provided for that. I sug-
gest that for the needs of the next 20
years all the land should be acquired
by Government at public ¢xpense in
cvery city. That will ultimately pay.
A strong town planning organisation
should be set up. I have been hear-
ing for the last so many yecars that a
town planning cell ig being set up. but
I find nothing concrete being done in
that direction. That is very impor-
tant.

Then 1 come to my last point, and
that is in relation to an appeal made
by the Prime Minister, that harmony
and peace both intenally as well as
externally is very necessary for imple-
mentation of the Plan. Everybody
including myself will be in full agree-
ment with that. I also agree with my
learned friend Shri Asoka Mehta that
as far as possible all tensions, parti-
cularly political tensiong should be re-
moved. 1 agrec with the policy of the
Prime Minister in the present context
and what he has been trying to do to
remove these tensions wherever they
occur.
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It is also our wish that a constructive
atmosphere 1s created in the country
so that this basic Third Five Plan
can have its success and then we can
go on to the fuorth and fifth Plans
and move towards a self-sustaining
economy. For that internal peace and
harmony are no doubt necessary and
so we should do our best to have
cmotional integration. 1t is true that
our minds are at times working under
the pressure of the past political and
historical compulsions. If the Plan
develops, the other social and econo-
mic compulsions will come into play,
ultimately, and some constructive
approach will come out. In this par-
ticular context, if we have any poli-
tical obicctive, we try to achieve it.
not bv violent actions or by bulh
ha~tal or by some such other means,
we always try to solve the problems
1a acmocratic way.  After saying
that, T have to say that I have not
been able to find myself in agreement
with the Prime Minister’s assertion
that the dominant language of Punjab
1s Punjabi. It is dominang in the Pun-
jabi region of Punjab, but not in the
whole of Punjab. The Prime Minister
has =‘ated that so many times in the
last few months and it has definitely
created a very adverse reaction in the
Harivana region of that State. If
things like Punjabi 1s the dominant
language of Punjab are said. it undoub-
tedly hurts the people living in the
Harivana region.

No doubt, this language question has
been very dominant in our public life
but, I am sure, that ultimately it will
not have that sharpness and slowly we
will come round to a stage where we
will be having our States according to
adminisirative conveniencé. The pre-
sent formation of States i1s not very
satisfactory, though it may be politi-
cally very convenient to the whims
and aspirations of one section or the
other. But. administratively speak-
ing, it ig not very convenient.

I feel that the process of democratic
decentralisation has been very slow
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and it has been congpleted only ir
three States. Other States are only
talking about it, but, ultimately, in
course of time, it will come and will
have its ful] play and the panchayat
and block samities and zilla praishads
will ultimately develop into some
zona! administraiion, because the dis-
tance from the zilla parishag to the
State headquarter is too big. It has
to be bridged by some administrative
und politica] means.

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Deputy Speaker, we are in  the
first year of the Third Plan and we
nave scen two Plans. 1 am afraid, 1
connoy agree with thos¢ hon. Mem-
bers who have criticised some aspects
of the two Plans. It is certainly true
that there have been shortfalls here
and there; it is also true that there
fiave Been hurdles in the way in cer-
tamn aspects, but the overall pictare
has certainly been very  bright. 1t
must be said to the credit of the plan-
ners as well as of those who have
:mplemented 1y that it has been suc-
cessful, particularly in the industrial
seetor. It has  gone very welr in
public sector of industrics more spe-
cially, in the industrial potential  of
the country and it has strengthened
India  But there are, however, certain
features of the Third Plan to which
I would like to draw the attention of
the Minister and I will limit my obsor-
vationg to three aspecls, namely, first-
Iv. the income disparity between the
rural and the non-rural population in
the First and Sccond Plan and its pro-
bahle accentuation in the Third Plan;
secondly; the necessity of ¢emphasis on
agricultural and rural c-onoriy and.
thirdly, the climination of  regional
disparities in the industrial develop-
ment.

I am afraid that the gap betwocn
the rural and the non-rural sector,
which hasg been very wide from the
very outset, has become wider in the
First and Second Plan and it is ex-
pzcted to become much wider in the
Third Plan. Taking all the reports
which have been given to us, you will
find, that in the First Plan the increase
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in the aggregate income has been 42
per cent. This modest increase in the
national income does not, of course,
give a full indication of the growth of
potential of the different sectors in
this country, but it does indicate the
disparities that exist between the
rural and non-rural income, While
the income from the agricultiural and
the allied sector, which accounts for
neaily half of the national income, is
distributed over 70 per cent. of the
population, and the increase there has
been only a little over one-third in
the First and Second Plan, if we look
at the total income from the organis-
od manufacturing sector, it has doubl-
cd and has spread over 30 per cent. of
the population.  Sir, you will sce
that in the non-rural and rural sector
what a heavy disparity existed pre-
viously: which has been accentuated
in the last ten years. and what is
going to be the condition 1n the next
five years of the Third Plan is also
obvious and patent from the Third
Plan which we have in hand. This
Plan does not go far in  eliminating
this disparity.

It is est mited that  during  the
Third Plan pceriod the increase in
income will be 34 per cent. with the
prices at 1960-61 level. Here you will
find that the increase envisaged under
the chapter on agricultural and allied
sector would be  only 25 per cent,
whercas in the mineral and the factory
establishments it will be 82 per cent.
and in other sectors it will be 32 per
cent This clearly and patently ests-
blishes that these disparities wiich
have already been accentuated In the
First Plan and further accentuated in
the Second Plan will become much
wider in the Third Plan.

Not only this. Now the hon. Prime
Minister was pleased to say, which
the Report also indicates, that the
per capita income of an individua! in
1960-61 is Rs. 330. Let us see what the
Second Agricultural Labour Enquiry
Committee says. The Second Agri-
cultural Labour Enquiry Committee
has highlighted the fact that
the per capita income of the
causua]l agricultural lsbour is only
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Rs. 93 per year and that of the
unattacheqd agricultura] labour is
Rs. 84 per ycar, So you will find that
a vast 'majority of the  agricultural
labour, which is both unemployed and
underemployed, his such low income.
How much dispar.ity prevails? With
the per cupita income at Rs. 330, of an
Indian the income of an  individual
agricultural labourer is only Rs. 34 or
Rs. 93. So. on the basis of this we
havi gt {g sec how far the Third
Plan ¢ .nnated this disparity and
whether the emphasis on the agricul-
tural and rural cconomy is as much
as the circumstances call for and the
previous experience of the two Plans
shows.

I am afraid that much emphasis has
not been placed on rural and agricul-
tural cconomy. 1 concede that on
paper the emphasis is there, The Re-
port also shows that. It is stated that
agricultural produce is very small,
that output i: very low, the fertilisers
are going !o be provided; better sceds
shall be supplied, that farmers shall
be given education to switch on to
mechanical cultivation ang do all that.
I concede that they will be helped.
But 1 would submit that the ultimate
end of the Third Plan is 25 per cent
increase in the income in agricultural
sector, In the factories sector it will
be 82 per cent, and in other sectors
it will be 32 per cent. The overall
increase will be 34 per cent. But my
apprechension is that we may not be
able to reach that target of 25 per
cent, as the conditions are, because,
you will fing that land in the country
is lim'ted. The hon. Minister of Agri-
culture teld us that in India the per-
centage of culturable land under cul-
tivation is the highest. In such cir-
cumstances, is it possible that we
would be able to reach that target and
bring the level of the living standard
of the rural population to that extent
which prevails in the case of the
urban population and the industrial
population? Therefore my respect-
ful submission is that there shall
have to be a rethinking on this matter,
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How can we properly implement
our programme and planning pertain-
ing to the bettering of the condition
of the population in the rural areas
where 71, per cent of our population
lives? I contede that with the efforts
to increase agricultural production we
may possibly be able to reach the
‘arget of 100 million tons during the
Third Pian. But that would not be
<uflivient unless two things are tzken
into consideration.  F'yst thing is the
decentralisarion of industry, that is,
rural industrialisation as 1 would put
t  The sccond thing, which is an
wssentinl thing  is that you must have
a price formula for foodgrains.

I was looking up the entire Report,
narticularly page 132 and others which
deal with prices, just to see how  far
the hon, Mnister of Agriculture and
the planners are going to implement
that cemmitment, namely, that there
sheuld be a minimum price to which
a farmer i5 entitled. It is most essen-
tial. You are having that in the
mattcr of consumer goods and indus-
trinl production where you keep a
certain minimum.  You give the pro-
ducer a certain profit.

Over and above this, I wish that the
planners had been kind enough, before
they reached the final conclusion, to
have had an cconomic survey tu sece
how much it costs an agriculturist to
produce foodgrains and other agricul-
tural products and what should be the
minimum to which he is entitled. My
personal experience is that the price
of foodgrains, particularly of wheat. if
it is assessed how much it costs an
individual farmer, would not be less
than Rs. 22 per maund. I am afraid,
this will create a lot of trouble in the
urban areas. It ‘might even upset the
Plan if the prices are taken too high.
I am not asking for that price. But I
do 2sk: What has been done? What
steps have been taken to have a pro-
por survey for the fixation of the
m:inir .=n price to which an agricul-
turist ‘s entitled? That is my first
point.
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My second point is that it is very
essential that we should have rural
industrialisation. That is the only
solution. It is essential that not only
big projects should be taken to the
rural areas but small-scale and
medium-scale  industries should be
there, Greater emphasis should be on
the cottage and village industries
which should be brought up in  the
villages. That is essential. How shall
thic be done? 1 certainly agree with
the suggest.on which has  emanated
from one quarter and which has been
supported by the hon. speaker who has
preceded me that there should be an
autonomous board for the purpose of
rural industrialisation. It should have
branches in cach of the States which
should Jook after a circle of a certain
number of villages. say. 1,000 or 2.000
viliages. It should see how we can
hzve :ndustries therc. This board
<hould have a large amount
¢f moncey at its  disposal. It should
hav. autonomy in the matter of finan-
ces and it should see how we can have
rural industrialisation. That is one
wayv of doing it. 1 wish decentralisa-
tien in  administration should take
place. We are having Panchayats. We
will have Zila Parishads and all that.
They can be entrusted with this work.
But it should be the function of an
autonomous board. That should see
how rura] industrialisation can be had.

My next point is about dispari-
ties. 1 have already said that the only
solution for bettering the condition of
rural arcas and looking after them is
that industry should be decentralised.
Rural areas should be given an oppor-
tunity, a chance, scope for the popula-
tion there to have employment in
spare time. That can be done if they
are provided with industries nearby
where they can get work and provide
labour, casual or otherwise, or can
send certain family members. That
will save you from urbanisation also
to which you are heading with heavy
industries that are going up there.
Heavy urbanisation also does create
problems inasmuch as that further
disparitiex occur because of the rise in
the price of land in the towns which
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means concentration of wealth in a
few hands. So, decentralisation of in-
dustries and taking them to the rural
areas to which, I feel. the Third Plan
does not give sufficient emphasis
though it has been touched upon, is a
solution and to which attention should
be given.

My third point pertains to regional
disparities. 1 am glad that a whole
chapter of this 700 and odd page
volume is d-voted to regional dispari-
ties.  Quite a large number of figures
have boen given in one of these pages
showing thut the underdeveloped or
backward arcas have been given cer-
tain heavy projects. I will only men-
tion about the¢ Punjab. Other States
would care for themseclves. 1 am
grateful, certainly, that a heavy ma-
chine tool factory of Rs. 7 crores
which was long overdue has been
given to Punjab, But I am afraid whe-
ther it is sufficient. I wish  the
planncrs while dealing with this chap-
ter of regional disparities had given us
figurcs of the pe~ capita investment
out of these Rs, 880 crores of invest-
ment. What is the per capita invest-
ment in each State jn the heavy indus-
tries and public sectors? They should
have shown how much disparity pre-
vails 1 remember in the beginning of
th¢ Sccond Plan, the per capita in-
vestment that was expected  in the
Punjab at the end of the Second Plan
was Rs. 13 a5 against Rs. 48 in Madras,
Rs., 104 in Bihar, and Rs 98 in
in Bengal. But. I am afraid. some
factories were not given to Punjab,
The heavy industrial projects were not
given. Now, for the first time a
hcavy machine tool factory has been
allotted for which I am grateful. I
cannot understand why Punjab was
noy given the cement factory that
was promised in the Second Plan and
also the paper factory about which
announcements have been made <o
often by some Punjab Ministers that
there will be a paper factory in Kan-
gra and other areas. | must submit
that it is essential that these regional
disparities should be removed. Punjab
has got s concentration of smallscale
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industries; but that is done by the
people themselves. In the heavy in-
dustries sector, it is backward. 1 do
expect that Punjab would be given
justice and a fair deal.

About small-scale industries, I have
a word to say and it is this. I am af-
raid, in the matter of finuncing small-
scale industries scctor, sufficient  at-
tention has not been paid. I know the
hon. Minister for Industries is very
kcen about small-scale  industries for
they are the biggest employers. But, 1
am afraid, the treatment to the small-
scale industries has not been  very
fair. It is admitted in the report that
production of consumer goods in the
small-scale industrieg has not increas-
¢d and they have not been able to
produce more goods because of lack of
raw matcrials. May I ask what steps
are being taken to see that the small-
scale industries get sufficient raw ma-
terials. So far as I am submitting, the
two things that the small-scale indus-
tries sector needs are finance and raw
materials.  Otherwise, the technical
know-how is there and the Govern-
ment is  providing facilities in  that
connection. But, sufficient attention hag
not been paid to give them finance angd
raw material.

The last point is about education. 1
am glad that the investment in the
Third Plan pertaining to education is
gratifying. What I have to submit is
about the teacherg in the educational
institutions. I do say that the tea-
chers are the nation builders, for they
arc the educators. Unless you give
them that status, that position in so-
ciety and those emoluments that are
necessary, I am afraid you will not be
able to bring education to that level
or make that progress that is neces-
sary.

The last point which I am taking
up is. it is very kind of the Prime
Minister. ...

Mr. Deputy-Speaker: He has al-
ready dealt with three last points.
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Shri Ajit Singh Sarhadi: This is an
additional point and I will finish in
two minutes.

I was submitting that the Prime
Minister was right when he said that
no planning can stand unless there is
emotional integration. I am afraid,
my hon. friend Ch. Brahm Prakash,
who spoke bcefore me, was broaching
a subject which is rather controver-
sial. He said that Punjabi is not the
dominating language in Punjab. 1
possibly cannot understand how Pun-
jabj is not the dominating Janguagc in
Punjab. The 93 lakh population of the
Punjabi region is purcly Punjabi-
speaking.  That is admitted. The 11
lakh population of Kangra is purely
Punjabi-spraking, because Kangri is a
dialeet of Punjabi. That s also ad-
mitted authoritatively. The Hariana
Prant, whose cause my hon. friend has
taken has a population of 58 lakhs. At
one time, it contained a large number
of Muslims—one third—who have been
all replaced by Punjabi-speaking peo-
ple. If you look at the total pooula-
tion todayv. 78 per cent of entire
Punjab is Punjabi-speaking. Yet. it
1s stated that it is not the dominat-
ing language. I am glad that the
hon. Prime Minister has taken it up
that in Punjab, Punjabi js the domi-
nating language and it is broadly
uni-lingual and the state language
can be only Punjabi under the for-
mula of 6th September, 1956 which
the Union Ministry has recommend-
ed. If the Hariana people o not
want let them scttle themselves, we
want emotiona] integration with the
country. We are glad that the Prime
Minister and the Central Govern-
ment are keen to solve our problems
by negotiations, by talks. That is a
very welcome feature. I am  sure
steps will be taken to solve this in-
tricate problem and save the tra-
gedy that might come. 1 am sure.
and I would believe that they will
do something in this context.

Shri D A Katti (Chikodi): Mr.
Deputy-Speaker, the first two Plans
are over and now the Third Plan is
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ready to be put into operation. The
first two plans were comparatively
moderate; but the third plan is very
big. the implementation of which
will cost Rs. 10,500 crores. As the
Plan embraces a]] aspects of life, it
needs close scrutiny before this
House approves it. Also it is essen-
1.1l to look back over the decade of
planned development and to see how
far the objectives of the Plan have
been realised and promoted. This
should be done most earnestly and
1 think an honest assenssment of the
results of the Plans would certainly
be very much helpful in the imple-
mentation of the Third Plan.

At the very outset of this Plan, the
basic objective of planned develop-
ment s given. The basic objective is
to provide the masses of Indian peo-
ple opportunities to lead a good life.
This objective can be realised by
more  production and by more even
distribution of wealth, by shifting
economic power from a few hands
to the many. The question is, after
the implementation of two plans,
whether there has been more  pro-
duction and whether there has been
more even distribution. So  far as
production g concerned, various
figures are given in the Plan. Ac-
cording to these figures, the increase
N national income is 42 per cent,
per capita income 16 per cent, food-
grains 46 per cent, industrial produc-
tion 94 per cent, and power 148 per
cent. Whether  this is  satisfactory
production in proportion to the total
investment is also a question. One
thing is plain. Whatever targets were
fixed have not been achieved. That is
why we may not say that production
s satisfactory.

Secondly, whether this is only on
pPaper or this increase has actually
occurred, whether it is statistical or
factual is aiso a question. Hon. fri-
ends in the other side insist that this
has been the progress, this has been
the growth in the wealth of the coun-
try and this is a very considerable
Progress. For their satisfaction, I will
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agree with them. But mgst impor-
tant point for me is whether this
wealth has been shared by the mas-
ses of the Indian people. That is the
more important thing. Whether the
social purpose of planning has been
served: that is more important. So-
cial purpose is the core of planned
development. In 1954, Parliament
adopted the socialist pattern of so-
ciety as the objective of social and
economic  policy. Even yesterday,
while initiating the debate on the
Plan, the hon. Prime Minister laid
s0 much stress on this point. That ig
why the question is whether that ob-
jective has been realised. The reply
is, it is very unfortunate that this
very objective, which is fundamental,
which is the core, which is the es-
sence of planning, has been comple-
tely neglected in spite of all  the
slogans of socialist pattern of sociely
and all that. I think, if the ruling
party is honest, it must accept this.
Whether the social purpose has been
served is the criterion. After applying
that criterion, we must measure the
success of the Plan. If we do it, | am
sure, everybody will fecl that the
Plans have failed from this point of
view. Forty-two percent increase In
national wealth, 16 per cent increase
in per capita income, 41 per
cent increase in agricultural produc-
tion, 94 per cent increase in industrial
production. al] these have done noth-
ing in improving the condition of the
majority of the people.

On the contrary, the income of the
common man has decreased in real
terms. The Prime Minister once said
that there has been an Increase of 46
per ceny In the national income, but he
did not know where this had gone. He
said this here some time back when
the Draft Outline was being discussed,
and he had then expressed his desire
to have a probe into this matter. |
do not know what has happened to
that. But one thing is certain namely
that this 48 per cent increase in the
national income has not been shared
by the common people or by the
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majority of the people. There are
the landless labourers, for Ins-
tance. Then, there are the poor
peasants, whose number cannot
be less than 50 per cent of our popula-
tion; their wages have not increased.
“There is such an inflation. There is
under-employment. So, they have not
in any way becn benefited on account
of these Plans. This fact cannot be
disputed.  As for industrial labour
also, there is no change in their wages.
They have also not participated in
this increase in national] incomec. So,
the industrial labour has not been be-
nefited; the agricultural labour has
not been benefited; the poor peasants
have not been benefited; and the mid-
dle class pcople have becn very hard
hit because of inflation, and they have
also not been benefited. There is no
change in the villages also, and the
villages are as they were. The deve-
lopments that have taken place in the
small-scale and village  industries
sector have also not solved the pro-
blem of unemployment, nor have they
increacd the wages of these poor wor-
kers. This ic the result of the two
Plans. 1If all these pcople have not
been benefited on account of this plan-
ned development, and they have not
been able to share in this 46 per cent
increase in the natioal income, then
who are the people who have been the
shareholders in this increase in  na-
tional income? Naturally, it follows
that it is only the industrialists, it is
only the big merchants, it is only the
contractors, and it is only the men in
power who have been benefited.

Therefore, I am very sorry to say
that there is such a gap between the
policy statement and the actual per-
formance. There is such a startling
contradiction between deeds and
words. Unfortunately. those who
have produced this increased wealth,
and who should have been the benefi-
ciaries of the planned economic deve-
lopment have been the people who
have had to make sacrifices in order
to make these handful of people
happy. That is why there is frustra-
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tion among the people today. There is
seething discontent among the people.

1 agree that this Third Plan is a
march towards generating a self-sus-
taining economy, and it must be suc-
cessful. But, for that purpose, there
should be public co-operation also.
But because of the past results,
because the plans are not meant for
the general public, the general public
is not going to extend any co-opera-
tion in thig matter.

In the Plan itself, it has been stated
that:

“The existence of  under-deve-
loped and poverty-stricken na-
tions or peoples is itself an abid-
ing danger to the maintenance of
peace.”.

This statement can very well be ap-
plied to our country, There is the
existence of poverty of a kind which
the world does not know. That is why
the existence of this poverty is also
an abiding danger to the maintenance
of peace in our country. But the
ruling party does not take into consi-
deration this factor. Rather. the po-
verty of the people is very much of
an advantage to the Congress Party.
Because of the poverty in the rural
areas, the poor pecople cannot go
against the Congres people or the
Congress party at the time of elec-
tions. They are at the mercy of the
rich people, and that is why it is very
ecasy for them to retain power, with
the help of this poverty. But a day
wil] come when they wil] have to face
a crisis.

Agriculture is given very great im-
portance in the Third Plan. While
rapid industrialisation of the country
is very much essential agriculture is
bound to remain the foundation of
India's economy. Therefore, any
scheme to increase agricultural pro-
duction, which does not take into
consideration the question of recons-
truction of agriculture will be doom-
ed to disappointment. In the First
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Plan, argiculture was given a prior-
ity. In the Second Plan. though
priority was not given, yet, it was not
neglected. In the Third Plan, stress
is laid on agriculture and it has been
stated to be the foundation of our
economy,

In spite of all the efforts that have
been made, agricultural production
has not been increased. Some say that
though irrigation potential was made
available it was not exploited for
agricultura) purposes, and that was
the reason for no increase. Some say
that it was v to natural calamities
that the production could not increase.
Some say that fertilisers were mnot
produced in sufficient quantities, and
we ocould not import also more ferti-
liserg because of foreign  exchange
difficulties, and that is why the pro-
duction has not gone up. These may
be the reasons. but the most import-
ant reason is this; the primitive
method of agriculture, that is being
followed is the root-cause why there
18 no increase in production. So, culti-
vation by primitive methods will have
to be abandoned, and agriculture will
have to be mechanised. But, mecha-
nised agriculture will necessitate
large-scale farming; that is to say,
cultivation of small-scale holdings will
have to be replaced by large-scale
farming, and this can only be done by
introducing co-operative farming or
collective farming. That is being done,
but that has not been successful.
because the big landlords think that
the service co-operatives would ulti-
mately lead to collective farming, and
even those who are having just one or
two acres of land are not prepared to
80 in for common cultivation, because
there is that love for individual own-
ership in them. That idea of indivi-
dual] ownership is the root-cause why
people are not coming forward to culti-
vate their lands in common.

Therefore, in order to bring about
ag-arian reforms through co-opera-
tives, what is essential is that an at-
mosphere of equality and non-ex-
ploitation should be crested, and this
947(AHLSD—
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can be done only by resorting to a
radical type of land reform. The
land reform should have two objec-
tives. Ome is discouragement of cul-
tivation through hired labour, and
secoadly, there should be non-exploi-
tation. Land must be made avail-
able to those who would like to live
on it by working on the land. What-
ever land reformg have been under-
taken so far lack the force of reform
at all. We find that the same old
policy which wag followed in the
First and Second Plans is being fol-
lowed i#n  the Third Plan also. The
land reforms that have been made so
far have not been able to create the
new atmosphere or change the struc-
ture of the land holdings. Since the
same policy is going to be continued
in the Third Plan also, we cannot ex-
pect any change in the structure of
land-holdings. Therefore, we cannot
expect to solve the problem of the
landless labourers without whose
labour all the lands will lie fallow.

On the contrary, the present land
reforms have disturbed production,
because nobody ig sure as to what s
going to happen,; the landlords are
not certain, and the tenants also are
not certain about what is going to
happen to the lands. Therefore, there
is no proper development of the land
also. That ig the reason why pro-
duction has been hampered. There-
fore, it logically follows. or rather it
18 imperative that if we want co-oper-
ative farming to be successful, with-
out which mechanised farming is not
possible, individual owmership will
have to be abolished, and ownership
will have to be vested in the co-
operatives, that is, land co-operatives.
Of course, for this purpose, land will
have to be taken over; you may call
it nationalisation of land; I am not
bothered about these terms. But in
order to do that, possession of land
will have to be taken, and instead of
the land being redistributed to the in-
dividuals, the co-operatives should be
made to owp all these lands; then, it
will be possible to have this joint
farming possible and also a fair dis-
tribution of wealth. Then, people will
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certainly try their best to produce
more, besause there will be the incen-
tive to work more. Now, the agri-
cultural labourer who tills the land
gets only 12 annas per day. There is
no incentive for him to work, There is
no justification for exploiting labour
in this way. This may appear to be
very revolutionary to many people,
especially our friends representing the
Swatantra Party. But in view of the
dire need to produce more and mini-
mise disparities in income and to
achieve the objective of a  socialist
pattern of society, this will have to be
done. Rather, I would say that this is
not such a radical step at all. We have
the joint Hindu family; this will be a
bigger family the only difference is
that there will be no right to ask for
partition as it is in the joint Hindu
family,

After saying so much about agricul-
ture, I come to indirect taxation, In-
direct taxation will have to be avoided
under any circumstances if the Gov-
ernment are not going to allow the
situation to worsen. There is already
80 much rise in the prices of essen-
ital commodities. There is unemploy-
ment and under-employment, The
wages are not high. In spite of all
this, if Government would try to col-
lect Rs. 1,600 crores by way of indirect
taxation, that will certainly hit the
people very badly. So Government
will have to think twice before doing
this. They must try to find some
other source of revenue and must drop
this idea of levying additional taxa-
tion to the tune of Rs. 1.600 crores.
Some people have described this taxa-
tion as ‘grinding taxation’. It will
definitely grind the people. They are
now worst hit, This will be the great-
est blow to them.

There are other sources of revenue
which can be exploited. For example,
in the Third Plan also, the policy of
Prohibition is continued. We had
thought that Gove nment would pay
some attention. take into account the
experience of the past and do away
with Prohibition. But not only s
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Prohibition to be continued but it is
going to spread over more States. That
is the policy. This policy of Prohibi-
tion has not done any good. Even
from the equity point of view, there is
no justification for Prohibition, The
general public is made to pay the
cost of Prohibition. Why should the
general public be made to pay the
cost of reforming a lakh or two habi-
tua} drunkards, addicts. Why should
the general public be made to pay the
cost of reforming a lakh or two habi-
wants such as education, health and
housing are crying for remedy? Why
not make use of this money on deve-
lopment work? Why not give prior-
ity to the hungry over the drunkard?
The question is, who should get great-
er attention. the drunkard or the
hungry? These are pertinent ques-
tions one would like to ask. But from
the other side, there is no reply to any
of these except arrogance and obsti-
nacy. That is why I suggest that
Prohibition should be scrapped
throughout the country. It will give
the Government Rs. 200 crores or
more during five years. There will
also be saving of money now spent on
the enforcement of Prohibition.

Then I come to the community
development works on which we are
going to spend Rs. 300 crores. ~ have
said in this House on many occasions
that the community development pro-
gramme is a big farce. It has not done
any good whatever. This work can
very well be done by the revenue de-
partment, the agriculture department
and the public works department. Now
they are doing it. So why is this
agency required? I do not
know. What is this community deve-
lopment work? Some gram sevak
goes to a village It is a very depress-
ing sight to see him there because
he does nothing. He takeg Rs 10,
Rs. 15 or Rs 20 for issuing a certifi-
cate that a certain person has plant-
ed so much sugarcane and so on. This
is an additional burden on the peo-
ple. So as I said, the community
development organisation hag not
done anything. Its work can be done
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by the other departments which are
doing it. So this should be done away
with and we can save Rs. 300 crores.

I am sorry to say that in the name
of social welfare, some of the volun-
tary organisations tha! are being
financed are doing party work for the
Congress Party. They are carrying
on party pr.:;anda.

Somec 7 . Members: No, no.

Some Oth:r Hon. Members: Yes,

yes.

Shiy D A. Katti: 1 say this out of
my personal] experience. This is a
true thing. Public moncy cannot be
utilised for this work of the Congress
Party. Therefore, that expenditure
should also be cut.

A lot of money is wasted in con-
struction works. Money is wasted on
dams. The dams are so strong that
with'n one or two years they burst
causing unparallell:d loss of life and
property. This is due to corruption.
There is no honesty, there is no effi-
ciency. They say that people must
have a sense of duty to the country.
There is no sense of duty in these
people. They are after money. Cor-
ruption should be put an end to.
Wasteful expenditure should be
avoided. If these things are done, I
am sure we will not be required to
levy additional taxation to the tune
of Rs. 1,600 crores. And, it will save
the people from a great disaster.

I will say one or two words about
the plight of the people who are the
worst hit. They are the Scheduled
Castes, the backward classes and the
Schedtiled Tribes. For them only
Rs. 114 crores have been provided in
the Plan. Out of this amount, only
30 croregs are ear-markeq for Sche-
duled Castes who constitute number
8 crores in the country. I do not
understand why only Rs 30 crores
are g'ven for them. Then Rs. 9
crore; or Rs. 10 crores are given 1o
the backward classes and the rest to
the Scheduled Tribes. I do not un-
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derstand this discrimination. The
population of the Scheduled Tribes
is not ¢ven one third of the Scheduled
Castes. Many of them are landlords;
amongst them there are rajas also
whereas among the Scheduled Castes,
there arc no landlords; they are all
labourers. But the Scheduled Tribes
ar: getting more than double of what
the Scheduled Castes are getting, and
the backward classes are getting only
Rs. 9 crores. This is nothing. Out of
Rs. 30 crores, Rs. 15 crores will be
spent on the education of the Sche-
duleg Castes. The Scheduled Castes
pcople are asked to produce income
certificat:.  Amongst them, not even
one in a laukh has any good income,
whercag amongst the  Scheduled
Tribes, there are so many people with
good income. But in the case of
Scheduled Tribes, no income certifi-
cate is required. More money is given
to the Scheduleq Tribes and less s
given to the Scheduled Castes, though
their number is 8 crores. A sum of Rs.
15 crores is ear-marked for the econo-
mic uplift of the Scheduledq Castes
i.e. per head per year it works out
to 5 annas. That is what Govern-
ment are giving them for their eco-
nomic unlift, whereas because of
laxation, they are getting more than
10 annag from them every day per
head. But no benefit goes to them.
This is the economic unliftment Gov-
ernmen: are providing to the Sche-
duled Castes. This is a great injus-
tice being done to tha Scheduled
Cas'e people. That is my fesling

When they ask for Jlands, even
wastelands arc not given. For their
cducation, they have to furnish in-
come certificate. So far as trade is
concerned, thore is 8 monopoly creat-
ed and the Scheduled Castes cannot
enter there. Thev are wage-earncrs
but their wages do not Incrcase, and
nothing is done by this House or this
Government to incresse their wages.
This is the ot of the Scheduled Castes
people, and therefore I consider the
ruling party is not at all doing any-
thing in the interests of the Sche-
duled Castes. They should take note
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of it and increase the amount for
the welfare of the Scheduled Castes

people.
15 hrs.

T wPEr wAN  AHTT S 89T
ar v Y Fza7 @ SuTRT A7 fF I A=
FTET R, IAET IAT 1T | Tg AT FHRAT
AT AT}, Tg AGA I qATAT
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ATEAT 97 FfFA J@ I9ET IR Fg
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T AN AT 2 AT FEAT A 2 A
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wastt ®1 f e e 9 oW
rg ®Y & "o =T A, g4 6 A
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faar. . .
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2. 0F T § oA & qrg A A4 & Ol
N AR A Ea T A AEr g
7t §, FEr ¥, wUW AN a0 8,
T § A fe gy M T ¥ A
FA%Y wefrgr ® g7 w73 § ) 9w o
T8, TR AN AT AN | gt o A
21 3w A A adawe B, W of s
¢ s Faw A foar am e A&
ynfes e fear are @ grem aT=
awefy § | W e iy i EEw qw A
o v @ ag W ¥ faar aw
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e o faardt § & & W w3, wream
# Wt ®™7 ® WX q7 faw T afaw @
0 WA wdg & A wrer W adwr
I T TE 7EY 2T | WG AT 7 |
W1 ag F1fgd fe gw oo &«
FEA §T & 997 GwTH A W W
e &g T & | AU g4 ¥ wWT HY
7z & fF aa &) aw & amy i qm W
q ¥ A FATYT AT | EWTCT IGN
gz ¢ f& gw 2= fe ®1R fear s
2, ®Ya fa=re faemar @ w0 fa=re
ATEAT &, A% 9% 9 & FI¥ A §7
S0, ;97T & QB FT AT A QTRAR
FYT TEA FT W0 AT §7 W7 qEq &7
o, ag 91 fa=re @ Y # fawre
faerr 2 a7 g=e1 fagre & 1 gw A T
qars gArar 4rza § f faefy 1 fedt
qATE ®I &1 AXHIFE q 17 |

A1 Fifqq f& wmF arg rE Q™
wqq7 g1 74T | A gd qWAr afgg fw
az *aal fE 30w g A AL
79 MT GUF EEAE1 B, AN G
HET €1, AW WIA ATFT ¥ TAH
AR &7 fr ®1¢ gred) oy A 73,
®1f FgTT A 72, K7 XA T F A7
T fam zn 7 1 gw &1 A%, W %Y
A% fAv ow qeea Wz &, Wiy e
®, g WE 97 UHI Q@ €199 T
1 7z *A f& wraT qg AreE e A
A frar 2, arwAa M Aaf §.

Fmoqw wfm - W ¥ Af
&R, & for o A @

W1 AFW AW QAT LT A B A
qg AT A oA § gy wAm fa aw
aTed W g, 47 g, e g,
aurY g0 At Sr¥ dreT wTy wATE"
!

AT epA ST AT qx & fv 9 AW
7z wif %) fe apt aw g W%, oW
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[zron =i gam]
X JFNEG A7 TR

o &g grwA g1 g 37 9F
¥ |9 AT gF W T FT AR
IATAT AT ET § | FATY AIHT ITH
gAY Fr AT @ A & 1 qfeA
TATETATH AgE o ZAT fAgm araAy,
qgafea sy @At % | 398 T &
qr | 47 3991 % q% ¥7 v Az fzar
qr 37 N F S g FF A5 | AT
Jmar gearfg @ @1 §7 0F w7 g
gaEy g F are # ot frmr 7 1 9%
IaAwr qig fgarar fo q qarq « few=r
qIR AT a9 G 91 q1 #9T qA A9
&, w1 DY, wre fm gy Ty e
fag o7 QYaaT arga 8¢ qmg w0 77
gu A wramA foar, a9 g7re fran
L8 T TIEAF H, dral wnafRgr F
Zq F1 Ad a4z go1 f5 i weREs
qr g &N g a1, WX T F 97
yeqanz fzar | st & 7 oot frar fs 39
#1 wra g1z Ffad | Fag a1 1 AT
f& &1 7g & gk 91T § F1% FIUe
a8 @ sy | & 7 @ £ gy Fandy
g g7 9 QfqT ¥ 7z 1w FW
et fe fog W17 fam fa @rg 1 Wl
ag &7 7 & ¥ #71 f5 241 08 N 7w
9, & A9F § F Fq% M1z fag ax,
gz z8) 1F /W7 € | fag avz ¥ sy
F TTAQAT R ISIAT WYX qAT FATAT,
Y qTE § gATE |EY WIEAY A ALY WY
Igrar W AT a4, o wrAaifaay
& WO K ITET | AR AT W
N fam T & qey 2, arl ed,
arz, wgepeiferar € w31 ) WX W
[ I wY A W T &, 8@ aAr
& oY w10 wW THAT ¥ | WAL AV, forw §
faa aft g WX fgg @ &, Iz 6w,
forw # wrz faw o figg fam @, it
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q A wgagfea w1 wsT &9 &
w2 AT g

st arEe (FFREeR) o daa
grgfaa snfaat) . swefagt & aa
g ?

O RET Ta1G . A9RdY =WIY,
AT a7 g wrd &, 37 F fo o gl
&t #rforar

st g 0§ 7 37 fF Ao
feaat &1 @@ gwm ?

W AgX WA T A FE@T
f& gmT wedi ¥ woedr faml &1 o
A e R fr @ e gfaar w
amY g "7 g gfaat #§ oft 33 &
qA[ g

=t ywer fag o 99E 33 F A
§ 979 49T F7 e 9 7

W AFA qATT . WO FEATIZ 3,
o7 ZATE 9N "4 S A O @F A
#% & f& g gfaay @ w2y werd g1 ok
ag &7 791 73w ? wzn 33 9 AR &Y
qar | a7 3 fasge 2w & =
T a1 72 & mae gfaar &
EE AR EIE I Dl AL e il
FrAaT ) AT AT I F TR & fam F
gfaat & srerd 7 &1 fae T 2
¥ aerg weg AEr gniY | 39 & fag A
UF ANFT ¢, UF FTAFT ¢ | A3 77 f®
oIy HATT €Y ®1 AR | Ay «fqyi
7 swfrow ® goATar @, €W WAy
WX qqOAT 7 fenraat ¥ w9 R,
JE ATE & W W9 47T, 99T qoEw,
woar 1 WX 99 97 & Jq7C 89 9
W 39 & fad s w1 @ & fag
alwr g 1 wifga fs Y qrew &
AR farA AN AN I H |
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& gard |y Wi | {fe wadET & S
ae § I gWIX @@ W@, ofwan
|qENET § A wyang frarad & & A
gy wraa W17 AEA ST ST ganl
19 ATAT | WA G { 9T AQT °C
A A F A 9w wAY AN fwfw 7
1 71 ¥ gare fagq fas os & &
¢ f& gu @4 d9 &1 woad qEW
gfaat & n& g¥wa gam@ AT AW
gfaar & vaa 31 K1 gy ave =@
FAT | TAAH [EF qAWAR FIT A9T
Q17 D § AT ady g1 avar

Dr. M. S. Aney (Nagpur): Sir, 1
pvay my tribute at the outset to mem-
bers of the Planning Commission for
the laborious study they have made
of economic requirements and  the
material wealth of the Indian Repub-
lic for the last ten years and for
the coming fifteen years and present-
ing them in the form of this report
to this Parliament for their considera-
tion. It is & stupendous work and
those who have devotedly laboured
at it deserve our thanks and grati-
tude, In the report elaborate state-
ments are given showing what has
been achieved in the first two Plans,
the targets for the Third Plan and
its outlay in all its details and the
targets to b2 achieved in the Fourth
and the Fifth Plans also. The Third
Plan is a big broad bridge on which
you can stand and take a view of
the past ten years and a glimpse of
ten years after 1965 and hence at
one glance you can see the whole
view of the river of Planning cffort
of the Indian Republic over a dis-
tance of 25 years and even there you
do not see the end of it. My point
is this. For the present its further
progress is bound to be indistinct and
hazy owing to the distance of time.
What will be the nature beyond fif-
teen yearg after 1961 is suggested,
however, in one remarkable observa-
tion in the report. It says that “the
period of the Third Plan, 1961-685, re-
presents the first stage of a decade or
more of intensive development lead-
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ing to a self-reliant and self-generat-
ing economy.” In this passage the
main point of difference between the
economy of the period of 1961—175
and the period thereafter is clearly
laid down. If I have understood the
passage right, it means that for the
development in that period, i.e, after
1975, India will be self-reliant and
its economy will be self-generating.
In plain language it means that it
will not need to approach other na-
tions for monetary assistance and per-
haps even for technical assistance.
Our own resources at that time will
be enough for all our requirements
thereafter. It is, therefore, inevitable
that this Plan and the two coming
Plang will call for the maximum rate
of investment. The question is how
to get the huge sum needed for car-
rying out thesc Plans. It can be done
by getting loans from the money mar-
kets of the big nations of Europe,
America, etc. Government decided
on the policy of including most of
the key industries in the public sec-
tor. A fraction only is left for the
private sector. Already there was a
nucleus of the public sector—the In-
dian Railways and the Post and Tele-
graphs Department which are mainly
commercial departments and also
looked upon by the people as utility
concerns. They were owned and run
by them. But the real reason, in ny
humble opinion, for expanding and
widening the fleld of the public sector
was more of an ideological nature;
than of economic nature. There are
examples of countries  which have
made grecat economic progress in
Asia and in Europe without being
committed to the ideology of socia-
lism. But the Prime Minister in open-
ing the debate on this motion made
it perfectly clear that this g n?t
merely a Plan of pure ccorumic
advance but it aims at something
more ambitious; it has to lead the
people to accept a social revolu-
tion by following a socialist pettern.
I do not know why he has not stated
that the Government of India’s policy
is to make India a socislist State, why
it has not been put like that to be
sufficiently intelligible to the man-
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in-the-street that the Indian repub-
lic will be a socialist State, It is no
use beating about the bush and not
naming the thing as it is. For some
years in the past the people are see-
ing it, some with understanding it and
with al] its implications, many without
grasping itg full significance, The rise
of the Swatantra Party—of which Shri
Ranga is the leader in this House, and
the leader of that party is interpret-
ing the Congress programme and the
various measureg of the State Govern-
ments in thay light to which I refer-
red. That party is proclaiming itself
as the champion of the rights of pri-
vate property and individual liberty.
That iz the stand that the Swatantra
Party has taken as regards the Con-
gress programme.

But there is one aspect which T want
to refer to. I am not concerned with
the question as to whether the idea
is good or bad. That is not the ques-
tion; I am not refcrring to the theore-
tical point of view. I am drawing
your attention to a practical thing
which I wish those who are present
on the Government Benches should
note carcfully, There is one aspect
which perhaps has not attracted much
attention so far. Our Prime Minister
has made a statcment here on the
21st instant, that is, yesterday. In a
few days he will be proceeding to
Belgrade to attend an important inter-
national conference. This is just the
time when the tension between the
western nations—U.S.A., UK., France
and West Germany—on one side and
Soviet Russia and some others on the
other is unfortunately growing and
increasing. I am afraid that the state-
ment made by the Prime Minister in
moving the motion for adoption of the
third Five Year Plan is likely to be
very critically read by the diplomats
in the two groups and is very likely
to be understood or misunderstood by
each party in its own way or inter-
preted in its own way. The position
of India as a neutral State, a common
friend of all States. irrespective of
the ideologies which is believed in by
them or the farm of their own Gov-
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ernment, is a matter of great signifi-
cance to India. Anything that may
give rise to a slightest suspicion or
doubt about that stand must be
scrupulously avoided as far as pos-
s'ble. His power of influencing
world opinion on matters of inter-
national importance must remain
in that. I want that it should remain
unimpaired, That is my excuse for
dilating on thig point at such a length.

1 do not want one party to say that
he is going nearer the socialist States
dominated by Russia or others, and I
a'so do not want Moscow to say the
same thing about him that he is one
of the capitalist nations. That mis-
understanding between these two
groups of nations about India’s posi-
tion, owing to the show of courtesy,
and the show of respect shown by
them, is not always openly expressed.
But there is in a way a reserva-
tion in their minds. The statements of
the Prime Minister may not be taken
as candid expressions, and received
with full and perfect understanding.
That is the danger. But the policy
which is now followed by India is
the thing which hag really given
strength to India in the present time—
the position that Shri Jawaharlal
Nehru ocrupies today is very import-
ant and ecssential and our whole
strength and position in the interna-
tional world depends upon that posi-
tion being maintained, From that
point of view, I have looked at his
statement made in this House, and
1 began to entertain these apprehen-
sions after reading his speech very
carefully.

It was generally understood on the
statements made by responsible Min-
isters of States, when the first and
second filve year Plans were being
prepared and discussed in the public
platforms in the two Houses of Par-
liament, that in the developing eco-
nomy of the under-developed coun-
tries deficit budgeting was not only
permissible but even inevitadble. This
wag taken as an axiom, the validity
of which could not be questioned by
those who are not supposed to have
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a thorough knowledge in the science
of economics. This was the proposi-
tion of experts. Our distinguished
Finance Minister boldy departed from
this policy by introducing a surplus
budget for 1961-62 by raising revenue
and heavily taxing the people. We
have passed the Finance Bill and the
taxes imposed by it, I do not want
to discuss the taxation policy of Gov-
ernment in this speech. I was anxious
to find out why our very shrewd Fin-
ance Minister thought of departing so
suddenly from the policy of his pre-
decessors who were also very dis-
tinguished economists.

The other day, our Prime Minister
replied to the wiid allegations made
by Gen. Ayub Khan, the President of
Pakistan, particularly regarding the
aid given by America to the Govern-
ment of India, Gen. Ayub Khan's al-
legation wag that the money given as
aid to India by America for economic
and industrial projects enables India
to spar¢ money and spend more on
defence and that constitutes a source
of insecurity to Pakistan, That was
his complaint. In the reply, I think
the Prime Minister stated that every
aid given to India for economic pur-
pose requires India to spend some
money from her own pocket to make
use of that help. It is well known
that a!l help given to us by America
was without any strings, without any
politica] condition or understanding
between the two. But the U.SA.
seem to have agreed to help the cco-
nomic projects provided the Govern-
ment of India gives proof of doing
their best to stary those things on our
OWN resources.

One of the things on which our Fin-
ance Minister was warmly congratu-
lateq by our countrymen on his re-
turn from his vigit to the U.S.A was
his great success in persuading that
Government and the business concerng
of that great country to give enough
assistance in money and expert tech-
niciang to promote our programme of
economic development and industrial
progress. If 1 have correctly inter-
preted the statement of our Prime
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Minister, it is obvious that the Fin-
ance Minister wag drawn to the neces-
Sity of getting money in India by
various means including taxation also.
That seems to me to be the main rea-
son for him to approach the House
with heavy taxation proposals and
preaching a homily to the people on
the necessity of making sacrifices in
the interest of the future generations.
That seems to be, in my opinion, the
main motive behind the Finance Bill
and the financial proposals which im-
posed heavy taxation on the Indian
people, in spit¢ of the fact that his
predecessor and he himse!f also some-
t'mes went by the principle that the
economy of the underdeveloped coun-
try requires a deficit budget. And he
did away with the idea of defici¢
budgct.  Whether that is going to be
for that year only is a matter to be
seen. But therec may be a departure
from that also. Hc¢ has departed by
imposing a heavy taxation to the
extent of Rs. 45 crorcs, if 1 am not
mistaken, either directly or indirect-
ly, for getting a small gurplus It
that policy is to be followed, we have
got yeats ahead of us and what are
likely to be the burdens hereafter to
come? That is a thing which 1 want
you to take into consideration, because:
the report before us is not only the
third Five Year Plan, but it gives
vou an jdea of the decvelopment for
the next two five-year periods, i.e. for
another decade. after the third.

I am anxious to know whether what
the hon. Finance Minister has done is
mcrely a casual thing don¢ for one
year's budget or thay is thc policy he
is going to stick to hereafter, viz,
to bring in only gurplus budgets. That
is a point of great importance to my
ming in judging of the merits of the
third, fourth and fifth Five Year Plana
which are embodied in this report
Then alone, knowing fully well the
policy, the people of India will know
what their liabilities are going to be.
Money has to come from the people
and if no deficit budgets are to come,
they should know how the gaps are
going to be made up. So, in order to
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give a complete idea to the people
about their liabilities, there should be
some statement on the part of the
Finance Minister as to whether whatr
he did lasy time was only a matter
ifor that year only or that is the be-
ginning of a new financial policy which
is going to be pursued for the sake
of carrying out the recommendations
of the Five Year Plangs hereatter.

What troubles my mind is that the
people of India have to go at least
through a period of 15 years more to
intensify this effort of:ndustrialisation
of India in order to smake it self-
reliant and self-sufficient, If nothing
Boes wrong, the people can stand that
strain—that seemg to be the view of
the authors of the report. All that
‘can be said is that they do not appre-
hend anything to happen to disturb
their calculations, I sincerely wish
that they prove good prophets and not
‘the Oracles of Delhi, whose language,
always flexible, admitted of a variety
«of interpretations suited to the taste
of the man who questioned them.

On one point, there can be no diffe-
rence of opinion. There arc certain
factors which are essential for the
success of the¢ scheme. The price-
line must be held, Otherwise, the
estimates will be completely useless.
So far we cannot say that we have
found out a sovereign remedy against
the fluctuations of the price-line, Even
the index numbers of the prices of
the foodgrains, money crops and in-
dustrial products show a tendency to
fluctuate.

Secondly, our exports must be stead-
ily on the increase. That is a very
doubtful point. We have to face the
competitive market. Unless our costs
of production are visibly reduced, our
goods cannot find it easy to capture
foreign markets or even hold their
own against compctitors like Japan
and certain other countries, The pro-
blem of exports is most intimately
connected with the question of foreign
exchange. There gre several other
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factors such as want of tra.ned tech-
nicians to handle and work the
machines,

Leaving aside these things, there 1s
one factor which is the most impott-
ant of all. It is after all the man of
India that has to work, be vigilant,
honest and co-operative. How this
man will be like that is the problem.
Of course, suggestions have been made
as regards education, etc. But all
these things will take time to give
proper results, In the meantime, the
machines will be working and you
have to work with the persons as
you get them today. Giving them
training may take its own time.

It is the paramount duty of the
State to see that all ticklish questions
on which public fcelings have been
expressed most unmistakably should
be immediately taken up and if they
are unable to accept the solution of
any of the parties concerned immedia-
tely, they should be persuaded to dec-
lare a truce for the time being, and
a clear assurance should be given to
them that the Government will be pre-
pared to investigate the whole prob-
lem and to give if necessary an oppor-
tunity of plebiscite or self-determina-
tion to decide the matter once for all,
in accordance with the wishes of the
pcople.

Mr. Deputy-Speaker: The hon.
Member's time is up.

I am sorry; I could

Dr. M. S. Aney:
not hear the bell.

Mr. Deputy-Speaker: That has been
to his advantage rather.

Dr. M. S. Aney: In the meantime,
responsible officers of State should be
warned not to take any unnecessary
action against those people and intro-
duce bitterness in that. There are
tracts where this feeling exists.
Punjab ig one of these tracts, which
is unfortunate. There are tracts like
Vidharba, some part of Assam and
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other places also, where this feeling of
dissatisfaction with their present
status exists, which is also unfortu-
nate, My submission is that some im-
mediate steps should be taken with a
view to assure the people that their
claims will be properly investigated.
Officers of the State should not make
any statement that this thing shall not
be done or this change not take place.
This kind of statement coming from
highest people of the State goes to
perpetuate the tension and possibility
of any understanding is altqwether
removed.

Mr. Deputy-Speaker: He should
conclude now.

Dr. M. S. Aney: I shall conclude by
saying two things. Firstly, there are
some local problems of Vidarbh. I
want the possibility of utilising the
Godavarj waters to be properly inves-
tigated, to see whether it cannot be
canalised to irrigate lands on the nor-
thern part of Godavari extending into
Vidarbh and Marathwada. More than
70 per cent of the water that is carried
to the sca is contributed by rivers
flow.ng in Vidarbha.

The next point is this.

Mr. Deputy-Speaker: Next to
Godavari must be Cauvery,

Dr. M. S. Aney: Having taken a
dip in the only waters of Godavari, 1
do not want to spend more time. I
wish that the reforms and proposals
which are before us in the third Five
Ycar Plan are given an honest trial
and all of us give what is best in us
to co-operate with the Government to
make the Plan a success.

Some hon. Members ros¢e—

Mr. Deputy-Speaker: Shri Radhelal
Vyas.

Shri Raghunath Singh (Varanasi):
Sir, my ship also ig anchoring for a
very long time

Mr. Deputy-Speaker: [ am sorry,
I am still-on the surface. In the
firs; instance I am trying to call at
least one hon. Member from each
State. When each one of them has
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been represented, then I will call the
second hon. Member from that State.
Therefore, hon. Members would co-
operate with me in that.

Shri P. S. Daulta (Jhajjar): In
Punjab there are two parts—one
Hariyana and the other Punjabi-
speaking.

Mr. Deputy-Speaker: I was told by
the hon. Prime Minister that yet
there is only one.

st dwem wmw  (I5AA)

3Ty wgrRW, § W 939 I arfgal,
AA g1, & g, {dF oarfan
FHTT ) W17 Tq AT K1 3T KR
are F3A41 F1 aure &Y ¢, AUA KT A
gifa® qurd 951 &A1 ¢ 1 57 Trwamay
F1 WEY I gWIT ¥ F Ami A
aif1% g qnnfas g=aft1 7 € 37
®7 faq qF FAWIE | 9@ WY
2R AoA § T 9gq wrgd @ a7
9, af &4 31 fawy 7 g9rq A E1eE qw
grr =rfzn, ar Afa g afze, 9x
F1 = A7 7 17 JIIAT & A
frar a1 @ W7 gy A femm o @ fw
ZH &7 [ATH €1 QAT 47AT ATEA F,
ZuTt 7xg %31 § 9Y7 37 €1 |17 zH ANy
AT ¥ wra WY7 qR i A ATra T ATEA
&1 72 F1vvr @ fe A qraAr 97 97
QAT G F AT 4 A9y 744 Graavet
®r wu-rar ofY 7 AT €1 o1 AR
o7 geggA fe o wr § oY qeg
TG F &z At a9 MT qAGT €T G
fafear ® 74 a7 a3 A%

A q1wAT & fas frey a1 € o
sgrr I A fraraar g, sz ax B
fe &1 & ¥g 0a fr 1 &, A1 foge
g7 &, fom w1 faan fawm g wifen
&1, 1y A gwt § Wi vEfAg wm oA
& g8 arara § fe € w9 foge
01 ¥/ SEFTT ¥W & qut fpend 7 ay;
ST wAaTAn & 1) o wEnT,
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[sfr TroeTe cqm)
" 3T A & fagd dw-affa groan &
TF AT @1 g1 § 51 99 W 48 w7
mgfEuFee aw § w9 A
WA w7 wegg fargt o 777 ¢ WX zA
at # fa=re fear emam o afEw g
T At faeger ez o anfex & fom
9% =1 fear srAT Tfgw | § qew 2w
& "It w9 FT i fewmEr A

g

71 ag " g R ogane 3o
THET AT JIAAT 4T3 A1 fagrat &1
e fagar ae3 937 & A fgame
T3 K1 |} 511 9170, 98 AL R E—
A TEA WA J 9Y7 T g6 JIAAT 7 0
QN daafty e 7 awt @ fAm
§H R8e F7IT F7AT ®=A7 fAm g,
a7 fr Ak % 45 9yo w91 syar fam
T A AT A G FET w1 fF
g sm 7 g feEr aE femm oy
wAT 7% 7 I &) faAem wr fgerar
Fifgn =v, 52 3% + 37 fa=man, e
TE AT FEY ALY & 1 205 A1 ATE {FAAT
ETqT /T TGT 27, 30 A FATET AT
oz 78 2 f& Q-miarega #) a9z 7
nefafegea o @t femareos gm-
wifaa?, WA, IR, 3517, AT
Q7 A, T G TqFEL 97 FHAW FAq
fawmr &2 gu @, 7T o7 FAT @1 9
WIYTH F! TTSrAY S99 4T 97, |9
HEEH OF FAT A FTEY T 9, A% 7
B & TN WI9-A ¥7 wfsArear 4y,
WTATTHA & qTHA 31 TET 9—I§ + F70
TES ETUT W & guT, AfET 99 ¥ A
gy v wfi @ W w6 faamr
a7 wfg-a9 oF1ie feqr @y 91, N
diferr forwr #Y 0 Y, 37 & ST 3
¥ wv feqr | qufag @ a@ w1 O
A W G & fq0 7 Ay syr o
qear ¢
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e w3 & fog it T &qAr @
AT 91, AF %80 FUIT 47 WYX I A
q ¥y, 9o FUT §I BZ TAAHZ F1 A
9¥3 0 FIUT T FIFIT FIFIT !
AT FTAT 4T | TG TEFTCA LY. &Y
FUT ¥9T ¥ [FqT Y, 99 {6 F=07
qavET 7 fA% ¢ Yo FNIT v A
AT FY, WA IT A ¥s.co FIUT
gy feer H ¥ fgq zAY AR A
28UE~Ys ¥ AT 7 g7 g9 F fwred
7| A, A1 o v fe oA e
AR A T A7 wee e ma, 3w
A TR FTAT 27 ATA Heq §IA qOFIL
a ag fqar 1 @fAT g2 S A
fFar w1 7% 2 f& oem owEm meEe
FY T WA A7 A1, faAarg v e ¥
fam Fare & 93w faaza faar 21

A 99-T4lg Fraw ¥ gW o aA
AZ 72 70 2\ § 97 T § faw
afvfeafa 1 w17 w9 F1 2y fZAET
AFEATE | (AUS=Y o T AT & AL
v 92T e Y avdfaEm Taww
ye. v v 2 w3 fF omia zfeay
f@ere ve9. .y =7 21 W@ AT WX
#fqer FAweE 1 g E, BN
g W aZ (< A XN FH R, A1 fE
FRIFAT A e G 77 785 2
I %Y w17 gfeay fere 9. 93 &)

FUR 4@l A1 IA-A=A1 F99 Ffg
0T 39 ¥ geafeaa IUW-YT @@ fnie
w3 ¢, 3 * wfawE oc g, O fE AT
WA AATATAIN A AT T2
w1 awg wranstt w AHifow | gy g
fomar faed g &ft & §, 39 w7
FaT o 3 e & e § fear T 8,
NfsATAHGMY &7 &1 39 &
afafe amo ¥ AN Qe aTwa g,
X &x &t pav Ot §, 39 7 sk ww
avar §, form ot wog A oF § AW
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IATE o7 wEA 1 3 Ae Ffw F gw
faega g &

Fgt A% WfA-UFT IAEA 7 FAW
% wem wdm ¥ e, §f ok w
T 383, ¥s3 W s¢ qfe g R,
w7 & fergeama &1 g9 o5 vo¥
M7 &3 qYT ¥ | 37 qFTT IIH A A FW
g NG & 1 Flz, 3 o e N A
7z grA ad 2, mdw w7 gaT gha-
F°q 9719t & 3R @ o) geg 9
2@ Fw a7 & fF At v tfaaa
e A F | A7 F OO F QO
arma o= gua Aahw # faR
®1 7247 & fAqr FHr &qr afgo
zerTex Fafad) A% qrav £ 717 w1
& Fifwq | AN AT T AATA F1A
q7 2a1% 127 © Y fFATEe 97 9rIHY
w1 97 f& T mA-Ifrar fene 2
A7 98y TE 1 TAL A 7w agy 9y
2 | Tax garar zuTe ga ox fiand
ERCER (IRt S 7 LA LS ¢
Zig: A F 1 gt ar g An 7T §,
Azt g7 qgd AD, faar gfaar a8,
qIx qrf &1 A ofrar &, A AT "
t aEgiwraz mrA ¢ fe 3a &t A
AT € UAA AF AZT AT ¥ 0 3IN
gt &1 fqerq #7 Frmr, g8 o
qqFY faqrr 731 grw

JITT AT F A FAT 2, IANT
TN AT R, @AY AT Arar }
€q 3y IO AFF AR & fAv
za SOt A syrzt 9w gfaea
el ¥t 9yt €7 sywemr £ &
qur & oYfr 1% [ Y TG AT ®Y
IN o ¥ favw 2y gfroa & fam
f srvear &7 7E 2 Ag fe fggemm
& W o\ ¢ 7y Lo wfr Wl 3
AT wAN TA I A Tt &
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far & 1 ot R & wegmEl €
AT ZAIR TG agA wW & d A
el aw &gm fv @ aTmAw £
agr 3T FW wETAE £ 1 W ®)
AT Ty ¥ A gaard g aifed,
T & v A A g T Wy
ar &5 § AfwT evrwe aga surer £
ferrma A e & fomor Y ew §
i @z A qz & v oy snardt &
g & o drew wfuw T § At
drr qfadw ¥ & fow, mar qué
chafrfre 24 & fom ot awi e
TN ¢ ag agA wfuw v g o
FuT? a1 vE fast awear a4 gt £

Y g & Txw, Wl | A
T w1 W g\ | e fawra & of
e ggw wgA foemr gav & aw
97 7 Uz Wi¥T ¥ Y qEdw §
TS WEET, WO A f §
f« ga1¢ zg1 s@s  gard  wfr
afzgt & dge A1 qugr g & 2N agt
97 ZATQ ATAT £ ATA] EQAT ACE
FIYAA & fAo &g g qv 1§
az 97 W &@f 3, a7 e w7 g
L4l

fepe= & gara ¥ oft WY B
it gyt g wsdl gfw 3 e
aNT T ad, sfim dfafedy
1 IPrT A, FfzAToy’ €Y wwrgr
*1 am, feqri ¥1 afar g fen g,
A gpfa ImmA gy TamT Wy ogEm
¢ famd mrr ww w1 fpr fafer &
Afeq su9¢ fAu aqeear wgr B 7 4
v fagw ofrfegfrgt gart mg &
% W e w8 FT T ay
W wa § fe gm ot off s g
X AT

ey fraam feddrritz & ot amy
s vt nf §, IwEY O17 faiiw @y
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[ e samm]
A AN TEA | AT A T
@ ®7 41 IF F2T & qHAT F1 3@ FI
o\t 7z 2| &7 fF 43 27 Y zan
fraet afe &, o7 gwq 9T == §
37 qr7A F fav sy fagifa faan M
§ w1 9 £ 7w A A A
ar gw 2@ § f& we ¥ fagny gt
¥ fAm w7 g o A g
2 @1 g fagall & |Ag@Ar AT F9A
srifram A &1 TN AR ¥ Aem
wxa7 ¥ fage fafa w1 2@d g, 99
Atfaa ATaAT F1 T|A g0 W e
zaA gn f& I sl s @
g1 aFf &, W7 FHA SUAT THH INE
fan fraffa @t 1 a1 zame 2= =1
I gEq ¥ a8 g T anam 6 oAy
T FIF TEY 929 W7 TET IS FHAY
mmn afed w0 & fAw oy A
g gei mrm?r FHATT FIAT
grm 1 1 & ot s & e
fagtgws oA fafaees ama &
arr fraeq &7 e g f& A%
TQ A A W X FW EEW q@ W
Qe F fao g w1 w7 faar 9o
IR TEl ® FIeA qgA U A
¢ | AT AT A TE ATOR ® A
¥ o7 &7 @A @ fF A g fAaifa
fow o @, & qF #< fAo o F ) AfaA
weg WAW W AT FTAA # 1 gWTL qgi
ﬂ"ﬁﬂgﬁ pc.ecg HA #I qTH
g, @ & 3,000 & 12T MY AUFET
T W ®TR g &1 9s,000 AT/
¥ M YO g7 gHT A ¥ IHY I
faqt s & gawY § fr g swand
© aroh afes az f gt W W
mz‘(‘ooo@‘mtlﬁm
g owt gw v N A AR E T
wr gax afas afi ma § f gard q=1
Wik el ¥ sgweeT gET 9w R )
™ wm § W fau s e

AUGUST 22, 1961 Third Five Year Plan 4070

1 1% 4t fFA ¢ FT TG TG =1
F fom  gratfaa f&o o 9 SEH &
v AT & A g A &9 AW
= FITE €1 gn | T/ V¥ F0E AW FE
c F7re, a7 7 *#m w9 FFAT
21 mi1 9¢ FIT W F1 FIH AR
gl A AT KT TI€T B | JEE
qive A FIT T IH AFA gD
¥ z9 faom | #@T oW oA @ FEY
FH 99 qFa1 & 7 § WG FATAT
arz g f& g ggr of o7 aq §
FET A AW ATY A7 W T4 AF 37§ IYT,
T AT ORFA | WV AE e
9% AAT & A1 IAFT AGATA AET g AT
AT AFAT & | OH wEeQT § { qU4AT
F7A1 ¢ fF wr amt & fAm gfeat @
A S, 79 A1 &1 FI0, "W ST
fAm $a7 337 TRW &A1 & J, FIA
T g1 fa@ W1a Ay agA 8% A% IAAL
AFAE 7 g1 7EAT § )

# wuwt gAArn 9 g ofw
v frananrdm sfamm 3 a0
T "7 m¥A #1 A framr a1 f®
I 7Y H NTEARHA  AMA @
*¥q § = sfzw ot -§, zafew =@
SqTET § ST AT & "TeA
R T wifed | X Tw@ F
fan i AT A 5 T A TR T
TE ¥ INN ¥A4 qE WG R F Ay
gfeat a3, ® A1 Wi a3 § I
geedt grft, fore e wed wmT Y
ar gwn, ferdt 9@ @@ sEA
& sran w7 g f Tew e &
fom g5 AT TR AT AT TR XY
feu ard W\ were dan AE femr ma
a1 wgl & AW & 3 & § g AR
f&ar At Hom( ¢ Mg A A fagw
qffeqfagt 7 o837 w9 O E
Tt ®OE YUr W TET ART
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W77 JHE TG T Y AT & A3 &9
gzl ¥ fau oix af fzar o w51 &
ar qfrat & faw, 7ol & fao v wre
2 At qr7i owr wegA A gfaar @
€1 &1 AT AFA AT IR T fA A
I AFLIEG E, IAFT AT W FT FTA
qFY £ 1

TA ARKT F {4 A1 ATIT A T
fzar 39 % fAU 4 gmer g=ETg O
g SY7 wram w7 g fa eifan fafae
qEg A gt g4 frm § oAy A
faia wam 4

Shri P, G. Deb (Angul): Mr.
Dcputy-Spraker, my picture of criti-
cism is going to be somewhat differ-
ent on the Third Five Year Plan.
is a blue-print of unquenchable
optimism. The Plan document is un-
doubtedly an impressive document
but it lacks imagination. Going
through the Plan I find that it is
bound to fail in evoking the enthu-
siasm among the common man. To
the common man the most import-
ant fact, and the most prominent
fact too, is the additional taxation to
the tune of Rs. 1,710 crores. While
the man is already being crushed
under the weight of rising prices, and
ever-increasing unemployment in the
country, there can be no doubt that
he is bound to be hit hard, and very
hard indeed. It is a fact. To achieve
this additiona] taxaiion, our Finance
Minister has already given indications
in his typical way in the first budget
which has been presented under the
Plan lasy April. There, we see that
the Governments, both at the Centre
and in the States are going to squeeze
the c_ris. man’s pocket to the ut-
most. The common man, of course,
is always ready to contribute to his
best for augmenting the financial re-
sources of the country. But, surely,
he wants to get in return something.
some tangible benefits, by the end of
the Third Plan,
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But the question arises: Is he going:
to get the tangible benefits and how?
Surely I shudder to find any answer
to it. Thereforc I would like to:
stress upon the Government that it
should not lose sight of the fact that
the electorate today requires an im-
mediate solution, something more
than the shor.ages, more than the
high prices and more than the crisis
in the balance of payments.

On the other hand, the Plan Pro-
poses 10 invest the savings of this
coun'ry in such industries which will
only give rise to post-dated cheques
to our people. 1 would suggest that
we should prefer 1o have industries
which will give more output with
less amount of capital. Then again,.
we are dependent on the technical
know-how and managerial skill. For
want of this we have already had the
experience  in the last two  Plans.
Therefore this bottleneck has to be
realised. W¢ must no, refuse to Jearn
from our experience. Probably, we
are too complacent at times and we
do not learn from experience. That
is my fear. May 1 ask why not have
a lit le more emphasis on industries
which promise a good flow of goods
which is going to be becneficial to
the people at large? Thereby it will
give more employment to them also.
I am of that type of thinking which
believes that the present generation
should not be sacrificed for the sake
of posterity. We must have optimum
utilisation of resources. We must
have a rationa] distribution of em-
phasis over in the presest and the
future. Al] this the Plan certainly

lacks.

Coming to the rising prices, what-
ever economic benefits are supposed
to flow to the people by the end of
the Third Plan wil] be more than
counterbalanced by the ever-rising
spiral of prices. 1 am of the opinion
and I think I am right that it 1»
going to be counterbalanced. 8o,
people would be robbed off totally
and the res]l purchasing power of
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money will go on decreasing instead
of increasing. Today to say frankly
‘the value of the rupee, 16 annas, 15
two annas. Thuap js the fate of the
«country. The rise in the genera] in-
dex of wholesale prices has been
about 30 per cent. Prices of food
.articles as a group have gone up by
27 per cent, of industrial raw materials
by about 45 per cent., of manufactured
goods by over 27 per cent. This is
the economic picture of our country.

Again, as it was estimated during
the Second Plan, there was deficit
financing of the order of Rs, 948
crores. During the Thirq Plan deficit
financing is estimated to be Rs. 550
-crores. Therefore in the Third Plan
we have sought to make a retreat.
This is not going to help us. The
Government, in fact, do not seem to
be aware that there is bound to take
place considerable increase in  the
money supply and the banks, deposits
which will raise the prices much
higher during the Third Plan period.
So, I am of the opinion that there
should be a proper monetary and fiscal
policy to remedy these matters.
The matter, as we know very well
and as it stands today in the count-
try, shows a dismal picture before
us. Black-marketing is rampant in
this country. Speculators are having
their own way. What is worse is,
there is adulteration in foodstuffs and
even in medicines and essential drugs.
This is a fact which has to be accept-
ed by all. Nothing can be worse
than this. I would only wish that at
the end of the Third Five Year Plan,
these things are no more there.

Coming to regional development in
the country, I wish to say that while
the Plan accepts the principle of
widespread benefits of development
throughout the country, in practice,
we see political considerations are
allowed to have the upper hand in
matters of location of projects and
the like. States which have a power-
fu] leadership, with a good pull at
the Centre, get a large number of
projects, both in the public sector and
the private seclor, located in their
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areas. The merits of other sites, far
more suitable, are brushed aside
lightly, If we want a balanced re-
gional development, we must sacrifice
party politics for the sake of proper
economic development in our coun-
try. Let not the animality of the
man override rationality.

We, the people of Orissa, have been
pressing here, since the beginning of
the Second Plan for inclusion of the
railway project of linking Rourkela
with Talcher wvia Barkote. But all
in vain. Similarly, a railway line
from Sukinda Daitari mining area
which is very important in Orissa to
the main line at Kharagpur, is men-
tioned in the Third Plan. It is stated
simply that it js under consideration
of the Planning Commission for in-
clusion in their Railway programmes.
That shows the typical attitude of the
Centre to the economic needs of
Orissa. Here, I am again to bring
to the notice of the House—it will be
wrong on my part if I did not do
so—that there is § proposal to cons-
truct two more dams namely Bara-
mulgahti dam across the Mahanadi
river and the Rangali dam across the
Brahmani in the State of Orissa. Sir,
I have my fears that these dams will
not serve much useful purpose at this
stage. I wish to point out that when
more urgent needs of the people are
being sacrified, these resources can be
used for items of higher priority. We
want things of higher priority. 1
suggest, therefore, that these <(wo
schemes should not be executed to
avoid more waterlogging. I use the
word more waterlogging, because,
we have faced what the Hirakud dam
Ras given us, as mentioned in the
Flood reports. This is going to be
there. If they come off a threat not
only for the people of North Orissa
in general. but of coastal Orissa in
particular.

Next, I come to the very important
problem of unemployment. Strange
at it is. the number of unemployed
people is increasing with the com-
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mencement of every Plan, Our enemy
No. 1, unemployment, is getting
stronger and stronger in  spite  of
successive plans. Coming to figures,
it was admitted that at the end of
the Second Plan, there would be only
$:3 million unemployed persons in
India. But, according to the latest
estimate, therc are at present 9 mil-
lion unemployed people in our coun-
ry. Besides, the Third Plan states
that out of 17 million new entrants
to the labour force of the country dur-
ing the Third Plan period, it is esti-
ma‘ed that only 14 millions are likely
to be absorbed in new jobs., There-
fore, there will be an addition of 3
millions to the rank of the unemploy-
ed in this country. So, at the end of
the Plan, there will be in all 12
milllon unemployed peopie 1n this
country.

16.11 hrs.
{Dr Susuita Navar in the Chair]

1 nced hardly dilate on the dangers
involved ' keeping such  a large
number of people unemployed in this
country. It is quite obvious ag to
whaot they will be. At the same time,
I wih to say that we should sct up
as many labour-intensive industries
as possible, so as to absorb these un-
emploved people.  If that is  donc,
in my opinion. we shal] be able to
solve to a great extent our greatest
problem,

In conclusion, 1 wish to wind up
my remarks b sa. g that the con-
nota‘ion of ‘Sociali-t p-ttern’ does
not become clear at any stage of our
Third Five Year Plan period, as we
study this Plan. Confusion has been
worse confounded. I can say with
confidence on the floor of this House
that an ideal which is misconceived—
and )ct me be very forceful, and 1
hope 1 shall be excused for saying
this—and badly presented is undoubt-
edly incapable of bringing the ener-
gieg of the nation into a clear focus.
Therefore, 1 tend to suggest that if
possible the planners should decide
to revise the Plan on a rational basis.

947 (Ai) LSD—
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Shri Indraji¢t Gupta: More than one
hon. Member has referred in the
course of this debate to the obvious
lack of enthusiasm both inside this
House and outside, at the very com-
mencement of this Plan. I am re-
minded of the state of affairs which
prevailed at the time when the
Second Plan was presented to this
country. I think that the contrast is
therefore quite evident for everybody
to see, because at the time the Second
Plan was presented, it certainly re-
presented a new orientation of out-
look as compared with the First Plan,
and it put forward certain targets be-
forc the country which I think even
its critics admitted at that time did
open up a completely new vista, It
created some sort of a thrill or ex-
pectation that the old face of  this
ancient Jand of ours was going to be
changed. That kind of thrill or that
kind of expectation or that kind of
cnthusiasm is not there this  time.
I was trying to think what could be
the reason, 30 far as the ordinary man
in the street ig concerned. I do not
want to repeat the arguments that
have been cited here  at great length
about the fruits of planning and
to whom they are going and all that,
though that is s basic point,

I became curious, when the Leader
of the House in his introductory re-
marks referred particularly to the
ruling party, or rather the Congress
Party—because it was pot the ruling
party then—and its aims and objec-
tives as stated in 1020, He referred
more than once to that and said that
since 1929, the goal of democracy and
socialism hud been put forward be-
fore the countrv. My curiosity was
aroused. because I first thought that
perhaps the Leader of the  House
war making a slight error in the date,
and perhaps hec was referring to
1930 and the Independence
pledge taken at that {ime, which
was certainly a historic dncument
in our national movement, and which
made particular references to the
fact that the country’'s aim should be
to enable the people of our country
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to enjoy the fruits of their labour and
things like that,

Then, I took a little trouble to look
up what happened in 1929, and I
thought that an answer to this
guestion could be found there. It
might interest some of the hon. Mem-
bers on the other side too. In 1929,
the AICC met at Bombay, Therc was
an official resolution moved by Shri
Sri Prakasa on social and economic
changes. A part of that resolution
reads as follows:

“In order to remove this poverty

and misery and to amcliorate the
condition of the Indian masses, it
ig essential to make rcvolutionary
changes in the present cconomic
and social structure of society and
to remove the gross inequalitics,
provision should be made for pro-
viding a living wage for every
worker, to tax heavily all uncarn-
ed income, to supply adequate
land to the peasants and to pro-
teet them from the interference of
all middlemen”.

A very good resolution, although at
that stage there wag no question of
the Congresg Party coming into
power. It is in the consequences of
this that I am intercsted. What hap-
pened after that? An amendment to
this resolution was moved stating
that the whole passage from “provid-
ing a living wage for every worker”
to the end where it savs “protect them
from the interference of all middle-
men" should be dcleted. The argu-
ment put forward by the mover of
the amendment—] do not wish to
name him; probably he is no longer
alive; I do not know—was that we
should not commit ourselves to de-
tails of this kind. This amendment
was then put to vote in the AICC
and the first vote resulted in a tie.
Thercfore, the vote had to be taken
again. The second vote also resulted
in a tie. Then it was put to vote a
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third time and the amendment was
carried by 25 votes to 23. This pas-
sage was deleted.

Since a reference was made to 1929,
I was interested in finding out what
happened. 1 would humbly suggest
with al] due respect to the Prime:
Minister that thig type of thing ap-
parently is not something which we
are facing today only after we had
become independent and got our
Planning Comm'ssion and National
Government and all that. I  would
suggest that the ruling party. the
Congress, ¢ven at that stage in 1929,
was dominated by the conservative
section—if you like to call it that—
when attempts were  made to get
down to detailed. concrete cases of
interpreting what the social and eco-
nomi: objectives should be, and they
carried the day with an amendment
which took away some of the great
objectives which had been put before
the Congress and the nation.

Shri Harish Chandra Mathur (Pali):
That group now functions as the
Swatantra Party.

Shri Indrajit Gupta: Who?”

Sari Harish Chandra Mathur: Those
puople.

Shri Indrajit Gupta: I do not know
who has gone to the Swantantra
Party. The hon. Member can decide.
I hold no brief for the Swatantra
Party.

My point js that the Third Flan
also, as many speakers have undertin-
ed, suffers precisely from th's defect
as far ag the common man in the
street is concerned. After all, he has
had experience of two Plans. What
are the concrete, specific targets which
are put before him which he will be
interested in,_ in the form of the fruits
of this Plan ag we proceed further
along? There is a lot of very good
expressions and phrases in the Plan,
no doubt. Nobody can .quarre! with
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them; 1 do not quarrel with them.
Excellent objectives are laid down.
There is no basic difference in those
objectives between the Third Plan
and the Second—stated on paper.
Bu! when we come down to concrete
matters, we find that jn the Planning
Commission, in many respects, they
prefer to indulge in vague generalit-
ies, some kind of wishful thinking,
vague suggestions, avoidance of cer-
tain unpleasant problems; they do
not want to tackle them or commit
themselves to any detailed, concrete,
specific things. I suggest this js one
reason why enthusiasm this time is
not being generated to the extent that
it was when the Second Plan was
presented.

As far ag we are concerned--, must
say this to make 1t clear” because 1
certainly hold views which are com-
pletely different from those aired by
Shri Ranga and his friends—there is
no doubt that historically speaking,
when the history of the development
of the independent Indian economy
comeg to be  written,  certainly the
construction of some of these big pro-
jeets, heavy ang basic industries which
ar¢ growing in our iand,—the steel
projects, the  drilling  of, oi] lying
beneath the  surface of our country
which we are fiinding after so many
centur.es, the big  machine building
plants which are going up, all these
will constitute a very important land-
mark. There is no doubt about
These are things which everybody 1s
proud of, except perhaps a handful of
people, 1 do not know, but my central
criticism of the whole approach to
the Third Plan is this: after ten years
of planning, can we say that we have
reached a stage where the whole con-
cept of a centrally planned economy
is clear to us? It is a mixed economy,
1 admit that. Nobody is suggesting
at thigs stage that the private sector
should be abolished or done away
with. It is a mixed economy, never-
theless we have committed ourselves
to a centrally planned economy. In a
country which is economically under-
developed, which has only won its

SRAVANA 31, 1883 (SAKA)

Third Five Year 408
Plan

independence recently, which has to
make up the huge lag of so many
centuries, what ig the object or the
purpose of thig central plan? Is it
simply that in order to keep parallel
pace with the private sector, a few
industries and a few enterprises must
be taken over by the Government?
Surely not, That is not the concept
of our Planning Commission too.
Surely it was never the concept of
Prof. Mahalanobis who was in a
sense the inspirer of the Second Five
Ycuar Plan. Anyway, the idea is that
the growth of the public sector, the
intervention of the State in economic
affairs, is necessary today in econo-
mies of our type in order to overcome
the relics of the past, the backward-
ness of the past, and to be able to
really take the country rapidly along
a line of indcpendent development
which ig necessary as the economic
counterpart of our politica] indepen-
dence,

We have to measure our success or
failure by that. This is not socialism.
I am very sorry that after ten years
we are still in a position where we
consider, some people consider at
necessary (o be so much on the
defensive, to try to explain to Shri
Ranga or somebody else, 1 do not
know, that they must get used to this
thing, that this is a thing which is
accepted now cven by the Pope, the
Papa] Encyclical. Why is it neces-
sary to explain it so defensively? Of
course, anything thay the Papal Ency-
clical approves, cannot be, whatever
else it may be, socialism or com-
munism, but some gentlemen are
shouting in the country that the State
sector means communism, Sovietism
and so on and so forth, and half our
energies are spent in making defen-
sive apologics and trying to explain to
them that even the capitalist. antj-
communist or Roman Catholic institu-
tions have understood that thisx thing
is necessary. Why must we be on
the defensive like this?

The question is th.s: what should be
the place of the public sector in a
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centrally planned economy, in a coun-
try like ours? I should have thought
that it should be the decisive factor
in our economy. In planning, the
main tool, the main instrument, in
our hands should be thig public sec-
tor, holding on to certain strategic
positions; the strategic heightg of the
economy as somebody has called it
must be commanded by this State
sector, so that it is able to direct this
whole terrific campaign of planning,
this huge experiment which we are
carrying out,

Have we becn able to do that?
After two Plans, can we say honestly
that we have broken through on that
front, that thce State now holds the
decisive strategic position? The pri-
vate sector, of course, will be there.
That is why I say that all our jlls
flow from this. They have been cited
at length here--unemployment, infla-
tion, high prices, this, that and the
other. What is the root cause of it
all? I do not agree with Shri Asoka
Mechta that we are proceeding at a
trotting pace taht it is necessary to
break into a canter. If you see it in
the proper perspective, we are mov-
ing at a pedestrain pace. Wha! 18
being done is good, evervbody sup-
ports it, but it is far from adequate,
because, side by side with this public
sector exists a very powerfully en-
trenched  private  sector. I am not
referring  to the small  people, the
small industries, the medium indus-
tries, the village industries which
have all been referred to In fact, I
would like to see them get a better
deal. But the big private sector is
powerfully entrenched even in those
sectors where the State is trying,
correctly trying, to make an entry
and has made an entry to some extent,
Can we say that even in those sectors
the State commands the decisive voice
now? In a vital thing like coal, for
instance, the NCDC is there on the
one side and the privately owned col-
lierics on the other. Compare the
two and tell me whether the State is
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in a position to say: I command the
whole strategy of the coal sector
which is so vital for our development.
Take oil. It is a new thing and very
good results have been attained in a
very short space of time. But the
whole time the State sector in oil is
being sniped at by these powerful
interests in the private sector which
is a dominantly forcign-owned sector.
It is still there, so powerful. We can
see what is going on. Questions and
discussions are raised in thig House
every day on this question. In steel
also, I hope the future holds some-
thing better but at the moment, des-
pite the hunge sacrifices, expenditure
cte. correctly in my judgment where
arc we? Where are we even in the

question of power °~ generation?
Therefore, my main  submission is
that in this central task we have

failed. The huge man-power which
we have got in our country, a big
capital adventage and the vast re-
sources a major portion of it has not
even becn touched by us. If we are
able to harness this manpower and
vast resources, we can make a terri-
fic breakthrough on the economic
front in the State sector so that we
can hold on to all strategic lines.
That is where we have failed, are
failing and are lagging behind

I do not wish to repeat all thig dis-
cussion about the national income that
hag gone on but I would mention a
new point because it is good to see
things in their perspective. I am
quoting only such things as will not
be challenged by the other side. The
AICC Economic Review of the 6th
January, 1961 states that the per
capita income today is lower than it
was in 1931-32. You can check it up
for yourself. Because, in 1931-32 the
per capita ‘ncame at the prices pre-
vailing at that time was Rs. 65. In
1958-59, the per capita income has
risen to Rs. 2769 at 1848-49 prices
which were five-six times higher than
the prices in 1931-32. It was also a
period of depression, as we ali re-
member.



4083  Motion re:

There is growth of course if we limit
it to the period of planning. But
how far have we gone, historically
speaking?

Many friends have referred to this
and I wish to make one or two
remarks about this committee sey up
to go into the mystery as to where the
national income is going. They are
welcome to do the work. I doubt
very much whether their report will
see the lighy of the day, before the
general elections. It may come out
after the elections. I doubt if it will
be published before the elections. It
1s very good if they go into it and see
how much goes and where. But there
i« no mystery about it. What has
happened to it?  Where has it gone?
How much is going? Statistics. per-
centages and all that should be given
to us. But it is no mystery at all as
to where it is going. 1 would invite
the Committee to pay one visit to my
home town, Calcutta. If they take
the trouble to go round the streets
and havc their ears and eyes open,
they will see where the national
income is going. It is there, a living
svmbol of a city. You nced not
go into the researches and statis-
tics and things like that. I want
to know what sort of growth is
going on when we know these figu-es.
The Tatas, Birlas, Mafatlals, Wal-
chands, Mohindras, Dalmias and Mar-
tin Burns—these seven houses are
controlling as asset of Rs, 776 crores.
Where is the national income going?
Out of a total block capital of Rs. 2800
crores, over Rs. 700 crores are con-
trolled by these seven houses. That
means 25 per cent of the total. 1356
companies, each of which have got a
paid-up ocapital of more than one
crore each control Rs. 602.6 crores out
of Rs, 1300 crores. Two-thirds of the
entire corporate sector is dominated
by 100 companies which have got a
paid-up capita] of Rs 334 crores, net
assets of the total of Rs. 1017 crores.
Even in the agrarian sector, which I
em not dealing with becauge 8Shri
Gopalan has spoken about jt, a very
prominent economist of our country
hag calculated that thirty per cent of
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the total additional income in the
agrarian sector during this last decade
hag been appropriated by about three
per cent of the big farmers. There-
fore, 1 do not think there is any
great mystery as to where it is going.
You can calculate how much hag gone
where. Ag you know, the foreign
capital is also coming in and because
of our position regarding the resour-
ces, we have to offer new concessions
now to attract foreign capital and I
think that this private sector is bein

allowed to maintain such a powerfu
position in the economy that we have
even got to a stage of denationalisa-
tion! Hon, Members will remember
that towards the e¢nd of the second
Plan, when the question of denatio-
nalisation arose—where it is a question
of expanding the public sector at a
much more rapid rate—a cry arose
that some public sector enterprises
should be sold back to the private
capital and they should be allowed to
buy shares. That was the beginning
of denationalisation. Of course, 1 am
very happy that on behalf of the Gov-
ernment it has been stated in the
House that this proposal has been
dropped. But how does it come at all,
after ten years of Planning?  That
shows the working of the public
sector.

Mr. Chairman: The hon. Mcmber's
time is up,

Shri Indrajit Gupta: 1 shall finigh
in five minutes. I want to make &
few remarks about the question of
resources. Many things have been
said about this, though 1 fail to see
how esthusiasm can be generated
when the Planning Commission ijtself
counsels despair. 1 do not know
Despair is there in the pages of this
book itself, where they say that the
physica] cost of our development pro-
grammes will be Rs. 8,300 crores but
that we cannot allocate more than Rs.
7,500 crores. The confession of defeat
is there; they have no confidence that
they can reach the physical targets.
Then how do they expect the country
to be enthused about it. 1 say that
the Government and the Planning
Commission seem o have an obsession
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that the only source of raising domes-
tic resources js taxation. That is
practically the only major source, as
they think. Everybody agrees that
that also is reaching the saturation
point. As far as indirect taxation is
concerned, many speakers have men-
tioned that when Rs. 1,600 crores are
going to be imposed, it will only raise
the prices further and lead to infla-
tion. As far ag direct taxation is con-
cerned, the higher income-groups must
be taxed much more, but for certain
reasons this is not bcing done. But
apart from taxation, when you have
a centrally planned economy, are ther¢
no other sources for raising resources
except taxation? Certainly therc are
but what are the new steps taken to-
wards achieving that? What about-
nationalisation? Are we never going
to nationalise anything more? What
about banks? Here you want to hold
the price-line and control inflation
when this huge amount of banking
capital is available mainly for
strengthening and allowing the private
sector to develop and indulge in its
activities which e uncontrolled in
a sense th:! much of this money—
perhaps 60 perce t—ig utilised for
non-priority purposes and non-cssen-
tial purposes such as for luxury and
semi-luxury production. If the banks
are taken over by our Government—
and this is a vital, strategic instru-
ment of planning—and if you keep the
banking svstem in your hands—not
that it will immediately bring you a
huge lot of liquid capital—thay control
of banks will allow vou to divert the
resources according to the Plan into
channels which are in the national
interests so that the resources are not
frittered or wasted away.

Then, our public sector undertak-
ings are going to make a very miser-
able contribution to the public ex-
chequer, to the developmental reve-
nues. There is nothing in the Plan
to inspire one to feel that the capacity
of these sectors is there to contribute
much more, that there is capacity and
ft can be and wil] be explaited
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Then State trading in floodgrains
was once mooted by the ruling party
at some session in Nagpur or some
other place. It hag been quietly drop-
ped. It was calculated that it wouid
put a profit of Rs 700 crores in the
handg of the Government by eliminat-
ing the excesy profits made by the
m'ddlemen. That would have left
something in our hands—State trad-
ing in industries in which we still
enjoy to a very large extent a near
monopoly position in the foreign mar-
kets as in jute goods. Still, the Gov-
ernment does not intervene. I think
such things arc happening as, per-
haps. would lead to the complete ruin
of thig industry. After a few years
more, the markets wil] be lost to us
in an industry whose exports are giv-
ing us from Rs. 130 crores to Rs. 150
crores a vear by way of foreign
exchange,

In conclusion, I would like to refer
to the subject-matter of one of my
substitute motions. I would like to
ask, how is it that such an important
thing—I would call it imponderable—
is left ouy completely out of the
reckoning of the Planning Commis-
sion’s aims and objectives, wviz., this
question of our export trade? Many
Ministers have stated many a time
that if we are to service our foreign
loans and pay for our imports, this is
the most vita] thing.

We are running a huge deficit in
our balance of trade. The question of
the ECM has come today. I read in
the papers today that the Chancellor
of the Exchequer of Britian and the
Bank of England are putting pressure
on British firms operating abroad to
remit back a bigger proportion of
their profits. We have been quite
Pleased that they have been reinvest-
ing a big portion of their profits, but
they are now being pressurised by the
Bank of England to remit back their
profits,

Then comeg the ECM. Even the
Finance Minister has made the state-
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ment that we are entirely dependent
on the good offices of Britain to secure
some sort of protection and safeguards
for us. But what is our role? Bri-
tain, ECM countries anq we are mem-
bers of the GATT and these restrictive
tariffs and preferences are qute
contrary to the spirit of GATT. What
is our independent role? Do we fight
-gurselves to protect our trade and to
develop our exports? Are we going
only to rely on Britian's goodwill to
fight on behalf of us when they nego-
tiate with the ECM countries and say.
“You must give some safcguards to
‘poor India also.”?

If this is the mecthod we are going
to follow, 1 would suggest that this
‘whole chapter of foreign trade on cx-
port objectives and targets should be
scrapped for the present. Let it be
‘put into cold storage. Do not ask the
‘House to approve it, because it is a
complete imponderable. We do not
know what the future holds for us.
There can be very serious consequen-
ces. Tell us what you are going to
do about it. Le¢t us see where the
‘position stands regarding that.

The hon. Prime Minister spoke of
the vision of the future, the great pil-
grimage on which the people have
embarked, c¢tc. But I would submit
with great respect that the burdens
imposed on the common man have to
be compensated by something clse.
Maybe we cannot lower the prices
just now. Maybe we cannot give
them cheap consumer goods. There
are other countries where, although
the prices of their consumer goods
are high, it is partly compensated by
cheaper social services. But in our
Plan, the expenditure on social ser-
ces is to be cut down. The real
wages of the workers have declined
to the pre-war level. In these cir-
cumstances, you cannot expect the
Ppeople to be enthusiastic or willing
10 sacrifice more if they find that this
is the way targets will remain unful-
filled and whatever national wealth is
generated, a major part of that will
®e appropristed by a small handful
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of rich people, while they continue to
suffer.

M¢, Chairman: As soon as I ring the
bell, I expect hon. Members to wind
up within two minutes. Othetwise,
many people will not get any chance
to speak. Shri Bangshi Thakur.

Shri Bangshi Thakur (Tripura—
Reserve—Schd Tribes): Sir, without
entering into details and controversy,
1 would like to point out some impar-
tant aspects of planning in the light
of current world situation both econo-
wmic and pol:tical. The present chaotic
political tension in global sphere has
its main root not in politics, but based
on two diamentr.cally opposite econo-
mic outlooks, i.e. between free enter-
prisc of the USA and the economic
policy of the US.SR. the say of
U.S.SR. about free enterprise of the
U.S.A. i that it has not been able to
ensure minimum economic security to
all sections of our prople, On the other
hand, the USA version about Sovict
economy is that her gencral standard
of living ig too poor and USSR has
taken away most of the attributes of
poittical liberties of its people. Up tiil
now, these are the facts based on
which the two world outlooks are
playing mutually hostile roles. There-
forc, the fundamental problem before
the world-states Iy to create a state
pattern in such a way that it wouid
be able to ensure to its people both
political liberty and economic sccu-
rity,

In this context we should discuss
the economic planning of our country.
Our Constitution has guaranteed the
political liberty of our people and. at
the same time, through the Directive
Principles of State Policy it has dec-
lared its utimate aim in  achieving
economic security to our  people.
Hence, ag if to overcome the short-
comings in economic planning of both
sides our Government has adopted a
systematic policy of economic devclop-
ment through planning. This is the
distinguished feature of our economic
planning. The success of our econo-
mic planning will solve the worid's
hardest problem.
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Madam, in industrialising our coun-
try, if we are to keep pace with the
highly industrialised countries of the
world, the help of the private sector
is essentially required to fill the defi-
cit of the public sector. Such scope
is there in our planning.

To strengthen the defence and for
overall industrialisation of the coun-
try, establishment of basic industries
is indispensable. So in our planning
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pect, I would like to say that the
highly developed and advanved coun-
tries of the worlg had to work hara
for long years to come to their pre-
sent status. So, one cannot expect a
backward country like India to show
miracles in 14 years. I will quote some

statistics regarding preduction in the
different countries of the world which
will be helpful for comparative study.

iori 5 i | _» th .
g;,g;]:l‘é }iw:(,iul:f;?‘qmvcn to the grow I am giving the figures for 1951 and

In the opinion of some of us, our 1958 in re:pect of petroleum, coa; and

progress is jnsignificant. In this res-

(In thousand metric  tons)

iron. Th. figures arc like this:

Pctroleumn Cual Ironore

1951t 19S8N 1951 1988 1951 1958
U.S.A. 303754 330934 S1985T RRCRERS 95375 36-01
Canada 642¢ 22497 14345 Sss% 3236 ~921
U.K. 152 1.46 226463 219287 4304 4003
France . . 312 1386 52972 sT721 9132 10320
Germany Federal

Republic . 1367 3432 119925 133582 3243 4132

Cz:choslovakia . 119 106 17900 25812 S0 ~41
Japan 330 367 43312 4967 520 1144
U.S.S.R. . 42253 113205 202464 3529990 26057 51303
India 265 495 34858 460060 2378 3739
Australia . . 17591 20723 1428 2195

With all this decumentary evidence
before us, I cannot understand how the
picture can be called gloomy. Besides,
the implementat on of our Planning
has been started from 1952, So our rate
of progress is satisfactory and quite
commendable.

Shri Nath Pai (Rajapur): Is it so?

Shri Bangshi Thakur: Now, 1 wouid
like to say a few words about Tripura,
one of the most backward regions in
India. Tripura has stepped into the
Third Five Year Plan. In the First and
Second Plan the money allotteq was
about Rs. 2 crores and 9 crores res-
pectively. In the Third Plan Rs. 16
crores have been allotted to Tripura.
But, in the light of the big amount

spent 1n the First and Sccond Plan,.
it can be said thay the implementation
has not been satisfactory. The way
in which the last Plans have been
implemented has created doubts about
the efficient and successful implemen-
tation of the Thirq Plan. Naturally,
the question arises in the minds of the
people whether such a big sum will be
properly utilised or not.

There is no progress in regard to
food production in Tripura though
many lakhs have been and are being
spent. Similarly,.no progress is seen
in regard to Government-run fishery,
though very big sums are being spent.
It seems that the authorities concern-
ed are either indifferent or inefficient
to shoulder the responsibility of
feeding the hungry people.



4091  Motion re:

As far as refugee rehabilitation,
jhumia rehabilitation, establishment of
small. village, anq cottage inaustries
postal Communications and irrigation
are concerned, the functioning of the
Government is not at all satisfactory.
So, the people are suffering very much.

The setting up of the new zonal
system in Tripura has invited agitation
and demonstration from jts people.
One of the main points against such a
new step is that the transport system
in Tripura is still backward.

Being inhumanly (reated by the Pa-
k'stan Government, some tribal fami-
lies of Chittagong Hill Tracts were
compelled to take shelter in Tripura.
The Tripura Government  did  not
give them shelter in Tripura. On the
centrary, they have been handed over
to Pakistan Government. On the way
to Pakistan, on foot one women had
given birth to a child, but owing to
hardship and exhaustion, both  the
mother and the child died on  the
wav. Such an action on the part of
the Tripura Government cannot  bc
supported.

From the erosion of river Feni
production of the Sabroom sub-divi-
sional town of Tripura has become
impossible because of the objection
raiscd by the Pakistan Government
against our adopting any measure to
serve the purpose, even though nego-
tiat‘on< have been going on for a
long time to reach an agreement in
this matter betwen the Government
of India and the Government of
Pakistan.

In Tripura, due to the upward trend
of price-index, the sufferings of the
people at large know no bounds.
Government seem to be completely
unaware of this. To remedy all
these drawbacks, the on!y alternative
is to give adequate power to the
people of the Union Territory of
Tripura in the form of a Legislature.

st Im wge (Frmgr)
teq Ygals, 4w fagg 9T e
wigd ft Afer grow & Wl Tw ¥
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gk asR fafaeer 7 gz fmA
qaadffa g T N @7 7 I9A
W o feur a1 I|A TEW a4 F]7
f& gz ®1¢ qrff aY grAT A9 2, a@
AT AW A g AT 2, qg Ay TRty
A 2 A gz D A7 ¢, aifE
MAF 24T & AT A F447 & 7
are zz £y gt & faehr ow qiEF #
@l Y 9T g7 vE w1 ITH wgAA
FT7H DA 2

gt 97 AT ATEAT A JAAT TV
g g7 sgregm fam afew fany 5
w1t faqw Aaow 4@ feo, wré ard
ady aard fx 7z g1 @1 7w &1 fAag
Ak ux w§ ) mEE WA &
i % 7 A9NT a7 7 A1 fF
Fifar M7 ¢ A 7 qAwA g f5 gwie
wrzq fafaezs 37 v M #9974
2N f& I T2 AF qwA AW [
97 famn 71 @ 3

X QAW EATT AIHA OF AqATY AT
2 9\T 7z 7aT 3% } % W gy Mwar
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«W FAE! ¥ 977 wFT Fg a9 ft
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fasas #X fr gt sifas & o
T T Ay § 4 S edhfaw
#1 A, 37 N g7 T qHA 77 AW
gt fr & o o2 ) afew a9z =
wifaw 37 @& §, #ifT aga § awg
geedl 7 @z famm & fr o
quﬁﬁmuﬁtﬁmx‘rﬁqqﬁfﬁ

781 &, gA% wwa & gAY ofedi &
a,wtttfr”ﬁvﬂgh'ercrrz’f?rw
¥ 39 AET A1 AL TAT ST TART
HAT AHA FT U AZOAG |

st wgarg fag . g wIEg,
A AT HEW &1 T4 TR T qreHg
F fad wemmE AT E
Mr. Speaker: 1

I have called the hon. Member.

Shri Raghunath Singh: yc¢s, 1 shall

be speaking on shipping.

Jq § ga arwar i fafan & fagg
F1 F|AT F, O 4reT AR gEr @
AT W &0 g ¢ fF W rea
g7 @ ¥ fofon &1 2710 ¢ /" =
®T 91, gAY AWM ® AT ¢ AT® A
&1 91 W A7 = § e 19 A
A &1 @0 T}, weiq 9ge g
# 3 @ A &1 gdrwa gar, gAd g
% w0 ¥ @ 77 71 N HEH Qo
# 7 fs WA w7 & fw gwTa Taw-
G2 WX ©UR fo qTHT TFA AT @I
t o\ W s g T gwd
AxAr 7 sgrer g wifgq wn, fafew
# ¢,5¢,000 TA ¥ QO TN TaAT ¢,
N fx w = § fegr mar @
qera # gaQt qroen # ¥,8,000
s gl T e | vafs g
QY § ¥ ® 0N o fofon & fad
far v W, e dwer # faw u

want scemchody
to spcak on shipping. That is why
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FAT T0AT @1 T ¢ walq fad ow
FUT TIYT SYIQT T@T QT 3 1 TW
T3 § gw F1 ag Y Ty TEAr fge
ff g7 co FX1T T9aT wEAN ¥ fod
s & de Ffm@ I ar @ F
TROATF UF G T FIT F %2 &
A9 w9 A fa & 1 &Ya, AaaE W)
HR F1Eq g F A TR 6}
TG W F7H AT TEE, WA FIE0 N
T A, A1 32 FAIta agA sard
ZL AT 2 A TE 97 92 £ fF oA
F717 7aT 9fA99 ZW ETVA nEES A
% &7 § mymgA fregafiw €1, w6
FEIAYE ®1 7 72 F, Pyrs zmrer mwe-
fars frmg 781 &

e zare fatmag zag a1 oy
q7HZ § | WY ZW I AT F AW AR
g, A1 ar4 v % a1z 24 fafa
.3 TTHZ 31 AT, ®aig v qvEz
9 g1 AT |r1'rrvézaqwtrmn
ﬁwmﬁéfﬁwanwmwrz
g & sy FEAL | To AT ¥ R2THE
¥ gz Fifzz g1 & f 7z @ & awat
# AR AT@| 79 F1 gra xfoegq fafm
¥ #1391 @ & waTq A TaAET w1
TraIE @, 39 AT o & a9 §
g AT T ¥ T wAew qg g PR
TadHT gw AT ¥ a9 geefmar & afy
T T I T g R
I ag i —

“Answering questions, Dr. Teja
said that the ships would be
manned by foreign crew for the

present because of difficulties in
securing Indian personnel”.

™ g T qPEET N A g
v ¢ ¥fwT wo AW W1 qg LI
g imamaAaw

e & 1 @ ¥, M v g TreiE
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o g fopn @1 ag W fE gl
q gfoega % 4 § | § a@EEe §
qgm § & fggmm &1 g gu
TG @ ™ § W T wafy § ggt
93 39+ sfafrafar swfaa &1 s ar
faay fear &, f/q w1 & 377 77
=1 faan fs faenaY qeamae #1713zt
a7 Zvg fwar sd | A9 Aifad, F9 A
fgz MAY 2 A1 3 wTEA oA, A
f zm1? faww & 8, 77 3 ¥ wfF A
gid, ar 793 23 ¥ sfv | wrawgEAT 79
T #Y 2 fx o v & 2 FEwIEan
I WX [ grETAA ®Y, fFaa awm
o1z 39 ZA it e & 24
13, MfE IFFT ATGFI wUF T F
sfa 21

FURT 7T F 3 § & 737
fafrzzs mzz &1 gz gm fx 3207
Fq y ¥/ UF =T § 3T FOAT
R [ 3z ¥ fF U 9 39
=1fzn | § erfaT a1 Y T
T A g fr oy w9 ¥
fH0 FTHY wqaT v FrT R9AT AL 2,
fsa4 7 sy 713 ®791 98 FrIT-AIHT
A A ZOTm 8 arEy Y 3 %
qXT o5 FE | G 727 1 g 9T A
g1 fx famy gz i 79 7 977
FHRT A2MA F1 GIHAT A F17 (27
T 17 97 39 3 (o 3 s 7
fem 1 faea arzz v w7 wifs=na
A "R YT EA §7 Y " W@
feg=ma wewr dow & A Aare
g 3, a1 oifs=rT gy Far e
sg7 § f5 frpem & someeT T
T &1 *1 7% A ¥ o d T 7o
& ¥ gz 2 g 3 o art
& mw wggA o7 2 S faar £ fE
qifs=r a1 g1 7 917, S7TeeT Ay
T wT A

g A® WA F IA & AT g,
T § 1 oAl & Az e ar
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f& ¥ vz fofer & o ofen
a9 arx § fs gard fz arfedy sar
2 IV T § NN g §, A Uw
g N9 & qx IwT W he AW
AT &, 39 & wE wrE Ag [
qEar § 1 g g SR fr T Afa
& ¥z fafgwr o W oF go @
FI® Bz A A g oA TR,
wifs Iaq9 ar AT wafa @, w@
&Y aTHEIT FT qFAT §, A®A o THe
ez fafer gride 4wz & & Wi
sT¢a  A¥z7 w1 3w, afam, Gar v
= 73 & fog dqre adt @i, fomi
I %1 fEAY 9T 71 717 8Y | AT w9
AES F F7 FAT ¥, A1 avzA fafen
F1 A7H) Y Tifgg QY7 &z =Ry
uar gar Anfge fE sfoega fafn w6
FTAZT TZH JE |

faorarreay  fagard €1 €3faA
gz wrfy 7% ¢ fg @t v wfAah yo
ZATT 73 T 1A AT ZY AT arw vy
T WL ZATT TR F AFIN AqUeoTi,
w41 fa% 7 ZIrm za €1 A A
af 21 za a7 ¥ e wio Aam A Ay
oqre7 fzq 8, 7 9199 fomarda 1 fig
¢ o7 ox qar ft fg=ewa fomard o
faad arar a4 §, w@ifs 1@ 97 TE
T & fafwh A, e faww
71 fear o 727 § oY gz A9 A
q7 FET I AT AFTF | oA gL |
w17 w1t fofra werfy a1 w1, A
xz fedt gaft anz 7 a9 Aam o
oot szrd wrm ) § AwRr g fE
faoramAan w1 v faeg @
wifen e gar?t arasae 1 qfa 21
AT |+ F1rA 7 Afeg foqart T o w
agA AT 7 amy 21 o § Afer e
TR oY A% o 37 pav § 1 @ witeg
f& 3 xgrw ¥m wET H whw 77§,
I AgTA §1 ¢w fpeyeara @ f Adre
&7, 7ff o7 ST w &1
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[ Tgara T x)

fammameemn ¥ X H 4 vF a@
W\ FgAT g g 1 g ol F A
ATt wzT Wi famgr S E, WA
ARx ¥, F7A A9 E, FIF AT § AA
¥ 1 32 Tom 2 I fed z9 F09
& AT FZT v AR FT TA TN
# @d & 27 & o7 a7 199 &89 T
JATE | qZ o A ATA & | AT FH A
F faomar=aq § 3 osTF am
Qfwa | A17 w1 777 7 g /W FTAT
w1 AN 1 THA 1 AT F AT £
127 fory &1 &FTema qmA s faew
{ Zr1 a1 W7 g AN TIAA( T 797 )
w3 3% wix faeew 1 w9 § AT
FAT § w7 gan o #wegaz fem
HIAT R | OF A1 qZ AT # A7 FHT ATH
gz 2 f& fv9gv &1 xm g "% 2
zq A § wAl g fF faammam
¥ v T gAr Sifag ArfE TF 24T
T 7 g7 af97 7 78 A7 w3F o:-
EEREC

szt ax faten f1 7w §, @
agA faat & wrafefaa a1 fawg w1 20
AN WTH F AATA H ITET AL &Y
A =ifza 77 gary Afree AveA
aFfega g 1amam 2 EfF g3 &
FIZF A0 W7 [uEn 12 F 4 WA
15 ATZA 3,000 WA F FF 20
IJGE) g8 AT & ) I T FTA
® g9 ¥ AFA AT fEg 27 g
area wxsg gAY Wifad f& o e
faRsl AT g8 7T EWAT W A EW IAST
Fara ¥ ®& | «o% fedw & gOE w
A ® v Jg) fear mar @ afew |
wFAT ArEAT E f wwre gurd 7w ey
ferraré g A1 INA FE-FOA A AT
§ a2, are-frg oft dare @ wWA
B IR S R AR LR AR
aft wzan fir wIg 3 7T ¥ &9 w0
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& F7 ¥ AfEa gw A feafa A g
WX A&TA T2 a1 Z9%) fY d31T F%
qzF | @ = xzA1 fF wmwiie 1 aw
o7 AT AFFF F19 ST Y AT A
ST 9 & T FF AT g€ I
ar =dr N9 #1517 smataz § R
FIF AFA F |

q ¥ 7 gE Fzar Atz ¢ fw
$TE =T F1 w7 AT AFAH g, farw
F1 qA20 AT FqFEeY @, YT q AT
9q7 T FTH F fo 78|71 910 |

Mr.  Speaker: Dr. Govind Das, 1
shall call Shri Raghubir Sahai also.
He is an expert on  decentralised
democracy. 1 am not minimising the
importance of other Members.

Shri Achar (Mangalore): No oae
from Mysore has been called.

Mr. Speaker: One has been called
already.

Shri Achar: Not from this side.

Shri P. S. Daulta: None has spoken
from the Hindi-speaking arca of
Punjab.

Mr. Speaker: 1 shall kecp my eye
on Shri P. S, Daulta.

o Miw 1 (FF9YT) © weawt
W, T gArg Tty g € A T
FrATASTIEAT WA TA FTAE
Meamum A s GE N ¢ 5
WM a Wy
frmte &1 §— (2 ) wrfeatfas a=qui
w1 fmiw @7 (2) T ot w1 Famior,
3 fanior & 72 7 7% ™ @ -
Feftq graen # §8 Afs v wraarfoa
fawiw ¥1 a7 oft & wf & 1 gw wnfy-
dfas fawie & a1, 73 ¥ &y g0
R R R ENE R LR
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o few WY wmAEAr & oa ®
wid, feey a2 W Enn b gd -
Atfrr ftor & aga 37 A= g &
TG g7 7% a%war ft et 3 Sfee
. Oq AT FW =g1a Afw w7 grenfew
frafor &Y o fomar g anfed a@r
IAA1 A7 91 97 A9 i 957 WA 9g A
7 z0 g fx qdta gaar § =
oy grgifras fagar & I & f
¥3 faarr fam oqar 20

st 1, 4 oF gy qifza
Z o AT asgpfr 7 oga gr ¥
TN AR FAT7 ) AT gAAq( ¥, 5 gAOAT
¥ A3 9179 A7 J §A) 79T F1 WIS F7
212, A1 T WA § EA AT A% AFAAT
T faA axAr 77 A% fF 2w ww
7% 9t #1 fagto afaF 2t gt
frrorasy  HiAmaz sz 2 fx
WFAAG F wrETn &1 917 # Ay 2
7 & ®HrE A T 7§
qZHA FA Z 0 = 7 snfaya A
TN AT FT A AT f ) BlEa o
T ara @ 3w A of g AT AT mEAT
f& wrad & warw gqm w2
Tl AEAAAG F @9 & 3@ W
G T4 X7 2 W q7 AT 1A 70 2T
gat ¥ T gt ® oW AAY W 5w
faare feqr mr &

garh fory qgfr IS Tt 3
37 forar 737 & qfradw & mea @
&t urym 33, &t fafaar w0, =
fr oft grv ATed Tt vy oz A
%1 Ay 2} f gurd forar qorreft & wrk
ur T givada g g, fam of e &
wAfas arasawen o, & A A g
% aron &7 g f w s AR g
# v ot arenten e £ 1)
n: § A1 gurA P azfr i o emga
sfeeia &74 &1 wo= fam wam

T % w1t & arfeatfre famie
¥ faqg & Y wx WA 1 g azi e
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uifilfasy fawiow &1 @y 2, az
I AR AR QAT &4 w7 O Al
TE T2 I AgE AN N wy @ f oix
I A 7 FAqr Agw g fr wrfaeafas
fator & o9 7% zw & ® quT™
A 30 A9 A% FATT €TH YA ATAT A
¥ | 3 oft afsm sz #7 gfa g q
AW AT AN AT FNA
% wrrarEd fam @ fr 3y qwadia
gIFAT § &AY €1 qANgy 9 faar
wiam, grafagar & nId 1 w@ 7d
Almamamargit

FET AT & F7 T §. IoNNAA
A & A7 A3 AW A
HTEASAFAT ¥, WA K1, AT € 6)
o= AT A | A2 AW "rareh e
T R, M AT A AT AAT fag R
fm a goret wr Al oEr aEe
drt wrmit | =fa qw e fear g,
wqel A, w17 & a7 vy fr afz mroaw
ANH AT T AN 1R T ET
o frart g w1 qoafarar 2%
A1 @rAr fAT AT Z4 79 T X A
FZAT R IA ®1 9T &7 Af-ry AT
ZAT ) fE7zmgram & mreey § gm
Ny ETTd Gry=erA A e
T %1 uz ¥1vv § fr & afy oy wraefy
&1 grarg vy faforz wqva €1 sEYITN
1 . oY T wTadr v varEr-
A7 AqE TR Tz WA £ A A A
ferart gt 7 &1k fagm Ay af
TN | T Ay wA eTd e e oy
a gzgw A enft fe & qraATa M
Ty & 3 N qgN & fAG B, ma ew
A & 77 ¥ A qrHAT & 9 3Aw €
Fafe Ty 1 A e s
et v W wy avn e A
% garex ¥t ¥, agi wrt ofy
g femr gar & mam & o e«
aEN AN ¥ A & graa ¥ qfa
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[z10 Mifarz 21a]

IATE M A@ETTAr & | fad 78
g9 2 fr == g § Ay ferd &
A H AT FF AT AT E 1 F Mo
sg e aaa giw =m
frar st w7 A Fg AT oA I
w17 = # ofvor F£79 1 w7 fra
E1ou 1

zq fqars, g3 a9 #7 A/E F
1 gfa 3 33fA A1 gy SafEa
AL F ACF AT A DI FT ATATAFAT
& 1 ZArE mEi fasefy Yy Tafa ar v 2,
fawelt Tz @1 21 § We g fR ot
af faeft Y A 7% fa 77 9t g7
qE T FTOEE § IF AT A& JT
I fasreY &1 ITAWT FET JAAITH 2T
g wE # fawdy ogErs s faw w
gfa & @19 a14 TATE F9F! & {77 Gz
gz Ium g N 77 7% | zafag afy
g Am ¥y owrfeE gEear guTeer @
o7 ofinr & W T A @ AT 9
LY A1 T ¥ ATAATE, OF A1 79 foyard
) HATT F1 AF AT F I 9T gAT
A FU WT

wa fa7eft qu o7 g 17 7 W
I AT § § G AT J FAT 02T
I AREEHE R CRLR G o
wifzd | & FzAr @ren g fw o ®
€ AFETY ¥ ATT a7 T 4T T
YT U& 0 wegTg & 56 QAT § 39
fagg ¥ & w9 v | fafewT aE
grri g ol T A 7 & ATETC Y
9 9T 37 ol § whE & fgg
wg WA fTA &) T A AT A
0 O ¥, 7 A aw o fasm
YT qTq ) 0% Y X« DT A A
g TN WA TFEW T A ¥ &
a3 oft 7 1 feT aTRT W AN gET™
9 W 07 WAl 9 dww &
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AT T AMMEF e T TH OF HgE
Rigmaa s @A feaa
W9 39 9% A % A0 Y 7730 F
I A FEH AR AN T4 17 Ard
f& feam=i £ 39 F IR &1 If=A
geg 7 faa &% | Q@ F97 a1 &1 W@
FAT | 37 F g2 A W 2| AR 8,
Y7 7 77 &1 7w § 5 faega ey 77
F1 fagaor 7 | 99 ) T oI
AT H wegq Aqnr g aq g fF
a W 784 fag sraw w7 7 wfas 9271
fea saw, za 71 7 T FAT £
afea w19 &7 ¥ 37 fagg F1 afora
FTAT AR 430 2 1 9 797 4 79
HATAT F1 AT AT 729 Y TGTAT
grft 07 aga a5 et T w3
FITITAAM M fFag @At
FITIT AT 72 fF 9T3 A€ & sgrE
a9 1 T 7 977 €A § G737 979
Ft 7 o)

fex sfas swmaT & a@ F
w0 § g S g i g v e
9= 7" fitEw gqF qATT I AST
qaATAiFE f1 &fr FaEerE )
79 famg & 23 ® I A9 A TR,
oYz @ Er o afem wifE Al
¥ gw g I A A AT AFA )
tAFR F & Al fpiaw gwre ang
gfeqs gt} 3z wifew wmweAT
® g7 FIA FT AT TAS K|
ot & wrg Fvot a1 7§ IfA afvwda
foqr mar & 1 fo ow Aify w7 g §
Y7 fafsraA o mf § f& foer vt & ooy
X R AY I IO 99 § I €A
I 49 T & Ford siveres T fam
I | AT JAW W9 OF S oW
AR ® @ wdn A fe el o
g AIAT AN Fium NaTAA
I ® ofys AR T @@ Iw, QB
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T &h B 77 44 IO 9y g 9
Rqr f g Q1T ¥ wT T

Tl ¥ g9 wifgs wuwTAET W
T A F fag wwoaw # for A
A wrawasar i, forg wY gw SFhwe
frrs@ & magmw ¥ @
M AFF AT 1 F g AT FTE
& gq 997C F AN A gW quA WA
darT T gHT AN woAr forew A famT
X HYAY SN 427 FT qF WA wrfw
gfed g gaa g o a7 o 3 o
INT FT AR

TEN APEAT 9T W FW § &
yaTra AT § 1 iy off gwre -
Tl o7 mfyFax T ZETa &
T & | wwRinET & awey ¥
TR AN T 7Y Fed ¢, A7 5 faww
# 7 ¥ ufus eqr A g qET R
W9 g TH 97 g R At g foee-
o<l &1 T1HAT 1, Fre H AT 0
9 g ¥ ogwie @yt ot Aqa @
I & I g9 7 aEy faeura g
TAT A TG FQ § AT IA FT G{HW
FA &1 gfe g &1 fEw ZET
ATt # AfY wram, gErk afAgl & A
W, t g9 qg WA AR §7 a6 &
|rft &1 fraw gw T TAA AT |
tfog afz gv # @@ mhe 3w & wrw-
frizgary, afzga ® ot Fyoend
U9 75§ 99T 8, afe gd awd vn-
TR friral g, wmaa®
wrawgwar § & ufew ¥ gfes o a9
T ¥} fererdt w1 0% W ga & qan
07 | @@ % g & fox ag sg1 wgm
g fe s & i fasirdy gurd Aqew
€} T A ww At & @
R &1 I AT qTHA Jufeay
w17 aofy T I9 T GrETH wTFEAT
g A w1 agE aw 9w gAY
g § 1 wqy ot it ow am WY AR
947(ai) LSD
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&l ¢, f§ 37 & SN " AR ¥ A
fegem ® wowr A faw ww,
w7y Al ¢ fe Jamm ¥ g
e &t it § A § o e &
&t W we At faw o ? afer
qg & AN g At € W@ & awA 0%
e Syfer v 4 | AR A W 3T
¥ daw v Aeg | g OF wEd T
o\ & fog I & smA w0
fore TTC 4 T 4 SR 6T ST I ACH
ITAT 9T | gww AERW, W dw #
£ a7 awa & o g
W 2w ¥ axr areelt €, gt e o
g g% & 1 gwT wTh serf anm
7 AW §HEr TE@ K OF AT W
ST wY e Zav ¢ 1 xafeg 3 e
T § i afz ga qrrar 6 wreaf ww
o wififers =t gfedt & wwaw
ST § A g AqE W un g
QT

dar & 7 |19 7 w77, § @ Twwdiw
TIAAT FT gZT § FAGA w00 § | O
wrf oy 7 & forw & Oy 7 freret o
g%, qu @ X oft faw o gk £,
Afea araeawa § fe Ot € o F w0
T & N 7 g I N wfww & ofew
YT FT EH @ T W EEW e
ot wrsfers ot snfedifas @
gfeal ¥ vw 3w ) ani g # wifew
s

Shri Raghubir Sahal (Budaum):
Sir, 1 am very grateful to you for
having given me this opportunity to
speak on the important subject of the
third Five Year Plan. A compre-
hensive document has been presented
to us in regard to this Plan, which
gives us an idea as to how the
development would take place in our
country within the next five years. It
is very gratifying to note that in
tframing this Plan, a larger perspec-
tive has been kept in view, viz. how
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[Shri Raghubir Sahai]

the devclopment would take place in
the next 15 or 20 years with regard
to the growth of national income,
growth of per capita income, growth
in agricultural production and indus-
trial production and so on. This Plan,
as the first and second Plans, has
before it the amelioration of the
condition of the rural masses in our
country, which constitute virtually
80 per ccent of the population of this
country. Now, for this very object
the programme of community
development was launched, and as
everybody knows that programme
was launched about 9 or 10 years
back in our country.

Sir, with the passage of time every
year we gain sOme experience in
regard to the working of this pro-
gramme and now, at the present
moment, the panchayati raj has come
into existencee. The whole pro-
gramme of panchayati raj has been
accepted by the entire country, and
it is a matter of gratification to know
that in many of these States they are
going ahead with this programme of
panchayati raj. For instance, Rajas-
than, Andhra Pradesh, Assam,
Orissa, Madras, Mysore, and Punjab
have gone ahead and they have imple-
mented this programme in toto in
almost every one of these States.
There are some States where relevant
legislations have been passed. For
instance, Uttar Pradesh and Madhya
Pradesh have passed legislations. We
also find that in Maharashtra and
in Gujerat they are contemplating to
introduce relevant legislations in
regard to this. We are sorry to note
that only in Kerala ag well as in West
Bengal there is some amount of
indifterence in regard to this prog-
ramme. Well, how long this
Indifference would go on we cannot
foresee, but the Planning Commission
as well as the Ministry of Community
Devlopment should see to it that the
indifference shown by these States is
also converted into enthusiagm
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The working of the panchayati raj
programme has posed certain prob-
lems, and I would like to discuss two
or three such problems before this
House. The other day, Sir, we had
the privilege of listening to a very
brilliant speech on the Five Year
Plan by our distinguished friend
Shri Asoka Mehta, and in the course
of his remarks he pointed out that
all these Plans and specially the
community development programme
has not done any good to the poorer
section of our people. 1 feel there
is a lot of truth in what Shri Asoka
Mehta has said. But he should know
that the Planning Commission as well
as the Government of India as also
the Community Development
Ministry are alive to this fact, that
the poorer section or the weaker
section of our people have not been
very much benefited by this move-
ment.

Sir, it is a difficult problem and
there cannot be any cut and dry
solution to it. For instance, it is
very difficult to define who are
included amongst the weaker s8ec-
tions. It is not only the Scheduled
Castes and Scheduledq Tribes who
come within this expression, but there
ar¢ also many other people who can
easily come within the weaker section.
Steps are now being taken to see
that the weaker sections are also
benefited by this movement.

We find that more and more alloca-
tions are now being made to the
panchayat samitis, to the zilla pari-
shads and to the village panchayats
to see that the needs of the weaker
sections are met. We also find that
sub-committees are being constituted
to look to the interests of these
people, composed of the representa-
tives of these very sections. This
very problem has been referred to a
committee under the distinguished
leadership of Shri Jai Prakash Narain
to look into, and we hope that very
soon the report of that committee
would be available and something
tangible would come out of it
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There is another problem which is
also posed by the Panchayati Raj.
Recently we have had elections te
the village panchayats in many of the
States like Rajasthan, Punjab and
Uttar Pradesh and now some real
problems have come up to the sur-
face. For instance, we have seen in
the course of these elections that
bitter feuds have come into play and
feelings of caste, sometimes result-
ing in affrays, riots and murders.
Corruption has also been noticed and
the resultant litigation, involving a lot
of money. When al] these factors come
into play, they cannot be entirely
ignored. If in the wake of Panchayati
Raj all these things have come to
stay in the villages, then we shall
have to very seriously consider
whether Panchayti Raj would be to
the benefit of the people or not. That
makes us think about the problem
as to how these elections in the
villages should take place in regard
to these panchayats. There is a very
weighty opinion expressed in the
country by responsible people that
these elections, at least at the
village level, should be on a unani-
mity basis where there is no contest.
It is verv easv to say that the election
should be held on a unanimity basis.
But how to achieve that unanimity?
Firstly, in order to achieve that
unanimity, it is very necessary that
the village people should be educated;
it is very necessary that the village
panchayats and all the people in the
villages should know that they have
to return candidates to the village
panchayvats on the basis of merit and
qualificatfons, and not on the basis of
feelings of caste, group or religion.

I am glad to notice that in Rajas-
than the State Programme
Evaluation Organisation Committee
investigated into this matter and came
to the conclusion that the smaller a
panchayat, the more chances there
are for unanimous elections of pmch
and sarpanch. This is the find'ng
that has been arrived at by the
Rajasthan State Programme Evalua-
tion Orgenisation and it should be
pursued further.
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There is another gratitying feature
to be noticed, and that is that in
Punjab and Rajasthan, wherever
unanimous elections have taken
place, they have given incentives and
rewards to those village panchayats.
This should also be pursued further.
But, so far as the village panchayats
are concerned, we should make up
our mind that the elections should be
on a unanimous basis.

There is another problem which is
being posed under the Panchayati Raj
and it is this. What is the proper role
of the District Collector? There are
different patterns in  different
States. In Rajasthan we find that
the Collector is a non-voting member
of the Zila Parishad. But when we
go to Andhra Pradesh we find that
he is the Chairman of all the stand-
ing committees of the Zila Parishad.
They say that the real power is being
wielded by the standing committees.
When we go to Madras and Mysore,
we find that he is not virtually but

is actually the President or the
Chairman of Zila Parishad.

Shri  Balakrishnan (Dindigul—
Reserved—Sch, Castes) : The

Collector has not got voting rights.

Shri Raghubir Sahai: But he is
the President. This variation from
State to State, one thing in Rajas-
than, another thing in Andhra
Prades and a third thing in Madras
and Mysore, Is confusing. That Is
inexplicable. I feel that the time
has come when a definite policy
should be enunciated in regard to
the role of the District Collector. I
am glad to find that in the course of
the discussion in the Third Plan the

role has been deflned like this,
namely, firstly to ensure.
“coordination at the district

leve]l between the Zila Parishad
and the technical officers in dif-
ferent flelds close contacts bet-
ween the latter and the Pancha-
yat Samitis and Extension Officers
at the block level, and a con-
tinuing flow of technical advice



4113  Motion re:

(Shri Raghubir Sahai]

and guidance from the depart-
ments at the State level.”

and, secondly,

“to assist democratic institutions
and the public services in
developing the right conventions
in day-to-day work and in
administrative relat’'onship based
on recognition bf their distinctive
contribution in fulfilling common
objectives.”

These two different roles of the
District Collector can be efficiently
performed only when he is away from
these institutions but to be sufficiently
near them. He should not be a part
and parcel of the arena of the Zila
Parishad which many a time is con-
trolled by political parties and where,
naturally, differences are bound to
exist. So, the role of the District Col-
lector should be properly defined. The
time has come for that deflnition and

not for procrastination. 1 find that
there is a tendency to postpone the
definition of the proper role of the
District Collector in certain quarters.
I think the time has come when the
definite role of the District Collector
should be properly defined.

Another problem that is being posed
under Panchayati Raj is this. What
is the distinct role that the MLAs and
the MP; should perform in regard to
these bodies? Here also, from State
to State we find different patterns. In
Rajasthan and in Andhra we find that
MLAs and MPs can hold executive

offices. For instance, they can become
Chairmen of the standing committees

as wel] as of those bodies. whereas in
Uttar Pradesh and certain other

States they can only be non-voting
members or members of the Parishad.
Here also, gome distinct understanding
should be reached ang the role ot the
MLAs and MPs should be defined

AUGUST 22, 1961

Third Five Year Plan 411

I am glad to find that at the recent
Hyderabad Conference of the States
Ministers and Development Commis-
sioners they came to a decision, name-
ly, the MPs, MLAs or MLCs should
be associated with the Panchayat
Samities and Zila Parishads, but
should not have the right to vote or
hold office in these institutions. I
think this is a very right role for the
M.L.As and M.Ps in these bodies. The
earlier the decision is implementeq by
all the States, the better.

In regard to Panchayati Raj, there
is also the question of training of both
officials as well as non-officials. If we
want to make the Panchayati Raj
institutions a success, both the officials
as well as the non-officials shoud be
fully trained with regarq to their func-
tions and they should see that one
should not try to usurp the functions
of the other. This desideratum can
only be achieved if provision for con-
tinuous training is made to train both
officials and non-officialg at all the
levels. We find, at the present moment,
there is a lot of confusion in the minds
of both officials as well as non-officials
ag to the role which they have to per-
form. In my own ectimation, if the
District Boards had failed, one of the
reasons for their failure was that the
officials were not associated with these
bodies and these non-official bodies did
not have the co-operation of the tech-
nical officers and their expert advice.
In Panchavati Rai, this hag already
been provided. Tt ic very necessary
that both the nfficiale and non-officials
shou'd understand what their proper
functions are.

Mv last point in this connection
would be that we shoulq see that
proper resources are placed at the dis-
posal of these Panchavati Rai Institu-
tions. If we look at the provisions of
the various legislations passeq by the
different States, we find that all these
bodie« viz. the village Panchavats the
Panchavat samities and the Zila Pari-
shads have the power to raise certain
taxes. Thev are reluctant to make use
of this provision. Thev denend mostlv
on the grants ang allocations made
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by the Government. They are not pre-
pared to levy those taxes on the
people. This is not a laudable feature.
This is not a feature which ultimately
will go to the making of Panchayati
Raj a success. It is very necessary
that these electeq people should be
able to stand on their own legs and
should be able to raise their revenue
resources, although I fee] that enough
resources should be placed by the Gov-
ernment at their disposal. But, they
should be able to raise their own re-
sources at the same time,

Lastly, I feel that both the First and
the Second Five Year plans have been
a great success and they have created
a very favourable impression on the
entire country I wish that the Third
Five Year Plan should again be a
great success. I congratulate and T
comp'iment the Planning Commission
for having framed this comprehensive
plan.

Shri Balakrishnan: Mr. Speaker,
after the successful implementation of
the First and the Second Five Year
Plans, our country is going to the
Thirq Five Year Plan. It means that
our country is marching fast on the
road to prosperity. If at all we plan,
we plan for the prosperity of the
country. Economic planning is meant
not merely for the construction of big
buildings like the Ashoka Hotel or the
multi-storeyed buildings tha; we see
in Parliament Street or for the mere
developmental work on research
schemes, but it means something more
than that.

Yesterday, our hon. Prime Minister
took pride in his introductory speech
to refer to the fundamental aim and
object of the Plan. In his speech, he
said that the fundamental object of the
Plan was to achieve the socialist pat-
tern of society, to remove social in-
justice, to remove the disabilities of
the social structure, and to remove
inequalities of wealth and income. It
is obviou« that unlees the backward-
ness of the weaker section is removed
and thev are uperaded. the funda-
mental object of the Plan cannot be
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tulfilled. I hope that this aspect has
been fully kept in view in the Plan.

But, as far gs the Scheduleq Caste
people are concerned, in spite of the
special preferences given to them
under the Consi't.:tion, they are still
behind the race. In spite of the suc-
cessful implementation of the First and
Second Five Year Plans, the Harijans
are still behind the race. This has
happened because of the inadequate
anqd insufficient allocation of funds for
the welfare of the Scheduled Castes.

In th First Five Year Plan, the allo-
cation for the welfare of these weaker
sectiong was only Rs. 7.8 crores. In the
Second Plan, it was Rs. 27.66 crores,
and in the Third Plan also, it is only
Rs. 40.40 crores. Out of the outlay of
an enormous and huge amount of Rs.
10,000 crores odd on this Plan, only
thesc small doses are given in order to
upgrade and strengthen the weaker
sections.

It may be arguedq that even the
Scheduled Caste people are gaining
from the general provisions made in
the matter of health, education and
housing. It may be true to some ex-
tent. But I can say that unless the
general economic condition of the
Scheduled Castes is improved, it will
be very difficult for them to race with
othey advanced communities, Unless
their economic conditions are improv-
ed, they cannot utilise the general pro-
visions. For example, even in the
Second Plan, severa] crorec of rupees
were allotteq for protected water
supply; several crores of rupees were
allotted for rural housing and for the
starting of cottage industries In the
community development blocks. But 1
would like to know how many Sche-
duled Caste peop'e have been benefited
by the starting of cottage industries
with those general provisions 1 want
to know also how many Harijan vil-
lages were benefited through the pro-
tected water supply scheme. If at al
Harijan colonies are constructed, it is
not out of the general provision or
through the community devrlopment
schemes, but through the special pro-
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vision made for the Scheduleq Castes
by virtue of the special privileges
which have been granted to them, So
unless their economic condition 18
improved, it is very difficult for them
to come on a par with the other com-
munities. We should remember that
all these special privileges are going to
continue only for ten years. So within
these ten years, their economic posi-
tion will have to be improved so that
they can stand on their own legs on
par with other advanced communities.

Here 1 am remindeq of a golden
simile which is being used by our
Chicf Minister, Shri Kamaraj, when-
ever he speaks about the welfare of
the Scheduled Castes. He used to com-
pare the Scheduled Castes to the last
child of @ mother who has five
children, The last child is very very
weak and the mother takes more care
of that child, giving him extra milk
and nutrition. So there is no use the
elder children quarrelling about it.
Here al'so the Government are giving
extra privileges and help to the Sche-
duled Castes. We have to see that
within these ten years, the position of
the Scheduled Castes is improved to
such an extent that they are able to
stand on their own legs. Otherwise,
after the special privileges in the Con-
stitution are abolished, what will be
the position? No Scheduled Caste per-
son wil! be able {0 contest election and
get elected to this House or to the
State Assemblies. One parliamentary
election costs Rs. 80,0000 A State
Assembly election will involve an
exvend’ture of Rs. 25,000. This is the
minimum expenditure one will have
to incur. Do you think that a Sche-
duled Caste candidate will be able to
contest electiong along with the other
advanced communities?

So 1 want to know whether we are
going to continue this reservation for
ever. If we are continuing it for ever,
I have no quarrel. But if we want to
abolish it. we will have to bring them
up to the leve] of the other communi-
ties 30 that they can race with the
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other communities. Regarding the
Plan provision, very little amount is
given, Unless sufficient amount is al-
lotted, their position cannot be im-
proved. So I would request the Plan-
ning Commission to make a sufficient
allotment for the welfare of the Sche-
duled Castes.

As regards the construction of rail-
way lines in the south, I am thankful
to the Planning Commission that at
least in the Third Plan favourable con-
sideration will be given to the ques-
tion of constructing some new lines in
the south. In respect of railway lines,
almost all the Southern States are ill-
served. So I am glad that at least
in the Third Plan, those lines which
are under the consideration of the
Planning Commission would be taken
up and construction completed by the
end of the Plan period.

As regards the Heavy Eectricals
Plant, I am sorry the request of the
Madras Government was jgnored.
Madras State is ideally suited for the
location of the Heavy Electricals
Plant. Madras State stands first in
the extension of electricity to rural
areas. So the consumption of trans-
formers and other heavy electrical
goods ig higher in Madras than else-
where. Hence this Heavy FElectricals
Plant ghould have been located in
Madras State.

So far as the location of an atomic
power ctation is concerned, even after
the supply of Kundah power, the po-
wer supply in Madras State will not
be sufficient for the consumption of
industries. So an atomic power station
should also be constructed in Madras
State.

As regards the community develop-
ment schemes, I have heard some
Members criticising them. I am sorry
that Membere of Parliament 1’ke Shri
D. A Katti do not realise the real
benefit of the community develop-
ment schemes. At least the elemen-
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tary needs of the villages like pro-
tected drinking water, food, clothing
etc., are being fulfiled by the com-
munity development scheme.

18 hrs,

Regarding public co-operation for
the Third Plan, I can assure the House
that the whole of Madras State under
the leadership of our Chief Minister,
Shri Kamaraj, will support the Pian
wholeheartedly.

Shri Achar: The previous speaker,
as well as Shri Raghubir Sahai, who
is more or less a specialist on com-
munity projects, have spoken about
the working of the community pro-
jects and panchayat raj. I would like
to say a word on that question be-
cause 1t is one of the most important
aspectg of our planning. Panchayat
raj is one of the most important items
to which we have to look for the
working of the Plan. Especially, I
would like to say a word about what
exactly the position ig in my State.

Unfortunately, the legislation as it
standg now is not working properly
at all. The District Development
Council—in these parts I think it is
called by some other name—is prac-
tically without any power, it is a
purely advisory body. Added to that
the Collector is the chairman of that
body. So, it is not at all functioning
properly.

Just below that we have got what
i3 called the Taluk Development
Councils. There, no doubt, thec hair-
man is elected, but unfortunatly,
though he is elected, he has got an
executive officer, who was formerly
the community projects officer, who
is entirely free from the countrol of
the Development Council Chairman
He is gdirectly under the control of
the Government, of the Ministry, and
it often happens there is actual con-
flict between the elected Development
Counci] Chairman and this executive
officer. Sometimes it Jooks almost
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ridiculous. Such a conflict happened
1n one of these Development Councus.
The Chairman asked for the tour pro-
gramme of the executive otticer. He
feels he is free from the Chairman,
and so he said that he had no paper
and so could not supply a copy . It
goes to this ridiculous extent. Then
the Chairman sends him paper and
says: ‘I have herewith sent a paper;
kindly gend your tour programme.” I
am giving this only ag an ilustration,
not for the importance of it, but to
show how there is absolute conflict
guing on between the executive officer
and the Chairman of the Development
Council. You cap very well imagine
how, in this state of affairs, these com-
munity development projects or pan-
chayat raj or the Taluk boards can
work. The present legislation has to
be amended. There was a proposal
that there must be almost uniform
legislation all over India. Whether
that is feasible or not—there is con-
troversy over it—] would request the
Government ag wel] as the Planning
Commission and our very enthusias-
tic Minister of Community Develop-
ment and Co-operation who is taking
a lot of interest in these matters, to
look into this aspect of the Qquestion
und see that the legislation is brought
to a level where these institutions can
work well.

Before I go into any other point, 1
would like to have a clarification. 1
raised this point in the Consultative
Committee also, and I would like to
have a clear clarification on one or
two points which are of vital impor-
tance to my State. 1 refer to page
548, para 28 of the Third Five Yecar
Plan Report. 1t is with respect to the
new railway lines in connection with
which there was so much of agitation
in the South for g0 many years. Our
Prime Minister also interefered in the
matter and finally it was more or less
conceded that some new lines must
be constructed in the Third Plan
period in the South. In this connec-
tion, I would likg to draw the atten-
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tion of the hon. Minister to page 548
of the Third Plan report,

Mr. Speaker: The hon. Member may
continue hig speech tomorrow.

13.06 hrs.

The Lok Sabha then adjowrned till
Eleven of the Clock on Wednesdoy
August 23, 1961/Bhadra 1, 1883
(Saka).
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1949 Iron and steel quota for
small scale industries in
Maharashtra .

1950 Coal production

1951 Mic mines

1952 Ultilisation of energy from
Sun .

1953 Centrally-sponsored
schemes in Lahaul and
Spiti . .

1954 Steel production

1955 Welfare of S.C. and S.T.

in Punjab

1956 Indian Military personncl
for training abroad .

1957 Collections under Small
Savings Scheme in Punjab

1958 Parliament Scat for Lahaul

and Spiti
1959 Aecrial ropeway over Roh-
tang pass
1960 Vacant houses in Bakloh
Can 1.
1961 Arcars of taxes In I’un)ah
1962 Indian hospital in Congo

1963 Pcriodicals published by
the Ministry

1964 Child Weclfare Demonstra-
tion Projects

Scholarships to children of
political sufferers in Raj-
asthan

1966 Collection under  Small
Savings Scheme in Rajas-
than . .

1967 Researches on nnublot ‘CS

1968 Unauthorised colonies in
in the Delhi

1969 Electricity from wind mills
in Saurashtra

1970 Uniform rate of tax on prin-
ting industry

Confercnce of Chicf Jus-
tices of High Courts

1972 Re- rolling mills

1973 Open air theatres in - Delhi
1974 Delhi University campus .
1975 Indian currency in Kuwait

1976 Foreign experts in Indian
oil refinenes .

1977 Indian soldiers’ car accident
in Congo . .

1978 Regional Training C:nu
nndcr UNESCO . .
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1965

1971
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1980 Implementation of Presi-
dent’s Order on Official

Language

1981 Central Food Technologncal
Research Institute, Mysorc

1982 AFHQ employees

1983 Residential Univerity at
Kanpur

1984 Review of cases of meloyees
who participated in the
General Strike

1985 Central {Government Em-.

ployces’ participation in
General Strike

1986 Boot plant in  Harness,
and Saddlerv  Factory

Kanpur

1987 Arrears of Incomc, \\gallh
and Gift taxesin Kanpur

1988 Supply of coal and coke in
U.P.

1989 Recognition of  defence
establishments unions

1990 s05 Army Base Workshop
1991 M.E.S. employecs

1992 High Altitude Zoologncal
Park at Darjeeling .

1993 Admission into chlonnl
Engineering Colleges

1994 Mountaineering

1995 Aid to Physical Culture
Organisations in Madras .

1996 Kolar and Hutti gold mines

1997 Sales Tax .

1998 Report of the Mungnnesc. ore
Committec

1999 Smuggling
2000 All India Investment Centre

2001 Labour and social scrvice
camps in Orissa .

2002 Scizure of smuggled cloves
in Ratnagiri district

2003 Murder in Sunder Nagur,
Delhi . . .

2004 Dolomlte .
: 0os Production of lubnams in
i refinery
2006 Quartzitc deposits
2007 Officials of Himachal Pradesh
Administration .
2008 Officials of Manipur

2009 Oﬂcnhof'l"npnn Adxm-
nistration
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2010 Transport facilities  for
defence cmplovecs in

Panagarh 1924
2011 ‘Krishna Park’ Colony.

Delhi . . . . 3924-25
2012. Confirmation of civilian

defence employces . 3925-26
2013 Dircctorate of Education,

Tripura . 3926
2014 Oil in Cauvery Bﬂblll in

Madras 3926-27
2015 Excise duty on power- lmm

fabrics . . 3927
2016 Gale victims in Tripura 3928
2017 Arrcars of icome tax from

old mill of Sholapur 3928
2018 Manipuri students I

Tripurs shools . 3928-29
2019 Rchabilitation centres  1n

Kamalpur Division, Tripura 2929-30
2020 Khes lund in Kamalpur

Division, Tripura 39 30
2021 Industrial Finance Corpora-

tion . 3930 31
2022 Multipurpos:  school in

Manipur 31931-32
2023 First Class  Magistrates

Manipus . 932
2024 Tribal Welfarc 1n ‘I'engno-

upal Division of Manipur 1932
2025 Foreign collaboration for oil

exploration . 2933-34
2026 Printing of standard text-

books 1934
2027 Hindi cquivalents of M‘Lh-

cical words . . 393s
2028 Hindi in Indian Mission 3935-36
2029 Proceedings of Compulsory

Primary Education

Seminar 3936
2030 Hindi-knowing c.mploycc: 3936-37
2031 Dividends of Insurerce

Companics 1937
2032 Suicides in 1) “hi 1937-28
2033 Govcrnment grants (o

varinus organisations -918-39

2034 University research scho-
larship scheme . . 1940

203 Dr.Suzuki’s visit to India  3940-41
2036 Diploma holders in Prin-

ting Technology 2941
2037 Mid-day meals for tchnol

children . . 3942
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WRITTEN ANSWERS TO
QUESTIONS—contd,
U.S.Q. Subject
No.

2038 Educational and Voca-
tional Guidance Course

2039 Steel for Kerala
2040 Privy pursesto ex-rulers

2041 Doctorate degree of a
foreign university

2042 Cachar riots .
2043 Appeals pending before

Appcliat Assistant
Commissioncrs
2044 India-U.A.R. Cultural
Exchanges . .
2045 Archzeological Excava-

tions at Aswan Dam
2046 Application of Foreigners®
Act in Tripura .

2047 Foreign trainecs in Afro-
Asian Water Resources

Devcelopment Training
Cantre  at Roorkee
University .

2048 Field parties of Sur\cy

of India

2049 Assistance from Cnnudu
under Colombo Plan

2050 Damage by flood to pro-
tected monuments in
Punjab .

2051 Relief tocducated unemp-
loyed in Punjab

2052 Agricultural colonijes for
S

.C. and S.T. in
Punjab .

2053 G.I. sheets (or Maha-
rashtra

2054 Smugglers
2055 Floods in Tripura
2056 Damage to Opium crops
in Madhya Pradcsh
2057 Eastern Zonal Council
20$8 Geological Survey of
L.ahaul and Spiti
2089 Floods in Tripura . .
2060 Transfer of land in Tri-
pura . .
3061 Appcals of Mysore Govt.
em loyees for transfer
aharashtra
2062 L‘mvemmem resolutions
published in G.1. Gazette
2063 Publications of \‘.riom
Ministries .
2064 Central Police I‘rumru
School, Mount Abu

206s Senior  basic  schoaol,
Chebri Bazar, ‘I'ripurs

[ DALY DiGesT ]

COLUMNS

2942
2942-43
394344

3944
3044 4S5
3945
3945 -46
3946

3940 47

3947
3947

1948

194X

3945%-49

3949

3949- 50
39350
3950- 51

3951
J951-52

1952
3952-53

RRAR

3952 54
3954--5$

395§
3955-56

3956

WRITTEN ANSWERS TO
QUESTIONS—contd,
U.S.Q. Subject
No .

2066 Welfare of S.C. and S.T.
in Orissa .

2067 Land for
in Delhi

2068 Use of Hindi in DLlhl
Administration

2069 Memorandum by Central
Committee of Govt,
servants’ colonies,
Declhi .

2070 Implementation of Un-
touchnbmt) (Ofl'cnca)
Act .

Sparc parts for Rourkc]n

Steel Plant
2072 Loans to foreign coun-
tries. .

2073 Petrol consumption

2074 Scholarships for Scheduled
Castce students .

2075 Unijversity at Raipur

2076 LLuminous bright object
in Decthi sky

2077 Pay scales of teachers of
degree colleges cte.

2078 Oil in Bikancr

2079 Profits from Prize Bund
Scheme

2080 Clerk’s Grade
tion . .

2081 Bicycles for
officers

2082 Stipends in Dclhi Gmx
schools .

2083 Govt. schools in Dclhl
2084 Work at Ajanta

208s Allocation of forcign
exchange to J&K State

2086 Migration of rulers of
former Indian Slllel
to Pakistan

2087 Compensatory lllowtncc
to Govt. servants in
Himachal Pradesh

2088 Grant of foreign exchange
CALLING ATTENTION TO

MATTER OF URGENT
PUBLIC IMPORTANCE.

Shri Hem Barua called the
attention of the Minister of
Steel, Mines and Fueltothe
reported production of oil
at Cambay and Ankicshwar
oil ficlds.

The Minister of Mines and Qil
(ShriK.D. Mnhvlya)mnde
astatement in regard thereto.

mdustmlms

Examina-

Class v
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CoruMns

3957
3657-58

3959

395960

1960
3960-61

3961-62
3962

3962
3963

3963

3964
31964-6<

3965
3965
3965-66

3966

3967
396768

3965

3969

3969-70
3970

3974—76
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PAPERS LAID ON THE
TABLE . . . .

1) A supplementary state-
ment No. V showing the
action taken by the Govern-
ment on various assurances,
promises and undertakings
given by the Ministers during
the Thirteenth Session, 1961
of Second Lok Sabha.

(z) A copy of the Oil and
Natural Gas Commission
(First Amendment) Rules,
1961 published in Notifica-
tion No. G. S. R. No. 1028
dlledthe Iath August,1961,
under sub-section (3) of
section 31 of the Oil and
Natural Gas Commission
Act, 1959.

(€)) Acog}' each of the follow-
otifications  under
mb-sectlon (2) of section 3
of the All India Services
Act, 1951 :

(%) The Indian Administra-
“.ve  Service (Probation)
Amendment Rules, 1961

ublished in Notification
0. G.S.R. 768 dated the
10th June, 1961.

() Notification No. G.S.R.
932 dated the 29th July,
1 certain

1
amendment to Schedule
IlItothe Indian Adminis-

GIPND —LS 11847 (Ai) LSD—1-9-61-—888.

[ DALY DiaesTt )

CoLumns
3976-77

TABLE—contd.

trative  Service  (Pay)
Rules, 1954.

(i17) Notification No. G. S R
965 dated the 29th Jul
1961  making cert
amendment to Schedule
III to the Indian Police
Service (Pay) Rules 1954

REPORT OF ESTIMATES
COMMITTEE PRESENTED

Hundred and thirty-ninth
Report was presented .

PETITION PRESENTED

Shri S. M. Banerjee presented
a pctmon signed by 1405
petitioners  relating to the

ievances of the Martin S.
ight Railway Yatri Sangha

MOTION RE. THIRD FIVE

4132

PAPERS LAID ON THE

Coruw~s

m

3977

YEAR PLAN . . - 3977—4122

Further discussion on the
motion re : Third Five year
Plan moved on 21-8-61 con-
tinued. The discussion was
not concluded

AGENDA FOR WEDNES-
DAY, AUGUST 23, 1961/
BHADRA 1, 1883 (S

Further discussion on the mo-
tion re Third Five Year
Plan.



	000
	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157



